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Report of the Joint Committee in compliance of direction of Hon’ble 

NGT (National Green Tribunal) (CZ), Bhopal; in the matter of Original 

Application 41/2024 (CZ)  (O.A. No. 09/2024 - PB) vide order dated                    

01-04-2024; Dr. Krishna Pratap Singh V/s MoEF & CC and Others 
 

Dr. Krishan Pratap Singh resident of 63/210C, Kush Kunj Nagar, Chawli 

Near COD, Agra-282001, Uttar Pradesh  had filed letter petition with the 

allegation of felling of number of trees and shrubs in Taj Trapezium Zone (TTZ) in 

Keoladev National Park Bharatpur, Rajasthan without permission. That the 

forest of Keoladev National Park Bharatpur has a major role in the environmental 

protection as it is situated on Agra – Jaipur National Highway (NH-21) in Taj 

Trapezium Zone (TTZ) area, especially for air pollution because of the trees and 

its wetland character. It is alleged that during the construction of Kaccha Path 

(trail) around the inside boundary wall and other ponds in Keoladev National 

Park, many species of native trees, in large number, have been cut in a large 

area of national park.  

 

1) The specific issues/objections raised by petitioner/applicant:- 

 That, felling of the many numbers of tree and scrubs in the Keoladev 

National Park Bharatpur Rajasthan State of India without any 

permission from Hon'ble Supreme Court as per the order on the writ 

petition number (Civil): 13381/1984, М.С Mehta v/s Union of India, 

date: 8/05/2015, 11/12/2019 and 29/01/2021 respectively.  

 During the construction of Kaccha Path (trail) around the inside 

boundary wall and others ponds in the Keoladev National Park, many 

species in many numbers of native trees has been cut off in a large area 

of national park. The main species are Salvadora persica (मिस्बाक), 

Salvadora oleoides (बडापीलू), Mitragyna parvifolia (दशेीकदबं) Ziziphus 

mauritiana (बेर), Prosopis cineraria (छोकराखेजडी), Cappparis Cipariai (हीस) 

Capparis dessidua (करीत), Holoptelea integrifolia (पापडी), Nilotica acacia 

(दशेीबबूल), Azadirachta indica (नीि), Crateva magna (वरना).  
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 An application written by the applicant to the Chairman of Taj 

Trapezium Zone (TTZ) Authority /Commissioner of Agra on date 16th 

June 2023 about the cutting of trees in the number of hundreds. The 

Chairman of Taj Trapezium Zone (TTZ) Authority/Commissioner of Agra 

issued a letter on date 22nd June 2023 on behalf of applicant's 

complained application to District Magistrate of Bharatpur Rajasthan. 

The District Magistrate of Bharatpur Rajasthan is also the member of 

Taj Trapezium Zone (TTZ) Authority.  

District Magistrate of Bharatpur Rajasthan, the member of Taj 

Trapezium Zone (TTZ) Authority submitted the reply to the Chairman of 

Taj Trapezium Zone (TTZ) Authority/Commissioner of Agra on date 

30thJune 2023 with the signature of Manas Singh, Deputy Conservator 

of Forest (Wildlife) Bharatpur Rajasthan. In this reply they did not 

mention that they have any permission for cutting trees as required in 

Taj Trapezium Zone (TTZ) area from Hon'ble Supreme Court as per the 

order on the writ petition number (Civil): 13381/1984, M.C. Mehta vs 

Union of India, date: 8/05/2015 respectively 11/12/2019 and 

29/01/2021. 

Again The Chairman of Taj Trapezium Zone (TTZ) Authority/ 

Commissioner of Agra issued a second letter  on date 14th July 2023 to 

District Magistrate of Bharatpur Rajasthan, the member of Taj 

Trapezium Zone (TTZ) Authority.  

 

2) Considering the issues raised by the applicant, Hon’ble NGT passed 

following order on 01st April 2024:  

In view of the issues/objections made in the application, NGT form a Joint 

Committee consisting of:-  

i. Collector, Bharatpur, Rajasthan.  

ii. One representative from Rajasthan State Pollution Control Board.  
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3) Further, the committee was directed :  

“to visit the place and submit the factual and action taken report within six 

weeks. The State PCB will be the nodal agency for coordination and logistic 

support. ”  

 

4) Accordingly, following officer were appointing from concerned departments 

for the joint visit-  

i. Sh. Ravi Kumar, Sub Divisional Officer, Bharatpur, District Bharatpur, 

Rajasthan. (as representative of the District Collector, Bharatpur 

Rajasthan) 

ii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control 

Board (RSPCB), Regional Office, Bharatpur Rajasthan.(Copy of 

nomination letters are enclosed as Annexure –R-1) 

 

5) Looking into the issues, a meeting and discussion was convened on                  

25-04-2024 in the office premises of DCF (Wild Life), Keoladev National Park, 

Bharatpur, with the committee members, representatives of the Forest (wild 

Life) and the complainant. After deliberations, it was decided then and there 

by the committee to inspect the area to assess the status of activity of felling 

of trees. Subsequently, the area under question was visited by the committee 

along with the complainant and representative of the Department of Forest 

(wild Life). After the visit of the Keoladev National Park, Bharatpur, on                   

25-04-2024, the applicant submitted an application on 29-04-2024 via e-mail 

regarding site visit dt. 25-04-2024 and requested to inspect the Keoladev 

National Park again to visit the remaining sites that had not been visited 

during the visit on 25-04-2024. Therefore, date 02-05-2024 has been decided 

to visit again by the committee. This report is being filed by the 

aforementioned Joint Committee after conducting the field visit on                  

25-04-2024 and 02-05-2024. (List of participants in meetings dt.                 

25-04-2024 & 02-05-2024 are attached as Annexure–R-2 and applicant 

letter dt. 29-04-2024 is enclosed as Annexure–R-3) 
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6) Background 

a. Keoladev National Park: 

Keoladev National Park is a forest area situated in District Bharatpur, 

Rajasthan. The Government of India, Ministry of Environment, Forest and 

Climate Change issued a draft notification for ESZ-Eco Sensitive Zone-

Keoladev National Park vide Notification dt. 13-10-2015 and Final 

Notification declaring Eco Sensitive Zone around Keoladeo National Park 

issued by MOEF & CC vide Notification dated 19-07-2019. Keoladeo 

National Park is situated at the confluence of the Gambhir and Banganga 

rivers in Bharatpur district, Rajasthan (270706N - 271202N and 772905E - 

773309E) spread over an area of 28.73 square kilometers. It is a low lying 

area in the flood plains of the rivers Banganga and Gambhir which are 

tributaries of river Yamuna. It is situated about 180 kilometres from Delhi, 

along the Delhi – Jaipur Highway, 50 kilometres from Agra, and 2 

kilometers South East of Bharatpur; 

 This National Park, locally known as Ghana, is a mosaic of grasslands, 

woodlands, wood land swamps and wetlands. The National Park has 

significant international ecological importance and it has been declared as 

a Ramsar site in 1981 and a World Heritage site in 1985. The National 

Park is often referred to as Bird’s Paradise and acts as a major wintering 

area for migratory birds from Central Asia including for rare and 

endangered central population of the Siberian Crane. The Keoladeo 

National Park has significant conservation values as it supports a vast 

array of flora and fauna which forms important tropic components in 

ecological pyramids. The wetland regulates the climate of the surrounding 

area and recharges the groundwater aquifer of the area. The wetland is a 

centre for ornithological recreation as it provides habitat for many 

migratory and native birds. It is a wetland of international and national 

importance; 
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 Keoladeo National Park is rich in biodiversity consisting of diverse habitats 

for 375 avian species including 140 species of waterfowl, 372 species of 

plants, 34 species of mammals, 57 species of fish, 14 species of snakes, 5 

species of lizards, 3 species of Geckos, 7 species of turtles, 8 species of 

amphibians, 71 species of butterflies, more than 16 species of dragonflies 

and 8 species of spiders. The Keoladeo National Park falls in the Punjab 

plains biotic province of semi-arid bio-geographical zone, which is a flat 

dry area of the Indus-Yamuna watershed. The vegetation of the National 

Park is a blend of xerophytes and semi–xerophytes consisting 

predominantly of desi babool (Acacia nilotica), Capparis decidua, C. 

sepiaria, kadam (Mitragyna parviflora), kejri (Prosopis cineraria), pilu 

(Salvadora oleoides), jamun (Syzygium cumini) and Zizyphus sp. The most 

widespread grasses in the National Park are Paspalum distichum, 

Paspalidium punctatum, Cynodon dactylon, Desmostachya bipinnata, 

Dicanthium annulatum and Vetiveria zizanioides. Kadam (Mitragyna 

parviflora) trees, distributed in scattered pockets, dominate large sized 

trees and the woodland, while thorny Acacia sp. and Prosopis juliflora 

shrubs dominate shrub lands. The major plant species found in woodland 

are Mitragyna parviflora, Syzygium cumini, Acacia nilotica, Salvadora sp., 

Capparis sp. and Zizyphus sp. Altogether, the National Park supports 372 

plant species which includes 96 aquatic plants;  

 AND WHEREAS, nilgai (Boselaphus tragocamelus), feral cattle (Bos taurus) 

and chital (Cervus axis) area bundant while sambar (Cervus unicolor) is 

rare species recorded from this protected area. Small Indian mongoose 

(Herpestes javanicus), small Indian civet (Viverricula indica), striped 

hyaena (Hyaena hyaena), Indian hedgehog (Hemiechinus micropus), Indian 

porcupine (Hystrix indica) and hog deer (Axis porcinus) are very rarely 

sighted. Two lesser cats the Jungle cat (Felis chaos) and fishing cat 

(Prionailurus viverrinus) and two civets viz. common palm civet 

(Paradoxurus hermaphroditus) and small Indian civet (Viverricula indica) 

are found in the protected area; 
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 Extent and boundaries of the Eco-sensitive Zone: The Eco-sensitive Zone 

shall be to an extent of 500 meters to 1.5 kilometres around the boundary 

of Keoladeo National Park, and the area of the Eco-sensitive Zone is 25.61 

square kilometres.  

 Directions for the felling of trees, as per notification for regulated activities: 

a) There shall be no felling of trees in the forest, government, revenue, or 

private lands without the prior permission of the competent authority 

in the state government. 

b) The felling of trees shall be regulated in accordance with the provisions 

of the concerned Central or State Act and the rules made thereunder. 

c) Boundary description of Keoladeo National Park and its Eco-Sensitive 

Zone:- The boundaries of the Eco-sensitive Zone for Keoladeo National 

Park will be 1.5 km towards the south, South-East and South-West 

boundary and 500 metres towards North, North-East, East, West and 

North-West boundary around the notified limits. 

(Notification dt. 13-10-2015, 19-07-2019 Attached at annexure-R-4).  

 

b.  Taj Trapezium Zone (TTZ): 

 Taj Trapezium Zone (TTZ) is a defined area of 10,400 sq. km around the Taj 

Mahal to protect the monuments from air pollution. The Supreme Court of 

India passed an order on December 30, 1996.  

 The Ministry of Environment, Forest and Climate Change (MoEF & CC, 

formerly MoEF), vide Gazette Notification No. 258, dt. 17.05.1999, number 

S.O. 350(E), has constituted the Taj Trapezium Zone Pollution (Prevention 

and Control) Authority and defined the geographical limits of Taj Trapezium 

Zone in the shape of trapezoid.  Area lying in the Agra Division of the State of 

Uttar Pradesh and in the Bharatpur Division of the State of Rajasthan.                    

The total area of District Bharatpur and Deeg covered under TTZ is 2580 sq. 

km. 8-Tehsils/Parts of Tehsil of Bharatpur and Deeg district fall under Taj 

Trapezium Zone (TTZ) Area {i.e., tehsil Bharatpur (complete), Kumher 
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(Partial), Rupbas (complete), Deeg (Partial), Kaman (Partial), Nadbai (Partial), 

Weir (Partial) and Bayana (Partial)}.  

Hon’ble supreme court order regarding felling of trees in the TTZ area: - 
 

 The Hon’ble Supreme court had passed order in the matter of felling of 

trees in TTZ (WP (Civil) No. 13381/1984, MC Mehta V/s Union of India & 

Ors.) on dt. 08-05-2015 and stated that- 

“the Chairman, TTZ Authority (Divisional Commissioner, Agra is the ex-

official Chairman) will take effective steps to ensure that no falling of trees 

within the areas falling in TTZ takes place without first obtaining permission 

of this Hon'ble Court”. 

 The Hon’ble Supreme court had passed order dt. 29-01-2021 stated that-  

"As regards the general exemption from order dated 08.05.2015 for felling 

and disposal of diseased, dry, fallen and uprooted trees in the TTZ area, we 

are of the view that if any authority or person wishes to remove and dispose 

of diseased, dry and fallen or uprooted trees in the TTZ urea, they shall 

make an application to the Central Empowered Committee giving an exact 

description and location of the fallen trees that are intended to be removed. 

The CEC shall thereupon visit the site and inspect the trees and grant or 

deny permission and report the same to this Court. The report shall be 

placed before the Court along with the application made by the persons who 

intend to remove trees. Interlocutory applications are disposed of 

accordingly." 

 The Hon’ble Supreme court had passed order dt. 09-11-2022 stated that- 

“the Chairman, Taj Trapezium Zone (Divisional Commissioner, Agra) will 

take all necessary measures to ensure that no felling of trees takes place 

within the area falling in TTZ without first obtaining permission of this 

Hon'ble Court;" 

(copy of the Hon’ble Supreme Court order dt. 08-05-2015 and                   

29-01-2021, 09-11-2022 is attached at Annexure-R-5) 
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7) . Factual Observations- 

Alleged area for felling of trees comes/falls under Keoladev National Park, 

Bharatpur. 

a. During the visit of the joint committee on 25.04.2024, the concerned 

area of forest in Keoladev National Park, Bharatpur, where felling of trees 

allegations were alleged, was visited to ascertain the status of felling of trees. 

There are the following locations that were visited for involvement in the 

felling of trees: 

i. 1st site/location is Barso Tiraha, Keoladev National Park, Bharatpur. 

ii. 2nd location/site is Jatoli Patch, Keoladev National Park, Bharatpur. 

iii. 3rd site/location is near Mandir, Keoladev National Park,  Bharatpur. 

iv. 4th site /location is Aghapur Naswariya, Keoladev National Park, Bharatpur. 

 

b. During the visit of the joint committee on 02.05.2024,  the following 

locations were visited for involvement in the felling of trees: 

v. 5th location is Block ―O‖ , Keoladev National Park, Bharatpur. 

vi. 6th location is Block ―O‖ , Diggi (kaccha pond) Area in Keoladev National 

Park, Bharatpur. 

vii. 7th location is Aghapur Chowki area (Aghapur Chowki to Ramnagar 

Chowki, 4-5 km), Keoladev National Park, Bharatpur. 

viii. 8th location is Ramanagar Chowki area, Keoladev National Park, 

Bharatpur. 

Facts/observations for the above locations with regard to the felling of trees 

during the making or construction of Kaccha Path (trail/peripheral path) along & 

inside the boundary wall of Keoladev National Park, Bharatpur, and other ponds 

in Keoladev National Park, Bharatpur are as follows: 

a) The total area of Keoladev National Park, Bharatpur is 28.73 square 

kilometres. 

b) Approx. 26 km of kaccha path around the inside boundary wall of the 

Keoladev National Park, Bharatpur, has been made, and about 24.6 km 

old kaccha path is also available along with this new kaccha 

path/peripheral path. 
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c) The applicant has alleged that the forest department fell about 500 nos. of 

trees/shrubs/bushes during construction/making of this kaccha path. He 

alleged that many plant species have been fallen  by the forest department, 

the main species were mishwak, peelu, hins, kareel, kadam, desi babool, 

neem, verna, ber etc., 

d) The applicant has alleged that the forest department has fallen the trees 

and shrubs/bushes to clear the passage for construction/making of this 

kaccha path. 

e) Approx. 26 km of kaccha path along and inside the boundary wall of 

Keoladev National Park, Bharatpur, have been made. During the visit, the 

Forest Department (wild life) informed that the kaccha path along & 

around the boundary wall (i.e., peripheral kaccha road) of Keoladev 

National Park, Bharatpur, is made for patrolling and protection purposes 

of wild life. 

f) During the visit, dried & dead trees, shrubs/ bushes and their parts were 

found at many points along the peripheral kaccha road. (GPS photos of the 

site are enclosed with the report). 

g) During the visit, it is important to mention here that along with the 

peripheral kaccha path, living mature plants, small plants, shrubs, 

bushes were found; therefore, the possibility of the removal of existing 

flora cannot be denied during making/construction of the peripheral 

kaccha path along & inside the boundary wall of Keoladev National Park. 

However, it cannot be ascertained whether trees were actually cut or not in 

the quantity mentioned by the applicant. However, this also signifies that 

efforts were taken by the forest department in preserving the existing flora 

of the park when the road was constructed.(GPS photos of the site are 

enclosed with the report). 

h) At the 7th location (Aghapur Chowki area—Aghapur chowki to Ramnagar 

chowki, 4-5 km), Keoladev National Park, Bharatpur: dried, dead and 

decaying trees, shrubs, bushes and their parts were found along the 

peripheral Kaccha road. (GPS photos of the site are enclosed with the 

report). 
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i) At the 6th location, Block ― O ‖ Diggi (kaccha pond) Area in Keoladev 

National Park, Bharatpur: 2 nos. of kaccha ponds of  size approx. 80 m x 

60m x 3 meter were observed, and both were found in dried condition. In 

this context, Forest Department Wild Life intimated that both kaccha 

ponds are made for research purposes for aquatic flora and fauna and 

storing of water for flora and fauna so that a better habitat could be 

developed; however, the applicant stated that the existing habitation of 

this land was removed while making these kaccha ponds. 

j) Looking to the site condition, the possibility of removing the existing 

bushes cannot be denied during making/construction of these kaccha 

ponds. However, it cannot be ascertained whether trees were removed or 

not as the existing habitat is already an open / scrub forest area. (GPS 

photos of the site are enclosed with the report). 

k) In the context of the alleged felling of trees, the Forest Department Wild 

Life intimated that all work that had been done or being done by the 

Forest Department inside the Keoladev National Park, Bharatpur, is as per 

the Management Plan for Keoladeo National Park, Bharatpur, for the 

duration 2017-2027 which has already been approved by the competent 

authority under the Wildlife protection Act, 1972. Forest Department Wild 

Life intimated that the dead & dried trees, shrubs, bushes found at many 

locations of the peripheral Kaccha Path in the national park are uprooted 

trees, bushes, shrubs due to the storms and other natural dead and 

decaying processes of the past years. 

l) In this context, the applicant has alleged that Keoladev National Park 

Bharatpur is required to obtain permission from the Hon'ble Supreme 

Court for the felling of trees as the concerned area falls under TTZ. The 

Hon'ble Supreme Court has the authority to give permission for the felling 

of trees via the CEC (Central Empowered Committee) in the TTZ area for 

any project. 
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8)  Details of felling of trees activity and action taken-  

As per the direction of the Joint Committee, letters have been written by 

RSPCB Bharatpur to the Forest (Wild Life) Department, Bharatpur, and 

SDM, Bharatpur, on 25.04.2024 for providing data, action taken reports, 

and any other related information about the feeling of trees in Keoladev 

National Park Bharatpur. (The letter is attached at Annexure R-6) 

 It was informed by DCF Wild Life, Forest Department Bharatpur, 

that- Keoladev National Park, Bharatpur, has its own management 

plan, which is valid up to 2027 and said plan was formed under the 

Wild Life Protection Act, 1972.The management plan for Keoladeo 

National Park, Bharatpur, is approved by the competent authority. 

On pages 149 and 188 of the management plan, the provision of an 

approved wild life protection canal, peripheral tourism path, 

protection road, etc. is permitted. The main purpose of the 

peripheral path is for patrolling for wild life protection. There is also 

a provision for the formation of new ponds for drinking water for 

wild life, due to which an adequate quantity of water may be 

available in the summer season for wild life. 

 The Chief Wild Life Warden is authorized for approval for works in 

national parks under sections 33 and 35-3A of the Wild Life 

Protection Act, 1972. 

 All work is done as per the ecology of Keoladeo National Park as per 

the provisions of the management plan, which has already been 

approved by competent authority. (copy of reply dt. 29-04-2024 by 

forest dept. is enclosed at Annexure-R-7 ). 
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9) Conclusion and Recommendations-  
 

Looking to the site conditions during the visit of the joint committee, examining 

the documents, images, and information provided by the applicant, felling trees 

(removal of existing flora) for construction/making of said peripheral kaccha 

path around inside the Keoladev National Park Bharatpur and kaccha ponds 

cannot be ascertained to the extent claimed by the applicant. It is not possible to 

assess the number of trees fell/removed against the allegations of the applicant). 

 Therefore, looking at the seriousness of the issue, the joint committee has 

suggested the following: 

1. The applicant has demanded that Management plan should be approved 

by the CEC and TTZ. The committee requests the Hon’ble Court to decide 

whether the forest department needs to have permission from TTZ and 

CEC when they already have a sanctioned Management Plan under 

Wildlife Protection Act, 1972 approved by the competent authority. 

2. The Forest Department shall assess the details of trees/flora that were 

removed/fell/uprooted (if any) to make the peripheral kaccha path and 

kaccha ponds inside the Keoladev National Park Bharatpur. 

3. The Forest Department, Wild Life, Bharatpur, shall submit their time 

bound action plan for restoring the flora within Keoladev National Park, 

Bharatpur, at suitable locations against the compensatory plantation or 

seed sowing (whatever applicable in the National Park) as per Hon’ble 

Supreme Court orders. 

4. The above work shall be done under the strict vigilance of TTZ and GOR. 
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Photographs with GPS location are enclosed 

 

1. 1st site/location is Barso Tiraha, Keoladev National park, 

Bharatpur.   

 

 

 

Page 15



             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

 

 

 

 

 

 

  

Page 16



             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

2. 2nd location/site is jatoli Patch, Keoladev National park, 

Bharatpur. 
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3. 3rd site/location is near mandir, Keoladev National park, 

Bharatpur. 
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             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

4. 4th site /location is Aghapur Naswariya, Keoladev National park, 

Bharatpur 

 

 

 

Page 27



             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

 

Page 28



             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

 

 

  

Page 29



             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

5. 5th location is Block “O” , Keoladev National Park, Bharatpur. 
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             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

6. 6th location is Block “O” , Diggi (kaccha pond) Area in Keoladev 

National Park, Bharatpur. 
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             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

7. 7th location is Aghapur Chowki area (Aghapur Chowki to 

Ramnagar Chowki, 4-5 km), Keoladev National Park,Bharatpur.
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             Joint inspection in the matter of OA 41/2024(CZ) (O.A.No.09/2024 - PB)                                                                                                                             

 

 

8. 8th location is Ramanagar Chowki area, Keoladev National Park, 

Bharatpur 

 

 

Page 46
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9. Visit by Members of Joint Committee – 
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dk;kZy; ftyk dyDVj ,oa ftyk eftLVªsV] Hkjriqj
Øekad% ,Q-34¼17½lk-@24@  fnukad 

vkns'k

ekuuh;  U;k;ky;  jk"Vªh;  gfjr  izkf/kdj.k  lsUVªy  tksu  czkap  Hkksiky  ds

vksfjtuy ,Iyhds'ku uEcj 41@2024(CZ)(O.A. No. 09/2024 - PB) Dr. Krishna Pratap Singh

V/S  MoEF  &  CC&Ors. esa  tkjh  vkns'k  fnukad  01-04-2024  es a tkjh  funsZ'kks a vuqlkj  ftyk

dyDVj ,oa jkt0 jkT; iznw"k.k fu;a=.k dh lfefr dk xBu dj mDr {ks= dk Hkze.k@ekSdk tkap

dj N% lIrkg esa fjiksVZ ekuuh; U;k;ky; esa izLrqr djus gsrq funsZf'kr fd;k x;k gSA

{ks=h; vf/kdkjh jkt0 jkT; iznw"k.k fu;a=.k e.My Hkjriqj us i=kad 06 fnukad

03-04-2024 ds }kjk mDr izdj.k es a ekuuh; U;k;ky; ds le{k fjiksVZ izLrqr djus gsrq ftyk

dyDVj Hkjriqj dk izfrfuf/k fu;qDr djus gsrq fuosnu fd;k x;k gSA

vr%  vksfjtuy  ,Iyhds'ku  uEcj  41@2024(CZ)(O.A.  No.  09/2024-PB) Dr.

Krishna Pratap Singh V/S MoEF & CC&Ors. esa mi[k.M vf/kdkjh Hkjriqj dks v/kksgLrk{kjdrkZ

dk izfrfuf/k fu;qDr dj funsZf'kr fd;k tkrk gS fd {ks=h; vf/kdkjh jkt0 jkT; iznw"k.k fu;a=.k

e.My Hkjriqj ds lkFk la;qDr fujh{k.k dj fjiksVZ  N% lIrkg ,oa  fnukad 16-07-2024 ls iwoZ

ekuuh; U;k;ky; esa izLrqr fd;k tkuk lqfuf'pr djsaxsA

¼MkW- vfer ;kno½
ftyk dyDVj Hkjriqj

Øekad%,Q-34¼17½lk-@24@                                      fnukad 
izfrfyfi fuEukfdar dks lwpukFkZ ,oa ikyukFkZ izsf"kr gS%&

1- mi[k.M vf/kdkjh Hkjriqj
2- {ks=h; vf/kdkjh jkt0 jkT; iznw"k.k fu;a=.k e.My Hkjriqj 
3- ofj"B futh lfpo ftyk dyDVj Hkjriqj
4- futh lfpo vfrfjDr ftyk eftLVªsV 'kgj Hkjriqj

ftyk dyDVj Hkjriqj

RajKaj Ref 
6490948 Digitally signed by Amit Yadav

Designation : Collector & District
Magistrate
Date: 2024.04.09 23:08:55 IST
Reason: Approved

Signature Not Verified
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सेवा में,   

श्रीमान के्षत्रीय अधिकारी,  

राजस्थान राज्य प्रदूषण धनयंत्रण मंडल, 

श्यामा प्रसाद मुखजी नगर, 

भरतपुर (राजस्थान) 

 

विषय: माननीय राष्ट्र ीय हररत प्राविकरण में ओ.ए. संख्या 41/2024 (सीजैड) एिं 

ओ.ए. संख्या 9/2024 (पीबी), डा  ॅ  कृष्ण प्रताप वसंह बनाम एम.ओ.ई.एफ. एंड 

सी.सी. ि अन्य 

 

संदर्भ: माननीय राष्ट्र ीय हररत प्राधिकरण के आदेश धदनांक - 01 अपै्रल 2024 के क्रम में 

धदनांक 25 अपै्रल 2024 को धकए गए भौधतक धनररक्षण के संबंि में  

 

महोदय,  

उपरोक्त धवषयान्तगगत एवं संदधभगत आदेश माननीय राष्ट्र ीय हररत प्राधिकरण के 

आदेश धदनांक - 01 अपै्रल 2024 के आदेशानुसार  आपके द्वारा ईमेल पर पे्रधषत पत्र संख्या 

के्ष.का./रा.प्र.धन.मं./भरतपुर/सामान्य/254/135 के अनुसार में धदनांक: 25 अपै्रल 2024 को 

प्रातः 11:00 बजे, स्थान: कायागलय उप वन संरक्षक ( वन्यजीव) भरतपुर राजस्थान में 

उपस्स्थत हुआ था । उपरोक्त सधमधत के समक्ष में अपना पक्ष धलस्खत रूप से प्रसु्तत कर 

रहा हं। महोदय यह माननीय राष्ट्र ीय हररत प्राधिकरण द्वारा ईको-धसस्टम को बचाने का 

प्रयास है धजसे प्रकृधत ने हमें व सभी वन्यजीवो ंके धलए उपहार स्वरूप धदया है। केवलादेव 

पाकग  पर केवल वन्यजीव ही नही बस्ि भरतपुर के हजारो लोगो ंका आधथगक जीवन भी 

धनभगर है। अतः धनम्नधलस्खत धबन्दुओ को जांच ररपोर्ग में शाधमल कर उले्लख धकया जाना 

न्याय धहत में आवश्यक है। 
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1. यह धक केवलादेव नेशनल पाकग  में भौधतक धनररक्षण/अवलोकन वन धवभाग के 

अधिकाररयो ंद्वारा कराया गया जबधक वह इस केस में स्वयं पक्षकार हैं। अतः धनररक्षण की 

सुधचता पर सवाल उठता है। केवल कचे्च रासे्त को  2-3 स्थानो पर ही धदखाया गया जबधक 

रासे्त की पूरी लंबाई के धनररक्षण की आवश्यकता है।  

 

2. धनवेदन है धक जांच धबन्दु में यह शाधमल धकया जाए धक र्ीर्ीजेड के्षत्र मे स्स्थत केवलादेव 

नेशनल पाकग  भरतपुर के मेनेजमेंर् प्लान को माननीय उच्चतम न्यायालय की सीईसी से 

अपू्रवल की आवश्यकता है अथवा नही ? 

 

3. जांच में यह धबन्दु शाधमल धकया जाए धक र्ीर्ीजेड के्षत्र मे शाधमल सूरसरोवर पक्षी धवहार 

आगरा का मेनेजमेंर् प्लान के अपू्रवल और केवलादेव नेशनल पाकग  भरतपुर के मेनेजमेंर् 

प्लान के अपू्रवल की प्रधक्रया एक समान है अथवा उसमे कोई अंतर है ?  

 

4. जांच में शाधमल धकया जाए धक केवलादेव नेशनल पाकग  भरतपुर राजस्थान में कचे्च रासे्त 

और तालाब का धनमागण धजस मेनेजमेंर् प्लान के अंतगगत धकया गया वह माननीय सवोच्च 

न्यायालय से अपू्रव्ड कराया गया है अथवा नही ? 

 

5. जांच में शाधमल धकया जाए धक केवलादेव नेशनल पाकग  भरतपुर राजस्थान में कचे्च रासे्त 

और तालाब का धनमागण धजस मेनेजमेंर् प्लान के अंतगगत धकया गया वह धकस सक्षम 

अधिकारी द्वारा अपू्रव्ड धकया गया है ? 

 

6. जांच मे शाधमल हो धक केवलादेव नेशनल पाकग  भरतपुर के गूगल अथग/मैप द्वारा जनवरी 

2023 से पूवग की सैरे्लाइर् इमेज धनकाल कर जांच ररपोर्ग में शाधमल धकया जाए धजससे 

पुराने फोरेस्ट कवर की स्स्थधत स्पष्ट् हो सके।   
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7. धनवेदन है धक जांच सधमधत के सदस्ो ंद्वारा कचे्च रासे्त पर उखडे व करे् पाए गए पेड 

व झाधडयो ंके जीपीएस काडीनेर् वाले फोर्ो आवेदक को भी धदए जाए  

8. धनवेदन है धक जांच सधमधत इस बात का भी उले्लख करे धक क्या  कचे्च रासे्त को तैयार 

करने की आवश्यकता थी ? जबधक पाकग  में पहले से ही पेर्र ोधलंग के धलए रास्ता बना हुआ 

है।  

9. जांच मे यह भी उले्लस्खत धकया जाए धक नये तैयार कचे्च रासे्त की ऊंचाई धकसी धकसी 

जगह नेशनल पाकग  की बाउंडर ी बा  ॅ ल (दीवार) से कुछ ही फुर् नीची होने व झाडीदार सुरक्षा 

नष्ट् होने के कारण वन्यजीवो ंकी सुरक्षा को खतरा उत्पन्न नही हुआ है क्या ? 

10. धनवेदन है धक केवलादेव नेशनल पाकग  के अपू्रव्ड मेनेजमेंर् प्लान की एक प्रधत जांच 

सधमधत द्वारा वन धवभाग से ग्रहण की जाए 

 

 िन्यवाद 

धदनांक 29 अपै्रल 2024 

 

प्रधतधलधप  

1. माननीय राष्ट्र ीय हररत प्राधिकरण , सेंर्रल जोन बेंच भोपाल  

 

आवेदक  

 

डा  ॅ  कृष्ण प्रताप धसंह  

पुत्र श्री करन धसंह  

63/210 सी कुशकंुज नगर, चावली  

धनकर् सीओडी, आगरा-282001 

मोबाइल: 7017538512 

ईमेल: kpsinghagra78@gmail.com 
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4361 GI/2015 (1) 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 

 

 

 

 

 

 

 

 

 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  2232] ubZ fnYyh] eaxyokj] vDrwcj 13] 2015@vkf'ou 21] 1937   
No. 2232] NEW DELHI, TUESDAY,  OCTOBER 13,  2015/ASHVINA 21, 1937  पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द�ली, 13  अ� तूबर, 2015 काकाकाका....आआआआ....        2809280928092809((((अअअअ))))....————िन
िलिखत �ा�प अिधसूचना, िजसे के��ीय सरकार, पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (2) के खंड (v) और खंड (xiv) तथा उपधारा (3) के साथ प!ठत उपधारा (1) #ारा �द$ शि&य' का �योग करते *ए, जारी करने का �,ताव करती ह,ै पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) क� अपे�ानुसार, जनसाधारण क� जानकारी के िलए �कािशत क� जाती ह,ै िजनके उससे �भािवत होने क� संभावना ह ै ; और यह सूचना दी जाती ह ै�क उ& �ा�प अिधसूचना पर, उस तारीख से, िजसको इस अिधसूचना वाले भारत के राजप1 क� �ितया ंजनसाधारण को उपल2ध करा दी जाती ह5, साठ �दन क� अविध क� समाि7 पर या उसके प8 चात् िवचार �कया जाएगा ; ऐसा कोई :ि&, जो �ा�प अिधसूचना म; अंत<व= �,ताव' के संबंध म; कोई आ�ेप या सुझाव दनेे म; िहतब@ ह,ै इस �कार िविनAद= अविध के भीतर, के��ीय सरकार #ारा िवचार �कए जाने के िलए, आ�ेप या सुझाव सिचव, पया�वरण, वन और जलवायु प!रवत�न मं1ालय, इं�दरा पया�वरण भवन, जोर बाग रोड, अलीगंज, नई �द�ली-110003 या ई-मेल पते: esz-mef@nic.in पर िलिखत �प म; भेज सकेगा ।  �ा�प�ा�प�ा�प�ा�प    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    केवलादवे राCीय उDान (केएनपी), राज,थान के भरतपुर िजले म; 27º7’6’’ उ. - 27º12’2’’ उ. अ�ांश और 77º29’5’’” पू. - 77º33’9’’” पू. दशेांतर के बीच गंभीर और वाणगंगा के संगम पर ि,थत ह ैऔर 28.73  वग� �कलोमीटर के �े1 म; फैला *आ ह ै|   और जहाँ,  राCीय उDान  का पया�7 अंतरराCीय पा!रि,थितक�य महFव ह ैऔर इसे 1981 म; रामासर साइट घोिषत �कया गया और 1985 म; िवK िवरासत ,थल घोिषत �कया जा चुका ह;ै   
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

   और जहाँ, केवलादवे राCीय उDान जीवज�तु सLपदा म; धनी ह ै िजसमे पि�य' क� 375 �जाितयां, ,तनधा!रय' क� 27 �जाितयां, सरीसृप क� 13 �जाितयां, उभयचर' क� 7 �जाितयां, मछिलय' क� 43 �जाितयां ;   और जहाँ,  राCीय उDान अ�सर पि�य' के िलए ,वग� के �प म; जाना जाता ह ैऔर मOय एिशया से आने वाली �वासी पि�य' िजनम; साइबे!रयन सारस क� िवलु7 एवं संकटापP के��ीय जनसंQया सिLमिलत ह,ै के िलए महFवपूण� शीतकालीन �े1 के �प मे काय� करता है ;    और जहाँ,  राCीय उDान म; वुडल5ड, सवाना घास के मैदान तथा नमभूिम के साथ फूल' क� 375 �जाित और �मुख वुडल5ड �जाित अका�कया िनलो�टका  ह ै; और, केवलादवे राCीय उDान के चार' ओर के �े1 को, िजसका िव,तार और सीमाएं इस अिधसूचना के पैरा 1 म; िविनAद= ह5, पया�वरण क� दिृ= से  पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन के �प म; सुरि�त और संरि�त करना तथा उ& पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन म; उDोग' या उDोग' के वगU के �चालन तथा �सं,करण करने को �ितिष@ करना आव8यक ह ै; अतः, अब, के��ीय सरकार, पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के साथ प!ठत पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1), उपधारा (2) के खंड (v) और खंड (xiv) और उप धारा (3) #ारा �द$ शि&य' का �योग करते *ए, राज,थान राVय म; केवलादवे राCीय उDान क� सीमा के चार'  ओर 500 मीटर तक के िव, ता!रत �े1 को केवलादवे राCीय उDान पा!रि, थितक�य संवेदी जोन (िजसे इसम; इसके प8 चात् पा!रि, थितक संवेदी जोन कहा गया ह)ै के �प म; अिधसूिचत करती ह,ै िजसका िववरण िन
ानुसार ह,ै अथा�त् :--  1. पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    काकाकाका    िव�तारिव�तारिव�तारिव�तार    औरऔरऔरऔर    उसक�उसक�उसक�उसक�    सीमाएंसीमाएंसीमाएंसीमाएं--(1) पा!रि,थितक संवेदी जोन केवलादवे राCीय उDान क� सीमा के चार' ओर 500 मीटर तक िव,तार के साथ 1425 ह�ैटेयर �े1 तक फैला *आ ह ैऔर ऐसे जोन का सीमा िववरण उपाबंध – 1 पर �दया गया ह ै।  (2) पा!रि,थितक संवेदी जोन का मानिच 1 इसके अ�ांश' और दशेा�तर के साथ इसके सीमा िववरण के साथ उपाबंधउपाबंधउपाबंधउपाबंध    IIII    पर उपाब@ ह ै। (3) पा!रि,थितक संवेदी जोन राज,थान के भरतपुर िजले के 13 Xाम' म; फैला *आ ह ै|  (4) पा!रि,थितक संवेदी जोन के भीतर आने वाले Xाम' क� सूची इसके �मुख िब�दYु के िनदZशांक' के साथ उपाबंधउपाबंधउपाबंधउपाबंध    IIIIIIII पर उपाब@ ह ै| 2222....    पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    केकेकेके    िलएिलएिलएिलए    आचंिलकआचंिलकआचंिलकआचंिलक    महायोजनामहायोजनामहायोजनामहायोजना ––––    (1) राVय सरकार, पा!रि, थितक संवेदी जोन के �योजन' के िलए राजप1 म; इस अिधसूचना के अंितम �काशन क� तारीख से दो वष� क� अविध के भीतर, ,थानीय :ि&य' के परामश� से, और इस  अिधसूचना म; �दए गए अनुबंध' का पालन करते *ए आंचिलक महायोजना तैयार करेगी । (2) आचंिलक महायोजना का अनुमोदन राVय सरकार म; स�म �ािधकारी #ारा �कया जाएगा | (3) पा!रि,थितक�य संवेदी जोन के िलए आंचिलक महायोजना राVय सरकार #ारा ऐसी रीित जैसा इस अिधसूचना म; िविनAद= ह ैऔर सुसंगत के��ीय और राVय िविधय' तथा के��ीय सरकार #ारा जारी माग�दश�क िस@ांत', य�द कोई हो◌ं, के अनु�प भी तैयार क� जाएगी | (4) आंचिलक महायोजना सभी संब@ राVय िव भाग' के साथ परामश� से पया�वरणीय और पा!रि,थितक�य िवचारण' को उसम; एक�कृत करने के िलए तैयार क� जाएगी, अथा�त्:-- 
(i) पया�वरण ; 
(ii) वन ;  
(iii) नगर िवकास ; 
(iv) पय�टन ; 
(v) नगरपािलक ; 
(vi) राज, व ;  
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(vii) कृिष ;  
(viii) राज,थान राV य �दषूण िनयं1ण बोड�; 
(ix) [सचाई ; और 
(x) लोक िनमा�ण िवभाग ।    (5) आंचिलक महायोजना अनुमो�दत िवDमान भू-उपयोग, अवसंरचनाF मक और �]याकलाप' पर कोई िनब̂धन अिधरोिपत नह_ करेगी जब तक �क इस अिधसूचना म; इस �कार िविनAद= न हो और आंचिलक महायोजना सभी अवसंरचना और काय�कलाप' म; द�ता और पा!र ि, थ ितक�य अनुकूलता का संव@�न करेगी   (6) आंचिलक महायोजना म; अना`छा�दत �े1' के जीणa@ार, िवDमान जल िनकाय' के संर�ण, आवाह �े1' के �बंधन, जल-संभर' के �बंधन, भूतल जल के �बंधन, मृदा और नमी संर�ण, ,थानीय समुदाय' क� आव8यकताY तथा पा!रि,थितक� और पया�वरण से संबंिधत ऐसे अ�य पहलूY, िजन पर Oयान दनेा आव8यक ह,ै के िलए उपबंध ह'गे । (7)  आंचिलक महायोजना सभी िवDमान पूजा , थल', Xाम' और नगरीय बंदोब,त', वन' के �कार और �क, म', कृिष �े1', ऊपजाऊ भूिम, ह!रत �े1 जैसे उDान और उसी �कार के , थान, उDान कृिष �े1, आAकड', झील' और अ�य जल िनकाय' का अcयकंन करेगी । (8) आंचिलक महायोजना पा!रि,थितक संवेदी जोन म; िवकास को िविनयिमत करेगी िजससे �क , थानीय समुदाय' के पा!रि,थितकज�य िवकास और जीिवका को सुिनि8 चत �कया जा सके । (9) राज,थान और मOय�दशे सरकार; अपनी अिधका!रता के अधीन �े1 के िलए पृथक-पृथक आंचिलक महायोजना तैयार कर;गी |  3.  रा�यरा�यरा�यरा�य    सरकारसरकारसरकारसरकार    �ारा�ारा�ारा�ारा    �कए�कए�कए�कए    जानेजानेजानेजाने    वालेवालेवालेवाले    उपायउपायउपायउपाय-------- राVय सरकार इस अिधसूचना के उपबंध' को �भावी करने के िलए िन
िलिखत उपाय करेगी, अथा�त् :- (1) भूभभूूभू----उपयोग उपयोग उपयोग उपयोग ---- पा!रि, थितक संवेदी जोन म; वन', उDान-कृिष �े1', कृिष �े1', आमोद-�मोद के �योजन के िलए िचि�हत �कए गए पाकU और खुले ,थान' का वािणिVयक और औDोिगक संब@ िवकास �]याकलाप' के िलए उपयोग या संप!रवत�न नह_ होगा :  परंतु पा!रि,थितक संवेदी जोन के भीतर कृिष भूिम का संप!रवत�न के अधीन मानीटरी सिमित क� िसफा!रश पर और राVय सरकार के पूव� अनुमोदन से, ,थानीय िनवािसय' क� आवासीय ज�रत' को पूरा करने के िलए और पैरा 4 क� सारणी के ,तंभ (2) के अधीन मद सं. 13,19,25,30 और 33 के सामने सूचीब@ �]याकलाप' को पूरा करने के िलए अनुdात ह'गे, अथा�त् :-  (i) पा!रि, थितक�य अनुकूल पय�टन �]याकलाप' के िलए पय�टक' के अ, थायी आवासन के िलए पा!रि, थितक�य अनुकूल आरामगाह जैसे ट;ट, लकड़ी के मकान आ�द; (ii) िवDमान सड़क' को चौड़ा और सुदढ़ृ करना और नई सड़क' का सिPमा�ण; (iii) �दषूण उFपP न करने वाले लघु उDोग; (iv) वषा� जल संचय; और  (v) कुटीर उDोग, िजसके अंतग�त Xामीण उDोग, सुिवधा भंडार और ,थानीय सुिवधाएं सिLमिलत ह5 | परंतु यह और �क राVय सरकार के पूव� अनुमोदन और भारत के संिव धान के अनु` छेद 244 तथा तFसमय �वृ$ िविध के उपबंध' के अनुपालन के िबना, िजसके अंतग�त अनुसूिचत जनजाित और अ�य परंपरागत वन िनवासी (वन अिधकार' क� मा�यता) अिधिनयम, 2006 (2007 का 2) भी है, वािणिVयक या उDोग िवकास �]याकलाप' के िलए जनजातीय भूिम का उपयोग अनुdात नह_ होगा :  परंतु यह और भी �क पा!रि, थितक संवेदी जोन के भीतर भू-अिभलेख' म; उपसंजात कोई 1ु!ट मानीटरी सिमित के िवचार �ा7 करने के पfात् राVय सरकार #ारा �Fयेक मामले म; केवल एक बार संशोिधत होगी और उ& 1ु!ट के संशोधन क� भारत सरकार के पया�वरण, वन और जलवायु प!रवत�न मं1ालय को सूचना दनेी होगी ।  परंतु यह और भी �क उपयु�& 1ु!ट का संशोधन म; इस उप-पैरा के अधीन यथा उपबंिधत के िसवाय �कसी भी दशा म; भू-उपयोग का प!रवत�न सिLमिलत नह_ होगा ।  परंतु यह और भी �क िजससे ह!रत �े1 म; जैसे वन �े1, कृिष �े1 आ�द म; कोई पा!रणािमक कटौती नह_ होगी और अन�यु� त या अनुFपादक कृिष �े1' म; पुन: वनीकरण करने के �यास �कए जाएंगे ।  
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 (2) �ाकृितक�ाकृितक�ाकृितक�ाकृितक    �ोत�ोत�ोत�ोत    ––––    सभी �ाकृितक iोत' के आवाह �े1 क� पहचान क� जाएगी और उनके संर�ण और पुनन�वीकरण के िलए योजनाY को आंचिलक महायोजना म; सिLमिलत �कया जाएगा तथा राVय सरकार #ारा ऐसी रीित मे माग�दश�क िस@ांत तैयार �कए जाएंगे िजससे �क इन �े1' म; या इनके समीप िवकास �]याकलाप' को रोका जा सके जो ऐसे �े1' के िलए हािनकारक ह5 |  (2) पय�टन पय�टन पय�टन पय�टन –––– (क) पा!रि,थितक संवेदी जोन के भीतर पय�टन संबंधी �]याकलाप, जो आंचिलक महायोजना का भाग �प म; िन
िलिखत �प म; ह'गे ।                (ख) पय�टन महायोजना, पय�टन िवभाग #ारा वन और पया�वरण िवभाग, राVय  सरकार के परामश� से तैयार होगी ।  (ग) पय�टन संबंधी �]याकलाप िनL निलिखत के अधीन िविनयिमत ह'गे, अथा�त् :- (i) पा!रि,थितक संवेदी जोन के भीतर सभी नए पय�टन �]याकलाप' या िवDमान पय�टन �]याकलाप' का िव,तार राj kीय l याm संर�ण �ािधकरण, पया�वरण, वन और जलवायु प!रवत�न मं1ालय #ारा जारी (समय-समय पर यथा संशोिधत) माग�िनदशे' के अनुसार होगा िजसम; पा!रि,थितक पय�टन, पा!रि,थितक िश�ा और पा!रि,थितक िवकास को महFव �दया जाएगा ; (ii) पा!रि, थितक�य अनुकूल पय�टन �]याकलाप' से संबंिधत पय�टक' के अ,थायी अिधभोग के आवास के िसवाय अनेर बांध व�यजीव अcयारnय क� सीमा से एक �कलोमीटर के भीतर नए होटल' और नए होटल' और िवoाम,थल' के सिPमा�ण क� अनुdा नह_ दी जाएगी ; पर�तु पा!रि,थितक संवेदी जोन के िव,तार तक संरि�त �े1' क� सीमा से एक �कलोमीटर क� दरूी से परे पय�टन महायोजना के अनुसार पा!रि,थितक पय�टन सुिवधाY के िलए पूव�-प!रभािषत और अिभिहत �े1' म; ही नए होटल' और िवoाम,थल' क� ,थापना क� अनुdा दी जाएगी |  (iii) आंचिलक महायोजना का अनुमोदन �कए जाने तक, पय�टन के िलए िवकास और िवDमान पय�टन �]याकलाप' के िव,तार को वा,तिवक ,थल िविनAद= संवी�ा तथा मानीटरी सिमित क� िसफा!रश पर आधा!रत संबंिधत िविनयामक �ािधका!रय' #ारा अनुdात �कया होगा । (4) नैस"गकनैस"गकनैस"गकनैस"गक    िवरासतिवरासतिवरासतिवरासत    -------- पा!रि,थितक संवेदी जोन म; महFवपूण� नैस<गक िवरासत के सभी ,थल' जैसे सभी जीन कोश आरि�त �े1, शैल िवरचनाएं, जल �पात', झरन', घाटी मागU, उपवन', गुफाएं, ,थल', pमण, अKरोहण, �पात' आ�द क� पहचान क� जाएगी और उ�ह; संरि�त �कया जाएगा तथा उनक� सुर�ा और संर�ा के िलए इस अिधसूचना के �काशन क� तारीख से छह मास के भीतर, उपयु& योजना बनाएगी और ऐसी योजना जोनल मा,टर qलान का भाग होगा । (5) मानव िनमानव िनमानव िनमानव िन"मत िवरासत � थ"मत िवरासत � थ"मत िवरासत � थ"मत िवरासत � थल ल ल ल ----    पा!रि, थितक संवेदी जोन म; भवन', संरचनाY, िश�प-तrय, ऐितहािसक, कलाFमक और सां,कृितक महFव के �े1' क� पहचान करनी होगी और इस अिधसूचना के �काशन क� तारीख से छह माह के भीतर उनके संर�ण क� योजनाएं तैयार करनी ह'गी तथा आंचिलक महायोजना म; सिLमिलत क� जाएगी ।  (6) $ व$ व$ व$ विन �दषूणिन �दषूणिन �दषूणिन �दषूण -- पा!रि,थितक संवेदी जोन म; O विन �दषूण के िनयं1ण के िलए राV य सरकार का पया�वरण िवभाग वायु (�दषूण िनवारण और िनयं1ण) अिधिनयम, 1981 (1981 का 14) और उसके अधीन बनाए गए िनयम' के उपबंध' के अनुसरण म; माग�दश�क िस@ांत और िविनयम तैयार करेगा ।  (7)    वायुवायुवायुवायु    �दषूण�दषूण�दषूण�दषूण -- पा!रि,थितक संवेदी जोन म;, वायु �दषूण के िनयं1ण के िलए राज,थान राVय सरकार का पया�वरण िवभाग वायु (�दषूण िनवारण और िनयं1ण) अिधिनयम, 1981 (1981 का 14) और उसके अधीन बनाए गए िनयम' के उपबंध' के अनुसरण म; माग�दश�क िस@ांत और िविनयम तैयार करेगा ।  (8) बिह�ावबिह�ावबिह�ावबिह�ाव    काकाकाका    िन�सारणिन�सारणिन�सारणिन�सारण -- पा!रि,थितक संवेदी जोन म; उपचा!रत बिहiाव का िन,सारण जल (�दषूण िनवारण तथा िनयं1ण) अिधिनयम, 1974 (1974 का 6) और उसके अधीन बनाए गए िनयम' के उपबंध' के अनुसार होगा । (9) ठोसठोसठोसठोस    अपिश,अपिश,अपिश,अपिश,    -------- ठोस अपिश=' का िनपटान िन
िलिखत �प म; होगा -    (क) पा!रि,थितक संवेदी जोन म; ठोस अपिश=' का िनपटान भारत सरकार के तFकालीन पया�वरण और वन मं1ालय क� समय-समय पर यथा संशोिधत अिधसूचना सं. का.आ. 908(अ), तारीख 25 िसतंबर, 2000 नगरपािलक ठोस अपिश= (�बंध और हथालन) िनयम, 2000 के उपबंध' के अनुसार �कया जाएगा ; (ख) ,थानीय �ािधकरण जैव िन
ीकरणीय और अजैव िन
ीकरणीय संघटक' म; ठोस अपिश=' के संपृथsन के िलए योजनाएं तैयार कर;गे ;  (ग) जैव िन
ीकरणीय सामXी को अिधमानतः खाद बनाकर या कृिम खेती के माOयम से पुनःच�]त �कया जाएगा ;  
60



¹Hkkx IIµ[k.M(ii)º Hkkjr dk jkti=k % vlk/kj.k 5 

 (घ) अकाब�िनक सामXी का िनपटान पा!रि,थितक संवेदी जोन के बाहर पहचान �कए गए , थल पर �कसी पया�वरणीय ,वीकृत रीित म; होगा और पा!रि,थितक संवेदी जोन म; ठोस अपिशj ट' को जलाना या भj मीकरण अनुdात नह_  होगा ।  (10) जवै िच�क/ सीजवै िच�क/ सीजवै िच�क/ सीजवै िच�क/ सीय अपिश1 टय अपिश1 टय अपिश1 टय अपिश1 ट- पा!रि,थितक संवेदी जोन म; जैव िच�कFसीय अपिश=' का िनपटान भारत सरकार के तFकालीन पया�वरण, वन और जलवायु प!रवत�न मं1ालय क� समय-समय पर यथासंशोिधत अिधसूचना सं.का.आ.630 (अ) तारीख 20 जुलाई, 1998 #ारा �कािशत जैव िच�कFसीय अपिश= (�बंध और हथालन) िनयम, 1998 के उपबंध' के अनुसार �कया जाएगा । (11) (11) (11) (11) यानीययानीययानीययानीय    प�रवहनप�रवहनप�रवहनप�रवहन - प!रवहन क� यानीय गितिविध �ाणीय' के अनुकूल रीित से िविनयिमत क� जाएगी और इस संबंध म; आंचिलक महायोजना म; िवशेष उपबंध सिLमिलत �कए जाएंगे और जब तक ऐसी आंचिलक महायोजना राVय सरकार के स�म �ािधकारी #ारा तैयार और अनुमो�दत नह_ �कया जाता ह ै| मानीटरी सिमित संुसगत अिधिनयम' और उसके अधीन बनाए गए िनयम' िनयम' और िविनयम' के अधीन यानीय गितिविधय' के अनुपालन को मानीटर करेगी । (12) औ3ोिगकऔ3ोिगकऔ3ोिगकऔ3ोिगक    इकाईयांइकाईयांइकाईयांइकाईयां    ––––        (क) �,तािवत पा!रि,थितक संवेदी जोन के भीतर नए काt आधा!रत उDोग' के �कसी ,थापन क� अनुdा िविध के अनुसार ,थािपत िवDमान काt आधा!रत उDोग' के िसवाए नह_ दी जाएगी | (ख)  �,तािवत पा!रि,थितक संवेदी जोन के भीतर जल, वायु, मृदा, Oविन �दषूण का!रत करने वाले �कसी नए उDोग के �कसी �,थापन क� अनुdा नह_ दी जाएगी | 4444....    पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    म4म4म4म4    �ितिष5�ितिष5�ितिष5�ितिष5    औरऔरऔरऔर    िविनयिमतिविनयिमतिविनयिमतिविनयिमत    �6याकलाप7�6याकलाप7�6याकलाप7�6याकलाप7    क�क�क�क�    सूचीसूचीसूचीसूची    ----    पा!रि,थितक संवेदी जोन म; सभी �]याकलाप पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) के उपबंध' #ारा शािसत ह'गे और नीचे दी गई तािलका म; िविनAद= रीित म; िविनयिमत ह'ग,े अथा�त् :-  सारणीसारणीसारणीसारणी    6666मममम    संसंसंसं....                                    �6याकलाप�6याकलाप�6याकलाप�6याकलाप                                                                टीकाटीकाटीकाटीका----�ट8पणी�ट8पणी�ट8पणी�ट8पणी    (1) (2)                    (3) �ितिस5�ितिस5�ितिस5�ितिस5    �6याकलाप�6याकलाप�6याकलाप�6याकलाप    :::: 1.  वािणिVयक खनन, पFथर  उFखनन और अपघष�ण इकाईयां । (क) नए एवं िवDमान खनन (लघु और वृहत खिनज), पFथर उFखनन और तोड़ने क� इकाईय' को :ि&गत उपभोग के िलए मकान' के सPिनमा�ण या मरLमत के िलए  और भूिम को खोदने या मकान' के िलए दसेी टाइ�स या uट' के िनमा�ण के �ितिनदZश से ,थानीय िनवािसय' के सदभािवक घरेलू आव8यकताY के िसवाए �ितिष@ �कया जाएगा ;  (ख) खनन सं�]याएं, माननीय उvतम �यायालय क� !रट यािचका (िसिवल) सं. 1995 का 202 टी.एन. गौडाबम�न िथwमूलपाद बनाम भारत सरकार के मामले म; आदेश तारीख 4 अग,त, 2006 और !रट यािचका (सी) सं. 2012 का 435 गोवा फाउंडशेन बनाम भारत सरकार के मामले म; तारीख 21 अ�ैल, 2014 के अंत!रम आदेश के अनुसरण म; सव�दा �चालन होगा ।   2.  आरा मशीन' क� ,थापना । पा!रि,थितक संवेदी जोन के भीतर नई और िवDमान आरा मशीन' का िव, तार अनुdात नह_ होगा ।   3.  जल या वायु या मृदा या ध्  विन �दषूण का!रत करने वाले उDोग' क� , थापना ।  पा!रि,थितक संवेदी जोन के भीतर नए और िवDमान �दषूण का!रत करने वाले का िव, तार अनुdात नह_ होगा । 4.  जलावन लकड़ी का वािणिVयक उपयोग । लागू िविधय' के अनुसार �ितिष@ (अ� यथा उपबंिधत के िसवाय) । 
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 5.  नए वृहत जलीय प!रयोजना और [सचाई प!रयोजना । लागू िविधय' के अनुसार �ितिष@ (अ�यथा उपबंिधत के िसवाय) ।  6.  �कसी प!रसंकटमय पदाथU का उपयोग या उFपादन । लागू िविधय' के अनुसार �ितिष@ (अ�यथा उपबंिधत के िसवाय) ।  7.  �ाकृितक जल िनकाय' या भू-�े1 म; अनपचा!रत बिहiाव ठोस अपिश=' का िन,तारण ।  लागू िविधय' के अनुसार �ितिष@ (अ� यथा उपबंिधत के िसवाय) । 8.  पय�टन से संबंिधत �]याकलाप जैसे रोप-वे, गम� वायु गुबार' आ�द #ारा अcयारnय �े1 के ऊपर से उड़ना जैसे �]याकलाप करना। लागू िविधय' के अनुसार �ितिष@ (अ� यथा उपबंिधत के िसवाय) । 9.  नए काt आधा!रत उDोग । पा!रि, थितक संवेदी जोन क� सीमा के भीतर नए काj ठ आधा!र त उDोग' क� , थापना को अनुdात नह_ �क या जाएगा:   परंतु िव Dमान काj ठ आधा!र त उDोग िविध के अनुसार बने रह;गे;    पर�तु यह और �क िवDमान आरा मशीन' क� अनुdि7य' का नवीकरण उनक� अविध क� समाि7 पर नह_ �कया जाएगा |  10.  Oविन �दषूण । लागू िविधय' के अनुसार शांत जोन क� घोषणा  11.  ठोस अपिश= िनपटान सुिवधा । पा!रि,थितक संवेदी जोन के भीतर �कसी ठोस अपिश= िनपटान सुिवधा क� ,थापना नह_ क� जाएगी | 12.  पोलीथीन बैग का उपयोग । लागू िविध के  अनुसार �ितिष@ (अ�यथा उपबंिधत के िसवाए) |  िविनयिमत �6याकलापिविनयिमत �6याकलापिविनयिमत �6याकलापिविनयिमत �6याकलाप     13. होटल और िवoाम ,थल' का  ,थापन । पा!रि,थितक अनुकूल पय�टन �]याकलाप' से संबंिधत पय�टक' के अ,थायी अिधभोग के िलए आवास के िसवाय संरि�त �े1 क� सीमा से 1 �कलोमीटर के भीतर �कसी नए वािणिVयक होटल' और िवoाम,थल' क� अनुdा नह_ दी जाएगी |   14. सिPमा�ण �]याकलाप । (क) संरि�त �े1 क� सीमा से एक �कलोमीटर के भीतर �कसी भी �कार के नए वािणिVयक सिPमा�ण क� अनुdा नह_ दी जाएगी |   पर�तु ,थानीय लोग' को पैरा 3 के उप-पैरा (1) म; सूचीब@ �]याकलाप' सिहत अपने !रहायशी उपयोग के िलए अपनी भूिम पर सिPमा�ण करने क� अनुdा दी जाएगी | (ख) �दषूण न का!रत करने वाले लघु उDोग' से संबंिधत सिPमा�ण �]याकलाप' को िविनयिमत �कया जाएगा और लागू िनयम' और िविनयम', य�द कोई ह5, के अनुसार स�म �ािधकारी से पूव� अनुdा के साथ �यूनतम तक रखा जाएगा |   15. वृ�' क� कटाई । (क) राVय सरकार म; स�म �ािधकारी क� पूव� अनुमित के िबना वन, सरकारी या राज,व या िनजी भूिम पर या वन' म; �कन्ही वृ�' क� कटाई नह_ होगी । (ख) वृ�' क� कटाई संबंिधत के�ीय या राVय अिधिनयम या उसके अधीन बनाए गए िनयम' के उपबंध के अनुसार िविनयिमत होगी ।  (ग) आरि�त वन' और संरि�त वन' क� दशा म; काय� योजना िनदेश का अनुपालन �कया जाएगा | 
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   16.  वािणिVयक जल संसाधन िजसके अंतग�त भू-जल संचयन भी है । (क) भूिम के अिधभोगी के वा,तिवक कृिष और घरेलू खपत के िलए जल का िनjकष�ण सतही और भूिमगत जल अनुdात होगा ।  (ख) औDोिगक, वािणिVयक उपयोग के िलए सतही और भूिमगत जल का िनjकष�ण के िलए संबंिधत िविनयामक �ािधकरण  पूव� िलिखत अनुdा अपेि�त होगी िजसके अंतग�त �कतने प!रणाम म; वह िनjकष�ण करेगा, भी ह ै।  (ग) सतही या भूजल का िव]य अनुdात नह_ होगा ।  (घ) जल के संदषूण या �दषूण, िजसके अंतग�त कृिष भी है, को रोकने के िलए सभी उपाय �कए जाएंगे ।  17. िवDुत केबल', परेषण लाइन' और दरूसंचार टावर' का प!रिनमा�ण । (i) भूिमगत केिबल लगाने का संवध�न;    18. होटल' और लॉज के िवDमान प!रसर' म; बाड लगाना । लागू िविधय' के अधीन िविनयिमत ह'गे । 19. िवDमान सड़क' को चौड़ा करना और उ�ह; सुदढृ करना। उिचत पया�वरण समाघात िनधा�रण और � यूिनकरण उपाय यथा लागू अनुसार ह'गे । 20. राि1 म; यािनक यातायात का संचलन । लागू िविधय' के अधीन वािणिVयक �योजन के िलए िविनयिमत ह'गे ।    21. िवदेशी �जाितय' को लाना । लागू िविधय' के अधीन िविनयिमत ह'गे ।   22. पहाड़ी ढाल' और नदी तट' का संर�ण। लागू िविधय' के अधीन िविनयिमत ह'गे ।  23. �ाकृितक जल िनकाय' या सतही �े1 म; उपचा!रत बिहiा�व का िन,सारण । उपचा!रत बिहiा�व के पुनच�{ण को �ोFसािहत करना और अबमल या ठोस अपिश=' के िनपटान के िलए िवDमान िविनयम' का अनुपालन करना होगा ।   24. वािणिV यक साइनबोड� और हो|डग । लागू िविधय' के अधीन िविनयिमत ह'गे ।  25. �दषूण उFपP न करने वाले लघु उDोग । पा!रि, थितक संवेदी जोन से गैर �दषूण, गैर प!रसंकटमय, लघु और सेवा उDोग, कृिष उDान, कृिष या कृिष आधा!रत दशेीय माल से औDोिगक उFपाद' का उFपादन उDोग और जो पया�वरण पर कोई िवपरीत �भाव नह_ डालते ह5 ।    26. वन उFपाद' और गैर का, ठ वन उFपाद' का संXहण । लागू िविधय' के अधीन िविनयिमत ह'गे ।  27. वायु और यानीय �दषूण । लागू िविधय' के अधीन िविनयिमत ह'गे ।  28. कृिष �णािलय' म; आमूल प!रवत�न । लागू िविधय' के अधीन िविनयिमत ह'गे । अनुमतअनुमतअनुमतअनुमत    �6या�6या�6या�6याकलापकलापकलापकलाप    29 ,थानीय समुदाय' #ारा चल रही कृिष और बागवानी �थाY के साथ पशुपालन, पशुपालन कृिष और मछली पालन । लागू िविधय' के अधीन िविनयिमत ह'गे । 30. वषा� जल संचयन । स�] य �प से बढावा �दया जाए ।   31. जैिवक खेती । स�] य �प से बढावा �दया जाए । 32. सभी गितिविधय' के िलए ह!रत �ौDोिगक� को Xहण करना । स�] य �प से बढावा �दया जाए । 33. कुटीर उDोग' िजसके अंतग�त Xामीण कारीगर आ�द भी ह5। स�] य �प से बढावा �दया जाए । 34. नवीकरणीय ऊजा� iोत का उपयोग । बायो गैस, सोलर लाइट आ�द को बढ़ावा �दया जाए |     
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 5555. . . . मानीटरीमानीटरीमानीटरीमानीटरी    सिमितसिमितसिमितसिमित----    (1) क; �ीय सरकार,    राज�थानराज�थानराज�थानराज�थान    रा�यरा�यरा�यरा�य    म4म4म4म4    आनेआनेआनेआने    वालेवालेवालेवाले    पा!रि,थितक संवेदी जोन के �भावी मानीटरी के िलए एक मानीटरी सिमित का गठन करेगी जो िन
िलिखत से िमलकर बनेगी, अथा�त् :-  राज�थानराज�थानराज�थानराज�थान    (i)  िजला कले�टर, भरतपुर – अOय�; (ii) पया�वरण के �े1 म; काय� करने वाले गैर सरकारी संगठन का राज,थान सरकार #ारा �Fयेक मामले म; एक वष� के िलए नािमत एक  �ितिनिध – सद,य;   (iii) प!रि,थित िवdान और पया�वरण के �े1 म; राज,थान सरकार #ारा �Fयेक मामले म; एक वष� के िलए नािमत एक िवशेषd - सद,य ;  (iv) लोक िनमा�ण िवभाग का िजला ,तरीय अिधकारी– सद,य; (v) [सचाई िवभाग का िजला ,तरीय अिधकारी– सद,य; (vi) पय�टन िवभाग का िजला ,तरीय अिधकारी– सद,य; (vii) खनन िवभाग का िजला ,तरीय अिधकारी– सद,य; (viii) पुिलस िवभाग का िजला ,तरीय अिधकारी– सद,य; (ix) नगर प!रषद िवभाग का िजला ,तरीय अिधकारी– सद,य; (x) उDोग िवभाग का िजला ,तरीय अिधकारी– सद,य; (xi) यूआईटी िवभाग का िजला ,तरीय अिधकारी– सद,य; (xii) �े1ीय अिधकारी, राVय �दषूण िनयं1ण बोड� - सद,य; (xiii) उपखnड अिधकारी, भरतपुर – सद,य; (xiv) खnड िवकास अिधकारी, सीवर – सद,य; (xv) अवैतिनक व�यजीव वाड�न, भरतपुर – सद,य; (xvi) उप-मुQय व�यजीन वाड�न, भरतपुर – सद,य-सिचव ।  
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 6. 6. 6. 6. िनद9श शत:िनद9श शत:िनद9श शत:िनद9श शत: - (1) मािन टरी सिमित इस अिधसूचना के उपबंध' के अनुपालन को मानीटर करेगी । (2) पा!रि,थितक संवेदी जोन म; भारत सरकार के तF कालीन पया�वरण और वन मं1ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख 14 िसतंबर, 2006 क� अनुसूची म; के अधीन सिLमिलत �]याकलाप' और इस अिधसूचना के पैरा 4 के अधीन �ितिष@ गितिविधय' के िसवाय आने वाले ऐसे �]याकलाप' क� दशा म; वा,तिवक िविनAद= ,थलीय दशाY पर आधा!रत मानीटरी सिमित #ारा संवी�ा क� जाएगी और उ& अिधसूचना के उपबंध' के अधीन पूव� पया�वरण िनकासी के िलए के��ीय सरकार के पया�वरण, वन और जलवायु प!रवत�न मं1ालय को िनAद= क� जाएगी ।  (3) इस अिधसूचना के पैरा 4 के अधीन यथा िविनAद= �ितिष@ �]याकलाप' के िसवाय, भारत सरकार के पया�वरण, वन और जलवायु प!रवत�न मं1ालय क� अिधसूचना संQयांक का.आ. 1533(अ) तारीख 14 िसतंबर, 2006 क� अिधसूचना के अनुसूची के अधीन ऐसे �]याकलाप', िज�ह; सिLमिलत नह_ �कया गया ह,ै परंतु पा!रि,थितक संवेदी जोन म; आत े ह5, ऐसे �]याकलाप' क� वा,तिवक िविनAद= ,थलीय दशाY पर आधा!रत मानीटरी सिमित #ारा संवी�ा क� जाएगी और उसे संब@ िविनयामक �ािधकरण' को िनAद= �कया जाएगा ।  (4) मानीटरी सिमित का सद,य-सिचव या संब@ कल�टर या संरि�त �े1 का �भारी ऐसे :ि& के िव�@, जो इस अिधसूचना के �कसी उपबंध का उ�लंघन करता ह,ै पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 19 (1986 का 29) के अधीन प!रवाद फाइल करने के िलए स�म होगा । (5) मानीटरी सिमित मु}' के आधार पर अपे�ाY पर िनभ�र रहते *ए संब@ िवभाग' के �ितिनिधय' या िवशेषd', औDोिगक संगम' या संब@ पणधा!रय' के �ितिनिधय' को अपने िवचार-िवमश� म; सहायता के िलए आमंि1त कर सकेगी । (6) मानीटरी सिमित �Fयेक वष� क� 31 माच� तक क� राVय के मुQय व�यजीव वाड�न को अपनी वा<षक कार�वाई !रपोट� उपाबंधउपाबंधउपाबंधउपाबंध    III III III III म; उपबंिधत �प िवधान के अनुसार उ� त वष� के 30 जून तक �,तुत करेगी । (7) के��ीय सरकार का पया�वरण, वन और जलवायु प!रवत�न मं1ालय मानीटरी सिमित को अपने कृFय' के �भावी िनव�हन के िलए समय-समय पर ऐसे िनदेश द ेसकेगा, जो वह ठीक समझे । 7. इस अिधसूचना के उपबंध' को �भाव दनेे के िलए क; �ीय सरकार और राV य सरकार अित!र� त उपाय, य�द कोई ह', िविनAदj ट कर सक;गे ।  8.    भारत के माननीय उvतम �यायालय या उv �यायालय या राj kीय ह!रत �ािधकरण #ारा पा!रत कोई आदेश या पा!रत होने वाले �कसी आदशे, य�द कोई ह', के अधीन, इस अिधसूचना के उपबंध ह'गे ।  [फा. सं. 25/20/2015-ईएसजेड-आरई] डॉ. टी. चांदनी,    वैdािनक    ‘‘‘‘जी’’’’
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 उपाबंध ––––IIIIIIII    पा�रि�थितकपा�रि�थितकपा�रि�थितकपा�रि�थितक    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    म4म4म4म4    आनेआनेआनेआने    वालेवालेवालेवाले    <ाम7<ाम7<ाम7<ाम7    क�क�क�क�    सूचीसूचीसूचीसूची     6666....संसंसंसं....    शहरशहरशहरशहर////गावंगावंगावंगावं    अ=ांशअ=ांशअ=ांशअ=ांश    दशेातंरदशेातंरदशेातंरदशेातंर        तहसीलतहसीलतहसीलतहसील    1. जवाहर नगर कालोनी 77°30’17.22” 27°12’25.30” भरतपुर  2. जटोली 77°31’11.04” 27°11’28.93” भरतपुर 3. घसोला 77°32’45.3” 27°10’16.1” भरतपुर 4. खोहरी नगला 77°32’55.6” 27°09’52.6” भरतपुर 5. बेहनेरा 77°33’55.3” 27°09’20.9” भरतपुर 6. दारापुर खुद� 77°33’50.1” 27°07’42.0” भरतपुर 7. दारापुर कलान 77°33’31.8” 27°07’35.2” भरतपुर 8. नगला  बंजारा/नसवा!रया 77°32’31.3” 27°07’35.4” भरतपुर 9. चक शौरावाली 77°31’56.32” 27°08’18.92” भरतपुर 10. अघापुर 77°31’21.0” 27°08’19.8” भरतपुर 11. रामनगर 77°29’05.8” 27°09’0.4” भरतपुर 12. चक रामनगर 77°29’28.5” 27°09’54.8” भरतपुर 13. म�लाह 77°29’36.4” 27°11’21.7” भरतपुर   उपाबंधउपाबंधउपाबंधउपाबंध    IIIIIIIIIIII    पा�रि�थितक संवेदी जोन पा�रि�थितक संवेदी जोन पा�रि�थितक संवेदी जोन पा�रि�थितक संवेदी जोन मानीटरीमानीटरीमानीटरीमानीटरी    सिमितसिमितसिमितसिमित    ----    क� गई कार�वाई क� �रपोट� का �प िवधानक� गई कार�वाई क� �रपोट� का �प िवधानक� गई कार�वाई क� �रपोट� का �प िवधानक� गई कार�वाई क� �रपोट� का �प िवधान        ::::    1. बैठक' क� संQ या और �दनांक । 2. बैठक' का काय�वृत : कृपया मुQ य उ� लेखनीय [बदYु का वण�न कर; । बैठक के काय�वृF त को एक पृथक अनुबंध म; उपाब@ कर; । 3. जोनल मा, टर q लान क� तैयारी क� �ाि, थित िजसके अंतग�त पय�टन मा, टर q लान । 4. भू-अिभलेख म; सद8ृ य 1ु!टय' के सुधार के िलए 2 यौहार �कए गए मामल' का सारांश । 5. ईआईए अिधसूचना, 2006 के अधीन आने वाली गितिविधय' क� संिव�ा के मामल' का सारांश । 2 यौरे एक पृथक् उपाबंध के �प म; उपाब@ �कए जा सकते ह5 । 6. ईआईए अिधसूचना, 2006 के अधीन न आने वाली गितिविधय' क� संिव�ा के मामल' का सारांश । 2 यौरे एक पृथक् उपाबंध के �प म; उपाब@ �कए जा सकते ह5 । 7. पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 19 के अधीन दज� क� गई िशकायत' का सारांश । 8. महF ता का कोई अ� य िवषय ।  
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE  

NOTIFICATION 

New Delhi, the 13th October, 2015 

S.O. 2809(E).—The following draft of the notification, which the Central Government proposes to issue in 

exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and sub-

section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under 

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the information of the public likely to be affected 
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thereby; and notice is hereby given that the said draft notification shall be taken into consideration on or after the expiry 

of a period of sixty days from the date on which copies of the Gazette containing this notification are made available to 

the public; 

Any person interested in making any objections or suggestions on the proposals contained in the draft 

notification may forward the same in writing, for consideration of the Central Government within the period so specified 

to the Secretary, Ministry of Environment, Forests and Climate Change, Indira Paryavaran Bhawan, Jorbagh Road, 

Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at: - esz-mef@nic.in 

Draft Notification 

Whereas, Keoladeo National Park (KNP) is situated at confluence of the Gambhir and Banganga rivers between 27º7’6’’ 

N - 27º12’2’’ N and 77º29’5’’ E - 77º33’9’’ E in Bharatpur district of Rajasthan and is spread over an area 28.73 square 

kilometers; 

And whereas, the National Park has significant international ecological importance and it has been declared as a Ramsar 

site in 1981 and a World Heritage site in 1985; 

And whereas, Keoladeo National Park has rich faunal wealth with 375 species of birds, 27 species of mammals, 13 

species of reptiles, 7 species of amphibians and 43 species of fishes; 

And whereas, the National Park is often referred to as Bird’s Paradise and acts as a major wintering area for migratory 

birds from Central Asia including for rare and endangered central population of the Siberian Crane; 

And whereas, the National Park has woodlands, Savanna Grasslands and wetlands with 375 species of flowering plants 

and the dominant woodland species is Acacia nilotica; 

And whereas, it is necessary to conserve and protect the area to the extent and boundaries of which is specified in 

paragraph 1 of this notification around the protected area of Keoladeo National Park as Eco- sensitive Zone from 

ecological and environmental point of view and to prohibit industries or class of industries and their operations and 

processes in the said Eco-sensitive Zone;  

Now therefore, in exercise of the power conferred by sub section(1) and clauses (v) and (xiv) of sub-section (2) and sub-

section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the 

Environment (Protection) Rules,  1986, the Central  Government  hereby  notifies an area to an extent of 500 meters all 

around the boundary of Keoladeo National Park in the State of Rajasthan as the Keoladeo National Park Eco-sensitive 

Zone (hereinafter referred to as the Eco-sensitive Zone)  details of which are as under, namely:-  

1. Extent and Boundaries of Eco-sensitive Zone.- (1) The Eco-Sensitive Zone has an extent 500 meters all around the 

boundary of Keoladeo National Park and is spread across an area of 1425 hectares.  

(2) The map of the Eco-sensitive Zone along with latitude and longitude is appended as Annexure I.   

(2) The Eco-sensitive Zone is spread across 13 villages falling in Bharatpur District of Rajasthan.  

(3) The list of the villages falling within Eco-sensitive Zone along with co-ordinates of prominent points is appended as 

Annexure II. 

2. Zonal Master Plan for the Eco-sensitive Zone.- (1)  The State Government shall, for the purpose of the Eco-

sensitive Zone  prepare,  a Zonal Master Plan, within a period of two years from the date of publication of final 

notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this 

notification. 

(2)  The said Plan shall be approved by the Competent Authority in the State Government. 

(3) The said Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as is 

specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued by 

the Central Government, if any.  

(4) The said Plan shall be prepared in consultation with all concerned State  Departments, namely:- 

(i) Environment; 

(ii) Forest;  

(iii) Urban Development; 

(iv) Tourism; 

(v) Municipal; 
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(vi) Revenue; 

(vii) Agriculture; 

(viii) Rajasthan State Pollution Control Board; 

(ix) Irrigation; and 

(xi) Public Works Department, 

for integrating environmental and ecological considerations into it.  

(5)  The said Plan shall not impose any restriction on the approved  existing land use, infrastructure and activities, 

unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and 

activities to be more efficient and eco-friendly.          

(6) The said plan shall provide for restoration of denuded areas, conservation of existing water bodies, management 

of catchment areas, watershed management, groundwater management, soil and moisture conservation, needs of local 

community and such other aspects of the ecology and environment that need attention. 

(7) The said Plan shall demarcate all the existing worshipping places, village and urban settlements, types and kinds 

of forests, tribal areas, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, 

orchards, lakes and other water bodies. 

(8) The said Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development for 

livelihood security of local communities. 

(9)  The State Governments of Rajasthan and Madhya Pradesh shall prepare separate Zonal Master Plans for area 

under their jurisdiction. 

3. Measures to be taken by State Government.-The State Governments shall take the following measures for 

giving effect to the provisions of this notification, namely:- 

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes 

in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development 

activities: 

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the 

recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the 

residential needs of local residents, and for the activities listed against serial numbers 13, 19, 25, 30 and 33 in column (2) 

of the Table in paragraph 4, namely:- 

(i) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for Eco-friendly 

tourism activities; 

(ii) Widening and strengthening of existing roads and construction of new roads; 

(iii)  Small scale industries not causing pollution; 

(iv)  Rainwater harvesting; and  

(v)  Cottage industries including village industries, convenience stores and local amenities: 

Provided further that no use of tribal land shall be permitted for commercial and industrial development 

activities without the prior approval of the State Government and without compliance of the provisions of article 244 of 

the constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):   

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by 

the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said 

error shall be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change: 

Provided also that the above correction of error shall not include change of land use in any case except as 

provided under this sub-paragraph: 

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural 

area and efforts shall be made to reforest the unused or unproductive agricultural areas. 

 (2) Natural Springs.-The catchment areas of all natural springs shall be identified and plans for their 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the 

State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to 

such areas.  
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(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master 

Plan, which shall be part of the Zonal Master Plan. 

(b) The Tourism Master Plan shall be prepared by Department of Tourism, in consultation with Department of Forests 

and Environment of the State Government.  

(c) The activity of tourism shall be regulated as under, namely:-    

(i)  all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be 

based on carrying capacity study of the Eco-sensitive Zone and  in accordance with the guidelines issued by the Central 

Government in the Ministry of Environment, Forests and Climate Change and the eco-tourism guidelines issued by 

National Tiger Conservation Authority, (as amended from time to time) with emphasis on eco-tourism, eco-education 

and eco-development ; 

(ii)   new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone of Keoladeo 

National Park except for accommodation for temporary occupation of tourists related to Eco-friendly tourism activities as 

per law: 

(iii)  till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities 

shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation 

of the Monitoring Committee. 

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve 

areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and 

preserved and plan shall be drawn up for their protection and conservation, within six months from the date of 

publication of this notification and such plan shall form part of the Zonal Master Plan.   

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, 

aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be 

prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.  

(6) Noise pollution.- The Environment Department of the State Government shall declare the Eco-sensitive Zone as a 

Silence Zone under the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules 

made there under. 

(7) Air pollution.- The Environment Department of the State Government or the Rajasthan State Pollution Control 

Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance 

with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made there 

under.  

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the 

provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made thereunder. 

(9) Solid wastes. -  Disposal of solid wastes shall be as under:-  

(a) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste 

(Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of 

Environment and Forests vide notification number  S.O. 908 (E), dated the 25th September 2000 as amended from time to 

time;  

(b) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable 

components; 

(c) the biodegradable material shall be recycled preferably through composting or vermiculture; 

(d) The inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-

sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone. 

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the 

provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in 

the erstwhile Ministry of Environment and Forests vide Notification number S.O. 630(E), dated the 20th July, 1998 as 

amended from time to time. 

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific 

provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is 

prepared and approved, the Monitoring Committee shall monitor compliance of vehicular movement under the relevant 

Acts and   the rules and regulations made thereunder. 
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(12) Industrial Units .- (a) No establishment of new wood based Industries within the proposed Eco-sensitive zone shall 

be permitted except  the existing wood based Industries set up as per the Law. 

(b) No establishment of any new Industry causing water, air, soil, noise pollution within the proposed Eco-sensitive zone 

shall be permitted.  

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco sensitive 

Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made 

thereunder, and be regulated in the manner specified in the Table below, namely:- 

 

TABLE 

S.No. Activity Remarks 

(1) (2) (3) 

Prohibited Activities 

1. Commercial Mining, stone quarrying and 

crushing units. 

(a) New and existing mining (minor and major minerals), 

stone quarrying and crushing units shall be prohibited 

except for the domestic needs of bona fide local residents 

with reference to digging of earth for construction or repair 

of houses and for manufacture of country tiles or bricks for 

housing for personal consumption. 

(b) The mining operations shall strictly be in accordance 

with the interim order of the Hon’ble Supreme Court dated 

04.08.2006 in the matter of T.N. Godavarman Thirumulpad 

Vs. UOI in W.P.(C) No.202 of 1995 and order of the 

Hon’ble Supreme Court dated 21.04.2014 in the matter of 

Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012. 

2. Setting up of saw mills. No new or expansion of existing   saw mills shall be 

permitted within the Eco-sensitive Zone.   

3. Setting up of industries causing water or 

air or soil or noise pollution. 

No new or expansion of polluting industries in the Eco-

sensitive Zone shall be permitted.  

4. Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable 

laws. 

5. Establishment of new major 

hydroelectric projects and irrigation 

projects. 

Prohibited (except as otherwise provided) as per applicable 

laws. 

6. Use or production of any hazardous 

substances. 

Prohibited (except as otherwise provided) as per applicable 

laws. 

7. Discharge of untreated effluents and 

solid waste in natural water bodies or 

land area. 

Prohibited (except as otherwise provided) as per applicable 

laws. 

8. Undertaking activities related to tourism 

like over-flying the National Park Area 

by aircraft, hot-air balloons. 

Prohibited (except as otherwise provided) as per applicable 

laws. 

9. New wood based industry.  No establishment of new wood based industry shall be 

permitted within the limits of Eco-sensitive Zone: 

Provided the existing wood-based industry may continue as 
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per law: 

Provided further that renewal of licenses of existing saw 

mills shall not be done on their expiry period. 

10. Noise Pollution. Declaration of silence zone as per applicable laws. 

11. Solid waste disposal facility. No solid waste disposal facility shall be established in the 

Eco-sensitive Zone.  

12. Use of polythene bags. Prohibited (except as otherwise provided) as per applicable 

laws. 

Regulated Activities 

13. Establishment of hotels and resorts. No new commercial hotels and resorts shall be permitted 

within the Eco-sensitive Zone except for accommodation 

for temporary occupation of tourists related to Eco-friendly 

tourism activities.  

14. Construction activities. (a) No new commercial construction of any kind shall be 

permitted within the Eco-sensitive Zone: 

      Provided that local people shall be permitted to 

undertake construction in their land for their residential use 

including the activities listed in sub-paragraph (1) of 

paragraph 3.  

(b) The construction activity related to small scale 

industries not causing pollution shall be permitted as per 

applicable rules and regulations, if any, with the prior 

permission from the competent authority.    

15. Felling of trees. (a) There shall be no felling of trees on the forest or 

Government or revenue or private lands without prior 

permission of the Competent Authority in the State 

Government;  

(b) the felling of trees shall be regulated in accordance with 

the provisions of the concerned Central or State Act and 

the rules made thereunder; 

(c) in case of Reserve Forests and Protected Forests the 

Working Plan prescriptions shall be followed. 

16. Commercial water resources including 

ground water harvesting. 

(a) The extraction of surface water and ground water shall 

be permitted only for bona fide agricultural use and 

domestic consumption of the occupier of the land; 

(b) extraction of surface water and ground water for 

industrial or commercial use including the amount that can 

be extracted, shall require prior written permission from 

the concerned Regulatory Authority; 

(c) no sale of surface water or ground water shall be 

permitted;  

(d) steps shall be taken to prevent contamination or 

pollution of water from any source including agriculture. 

17. Erection of electrical cables and 

telecommunication towers. 

Promote underground cabling. 

18. Fencing of existing premises of hotels and 

lodges. 

Regulated under applicable laws. 
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5.  Monitoring Committee:— 

(1) The Central Government hereby constitutes a Monitoring Committee, for effective monitoring of the Eco-sensitive 

Zone falling in the State of Rajasthan, which shall comprise of the following namely:- 

(i)  District Collector, Bharatpur     : Chairman; 

(ii) One representative of Non Governmental Organization working in the field of environment to be nominated by the 

Government of Rajasthan for a term of one year in each case – Member; 

19. Widening and strengthening of existing 

roads.  

Shall be done with proper Environment Impact Assessment 

and mitigation measures, as applicable. 

20. Movement of vehicular traffic at night. Regulated for commercial purpose, under applicable laws. 

 

21. Introduction of exotic species.  Regulated under applicable laws. 

22. Protection of hill slopes and river banks. Regulated under applicable laws.  

However, no activities that enhance erosion of the river 

banks should be allowed on the banks of Kukund river. 

23. Discharge of treated effluents in natural 

water bodies or land area. 

Recycling of treated effluent shall be encouraged and for 

disposal of sludge or solid wastes, the existing regulations 

shall be followed.  

24. Commercial Sign boards and hoardings. Regulated under applicable laws. 

25. Small scale industries not causing 

pollution. 

Non polluting, non-hazardous, small-scale and service 

industry, agriculture, floriculture, horticulture or agro-

based industry producing products from indigenous goods 

from the Eco-sensitive Zone, and which do not cause any 

adverse impact on environment shall be permitted.  

26. Collection of Forest produce or Non-

Timber Forest Produce. 

Regulated under applicable laws. 

27. Air and vehicular pollution.  Regulated under applicable laws. 

28 Drastic Change of Agriculture systems. Regulated under applicable laws. 

Promoted Activities 

29. Ongoing agriculture and horticulture 

practices by local communities along with 

dairies, dairy farming. 

Permitted under applicable laws. 

30. Rain water harvesting. Shall be actively promoted. 

31. Organic farming. Shall be actively promoted. 

32. Adoption of green technology for all 

activities. 

Shall be actively promoted. 

33. Cottage industries including village 

artisans, etc. 

Shall be actively promoted. 

34. Use of renewable energy sources Bio gas, solar light etc to be promoted 
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(iii) one expert in the area of ecology and environment to be nominated by the Government of Rajasthan for a term of 

one year in each case – Member; 

(iv) PWD –District level Officer– Member; 

(v) Irrigation District level Officer– Member; 

(vi)Tourism District level Officer– Member; 

(vii) Minint District level Officer– Member; 

(viii) Police District level Officer– Member; 

(ix) Municipal council District level Officer– Member; 

(x) Industry District level Officer– Member; 

(xi) UIT District level Officer– Member; 

(xii) Regional Officer of the State Pollution Control Board: Members; 

(xiii) Sub Divisional Officer Bharatpur  : Member; 

(xiv) Block Development Officer, Sewar     : Member; 

(xv)  Hon. Wildlife Warden Bharatpur     : Member; 

(xvi) Deputy Chief Wildlife Warden, Keoladeo National Park, Bharatpur  : Member-Secretary. 

6. Terms of Reference: 

(1) The Monitoring Committee shall monitor the compliance of the provisions of this Notification.  

(2) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006, and are falling in 

the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, 

shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to the 

Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental 

clearances under the provisions of the said notification. 

 

(3) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006 and are falling in 

the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, 

shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the 

concerned Regulatory Authorities. 

(4) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park 

Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment 

(Protection) Act, 1986 against any person who contravenes the provisions of this notification. 

(5)  The Monitoring Committee may invite representatives or experts from concerned Departments, representatives 

from Industry Associations or concerned stakeholders to assist in its deliberations depending on the 

requirements on issue to issue basis. 

 (6) The Monitoring Committee shall submit the annual action taken report of its activities as on 31
st
 March of every 

year by 30
th

 June of that year to the Chief Wildlife Warden of the respective State as per pro- forma appended at 

Annexure III. 

(7) The Central Government in the Ministry of Environment, Forests and Climate Change may give such directions, 

as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7.  The Central Government and State Government may specify additional measures, if any, for giving effect to 

provisions of this notification.  

8.  The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble 

Supreme Court of India or the High Court or National Green Tribunal . 

[F. No. 25/20/2015-ESZ-RE] 

 Dr. T. CHANDANI, Scientst ‘G’ 
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Annexure IA 

Map of proposed Eco-sensitive Zone along with coordinates 
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Annexure IB 

Keoladeo Wildlife Sanctuary 

 

Biodiversity in the Sanctuary:- 

KNP is rich in faunal wealth also. 375 species of birds, 27 species of mammals, 13 species of reptiles, 7 species of 

amphibians, 43 species of fishes and 71 species of butterflies, more than 30 species of dragonflies and more than 30 

species of spiders inhabit the park. Owing to the abundance of the birds, KNP is often referred as Bird’s Paradise. 

√ Heronry in the park is formed by of 15 species of birds viz. Painted stork, Open bill stork, Grey heron, Purple heron, 

Night heron, Large agret, Intermediate agret, Little egret, Cattle egret, Black headed ibis, Little cormorant, Indian shag, 

Large cormorant, Indian darter, Eurasian spoonbill.   

√ Other birds breeding in the park are White necked stork, Black necked stork, Little green heron, Black bittern, Chestnut 

bittern, Yellow bittern, Sarus crane, Comb duck, Spot billed duck, Lesser whistling teal, Cotton teal, Pheasant tailed 

jacana, Bronze winged jacana, Purple moorhen, White breasted water hen, Painted snip, Kora, Black patridge, Grey 

francolin, Button bush quail, Short toed eagle, Lesser spotted eagle, Greater spotted eagle, Honey buzzard, Shikra, 

Sparrow hawk, Dusky horned owl, Collared scops owl, Spotted owlet, Barn owl, Mottled wood owl, Coppersmith 

barbet, Brownn headed barbet, Lesser flame back, Yellow fronted pied wood pecker, Brownn croowned pigmy 

woodpecker, White cheeked bulbul, red vented bulbul, Laughing dove, Red turtle dove, ring dove, Greater coucal, 

Tree pie, Paradise flycatcher, Common wood shrike, BBay backed shrike, Long tailed shrike, Jungle babbler, Large 

grey babbler, Common babbler, Yellow eyed babbler, Streaked fan tailed babbler, Purple sunbird, Tailor bird, Indian 

prinia, Ashy prinia, Pied myna, Brahmini myna, Common myna, Red munia, Indian silver bill, Spotted munia, Black 

drongo, Jungle crow, House crow, House sparrow, Yellow throated sparrow, Indian grey hornbill, Small minivet, 

Golden oriole, White Breasted kingfisher, Common kingfisher, Little green bee eater, Wire tailed swallow, Dusky crag 

marten, Red wattled lapwing, Yellow wattled lapwing, Indian courser, Great thick knee, Chestnut bellied sand grouse, 

Egyptian vulture, King vulture, Crested lark, Paddy field pipit, Rufous tailed finch lark, Pied bush chat, Baya weaver, 

Magpie robin, Indian robin, Brown rock chat, Indian roller, White browed wagtail, Rose ringed parakeet, Rock pigeon, 

Yellow footed green pigeon, Savanna nightjar, Hoopoe.  

√ KNP used to be the only wintering area for the rare and endangered central population of the Siberian Crane till 2002. 

√ Serves as a major wintering area for migratory birds from Central Asia. 

√ 42 species of raptors and 9 species of owls are seen in the park.   

Annexure IC 

LIST OF VILLAGES IN ECO-SENSITIVE ZONE :— 

 

Sl.No. Township/Village Latitude Longitude Tehsil 

1. Jawahar Nagar Colony 77°30’17.22” 27°12’25.30” Bharatpur 

2. Jatoli 77°31’11.04” 27°11’28.93” Bharatpur 

3. Ghasola 77°32’45.3” 27°10’16.1” Bharatpur 

4. Khohri Nagla 77°32’55.6” 27°09’52.6” Bharatpur 

5. Behnera 77°33’55.3” 27°09’20.9” Bharatpur 

6. Darapur Khurd 77°33’50.1” 27°07’42.0” Bharatpur 

7. Darapur Kalan 77°33’31.8” 27°07’35.2” Bharatpur 

8. Nagla 

Banjara/Naswaria 

77°32’31.3” 27°07’35.4” Bharatpur 

9. Chak Sheorawali 77°31’56.32” 27°08’18.92” Bharatpur 

10. Aghapur 77°31’21.0” 27°08’19.8” Bharatpur 

11. Ramnagar 77°29’05.8” 27°09’0.4” Bharatpur 

12. Chak Ramnagar 77°29’28.5” 27°09’54.8” Bharatpur 

13. Mallah 77°29’36.4” 27°11’21.7” Bharatpur 

76



¹Hkkx IIµ[k.M(ii)º Hkkjr dk jkti=k % vlk/kj.k 21 

 
Annexure III 

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.- 

1. Number and date of Meetings.  

2. Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate 

Annexure. 

3. Status of preparation of Zonal master Plan including Tourism master Plan.  

4. Summary of cases dealt for rectification of error apparent on face of land record.  

Details may be attached as Annexure. 

5. Summary of cases scrutinized for activities covered under Environment Impact Assessment Notification, 2006.  

 Details may be attached as separate Annexure. 

6. Summary of case scrutinized for activities not covered under Environment Impact Assessment Notification, 

2006. 

 Details may be attached as separate Annexure. 

7. Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986.  

8. Any other matter of importance. 

                  
Printed by the Manager, Government of India Press, Ring  Road,  Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  
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No.  2376] NEW DELHI,  FRIDAY,  JULY  19,  2019/ ASHADHA  28  1941 पया�वरणपया�वरणपया�वरणपया�वरण,    वनवनवनवन    और जलवायु प
रवत�नऔर जलवायु प
रवत�नऔर जलवायु प
रवत�नऔर जलवायु प
रवत�न    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 19 जुलाई, 2019 काकाकाका.आआआआ....    2606260626062606((((अअअअ))))....————�ा�प अिधसूचना भारत के राजप�, असाधारण म� भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न, मं�ालय क$ अिधसूचना सं. का.आ. 5844(अ), तारीख 27 नव'बर, 2018 )ारा �कािशत क$ गई थी िजसम� ऐसे सभी /ि0य1 से, िजनक$ उससे �भािवत होने क$ संभावना थी, उस तारीख से, िजसको उ0 अिधसूचना को अ6त7व8 करने वाले राजप� क$ �ितयां जनता को उपल9ध करा दी गई थ:, साठ �दन क$ अविध के भीतर आ<ेप और सुझाव आमंि�त �कए गए थ;े औरऔरऔरऔर,,,, उ0 �ा�प अिधसूचना को अ6त7व8 करने वाली राजप� क$ �ितयां जनता को तारीख 28 नव'बर, 2018 को उपल9ध करा दी गई थ:; और,और,और,और, �ा�प अिधसूचना के उ?र म� /ि0य1 और पणधा"रय1 से कोई भी आ<ेप और सुझाव �ा@ नह: Aए;            और,और,और,और, केवलादेव राBीय उCान राजDथान (27°07′06″उ - 27°12′02″उ और 77°29′05″पू - 77°33′ 09″पू) भरतपुर िजला म� गंभीर और बानगंगा न�दय1 के संगम पर िDथत है। और 28.73 वग� �कलोमीटर    <े�    म� फैला Aआ ह ैयह बानगंगा और गंभीर नदी के बाढ़ समतल <े� म� िनचला <े� ह ैजो �क यमुना नदी क$ सहायक न�दयां ह।ै यह �द�ली-जयपुर राजमाग� के साथ, �द�ली से 180 �कलोमीटर, आगरा से 50 �कलोमीटर और भरतपुर के दि<ण पूव� से  2 �कलोमीटर म� िDथत ह।ै                   और,और,और,और,        यह उCान, Dथानीय �प से घाना नाम से जाना जाता ह,ै यह घासभिूम के मोज़ेक, वनDथली, वनDथली दलदल और आL�भिूम ह।ै यह राBीय उCान अंतरराBीय पा"रिDथितक$ महMवपूण� ह ैऔर यह 1981 म� रामसार Dथल और 1985 म� िवN धरोहर Dथल के िलए घोिषत �कया गया। राBीय उCान पि<य1 के िलए Dवग� के तौर जाना जाता ह ैऔर मQय एिशया से �वासी पि<य1 के िलए मुRय शीतकालीन <े� ह ै िजसम� दलु�भ और संकटापS साईबे"रयाई सारस सRंया सि'मिलत ह।ै केवलादेव राBीय उCान का महMवपूण� संर<ण मू�य ह ैयह वनDपितय1 और जीवजंतुT के बृहत् समूह को आWय �दान करता ह ैजो �क पा"रिDथितक$ पैरािमड म� उYणक"टबंधी महMवपूण� घटक ह।ै आL�भिूम <े� के चार1 ओर क$ जलवायु िनयिमत करती ह ै
78



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

 और <े� के भिूम जल को "रचाज� करता ह।ै आL�भिूम प<ी-िव[ान िवहार के िलए के6L ह ैयह कई �वासी और दशेी पि<य1 के िलए पया�वास �दान करता ह।ै यह आL�भिूम अंतरराBीय और राBीय महMव का ह।ै        औरऔरऔरऔर,,,,    केवलादेव राBीय उCान म� समृ\ जैव िविवधता ह।ै इस िविवधता म� 375 प<ी जीव �जाितय1 म� सि'मिलत ह—̂ जलकु_कुट क$ 140 �जाितया,ं पौध1 क$ 372 �जाितयां, Dतनधा"रय1 क$ 34 �जाितयां, मछिलय1 क$  57 �जाितयां, सांप1 क$ 14 �जाितयां, िछपकिलय1 क$ 5 �जाितयां, गेaो क$ 3 �जाितयां, कछुT क$ 7 �जाितयां, उभयचर1 क$ 8 �जाितयां, िततिलय1 क$ 71 �जाितयां, bगेोनcलाई क$ 16 से अिधक �जाितयां और मकिड़य1 क$ 8 �जाितय1 का वास ह।̂ केवलादेव राBीय उCान अध�-शुYक जैव-भौगोिलक जोन के पंजाब समतल जैव �ांत के अंतग�त आता ह,ै जो �क eसधु-यमुना जल िवभाजक का समतल शुYक <े� ह।ै उCान क$ वनDपित म� ए_सरोफाईटस और अध�-ए_सरोफाईटस का सि'मWण ह ैिजसके अंतग�त �मुख दसेीबबूल (अका�कया नीलो�टका), कैप"रस डिेसडुआ, सी. सेिपया"रया, कदम (िम
ािगन पा�व�लोरा), केजरी (�ोसोिपस िसनेरा�रया), िपलू (सा�वाडोरा योलोइ�स), जामुन (िसजीिगयम कुिमिन) और िज़िज़फस एसपी. ह।̂ उCान म� महMवपूण� /ापक घास� पासपालमु िडस�टटुम, पासपािलिडम पुनटाटम, साईनोडोन डाटाईलोन, डसेमोसटा�टया िबिपनाटा, िडकैनिथम अ�ुलाटडम और वेटीने�रया िज़ज़ािनओडसे ह।̂ कदम (िम
ािजना प�व�लोरा) वृ<, �क$ण� कोिशका म� िवत"रत, �मुख बृहत् आकार के वृ< और वनDथली ह,ै जब�क कांटेदार अका�कया एसपी. और �ोसोिपसजूली�लोरा झाड़ी �मुख झाड़ी भूिम ह।ै वनDथली म� मुRय पौध� �जाितयां  िम
ािजना प�व�लोरा,  िसजीिगयम कुिमिन, अका�कया िनलो�टका, सलवाडोरा "पा., केप�रस "पा. और िज़िज़फस "पा. पाये जाते ह।̂ कुल िमलाकर उCान 372 पौध� �जाितय1 को आWय �दान करता ह ैिजसम� 96 जलीय पौधे शािमल ह।̂ और,और,और,और, यहां    नीलगाय (बोसलेाफु"'ागोकामलेस), फेरल मवेशी (बो"टौरस) और चीतल (सव)स एि+सस) क$ बAतायत ह ैजब�क सांबर (सव)स यूिनकोलर)    इस संरि<त <े� से दलु�भ �जाितय1 म� अिभिलिखत ह।ै  छोटे भारतीय नेवला (हप-"टे जवािनकस), छोटे भारतीय सीवेट (िवव.रकुला इंिडका), Dfीgड हायना (हायना हायना), भारतीय हजेहोग (हमेीिचनस िम/ोपस), भारतीय साही (हाइि"'+स इंिडका) और होग िहरण (एि+सस पो�सनस) बAत ही कम दखेे जाते ह।̂ दो लेसर िब�ली, जंगल िब�ली (फेिलस चाउस) और �फeशग िब�ली (ि�ओनैलु2स िववे�रनस) और दो सीवेट जैस ेदो सामा6य पा�म सीवेट (पैराडा+सुस हरेमा3ोडोिडटस) और छोटे भारतीय सीवेट (िववर�रकुला इंिडका) उCान म� पाए जाते ह।̂  औरऔरऔरऔर,,,, राBीय उCान क$ मह?पूण� प<ी �जाितयाँ जसेै प�टेड Dटॉक� , ओपन िबल Dटॉक� , jे हरेॉन, ब̂गनी हरेॉन, नाइट हरेॉन, बड़े इगरेट, इंटरमीिडएट इगरेट, िल"टल इगरेट, मवेशी इगरेट, 9लैक हडेडे इिबस, िल"टल कॉमkर�ट, इंिडयन शेग, बड़े कॉमkर�ट, इंिडयन डाट�र, यूरेिशयन Dपूनिबल। उCान म� अ6य प<ी �जनन करने वाले lहाईट ने_ड Dटोक� , 9लेक ने_ड Dटोक� ,  िल"टल jीन हरेोन, 9लैक िबट�न, चेDटनट िबट�न, येलो िबट�न, सासर mेन, कॉ'ब बतख, Dपॉट िब�ड डक, लेसर िविDटeलग टील,  कॉटन टील, �फज�ट टे�ड जाकाना, n1ज़ eवगड जाकाना, ब̂गनी मुरहने, सफेद nेDटेड वॉटर हने, प�टेड िoप, कोरा, 9लैक पै"fज, jे p̂कोिलन, बटन बुश qेल, शॉट� टूड ईगल, लसेर Dपॉटेड ईगल, jेटर Dपॉट ईगल, हनी बुज़ाड�, िशकरा, Dपैरो हॉक, डDक$ हान�ड उ�लू, कॉलर Dकॉgस उ�लू, Dपॉट उ�लू, बान� उ�लू, मोट�ड वुड उ�लू, कॉपरिDमथ बाबrट, nाउन हडेडे बाबrट, लेसर cलेम बैक, येलो p1टेड पाइड वुड िपकर, nाउन mाउ6ड िपsमी वुडपीकर, lहाइट िच_ड बुलबुल, रेड व�टेड बुलबुल, लाtफग कबूतर, लाल कछुए कबूतर, uरग कबूतर, jेटर कुकल, fी पाई, पैराडाइज cलाईकैचर, कॉमन वुड eWक, बे बै_ड eWक, लॉग टे�ड eWक, जंगल ब9बलर, लाज� jे ब9बलर, सामा6य ब9बलर, येलो आइड ब9बलर, Dfे_ड फैन टे�ड ब9बलर, ब̂गनी सनबड�, टेलर प<ी, भारतीय e�िसया, एशी e�िसया, पाइड मैना, nाvण मैना, सामा6य मैना, रेड मुिनया, इंिडयन िसलवर िबल, Dपॉटेड मुिनया, 9लैक bॉ6गो, जंगल mो, हाउस mो, हाउस Dपैरो, येलो wोटेड Dपैरो, इंिडयन jे हॉन�िबल, छोटे िमनीवेट, गो�डन ओ"रयोइल, lहाइट nेDटेड tकग�फशर, सामा6य tकग�फशर, िल"टल jीन बी ईटर, वायर टे�ड Dवालोव, डDक$ mैग माट�न, रेड वाटलेड लैपeवग, पीला वेटेड लैपeवग, इंिडयन कॉरसेर, jेट िथक नी, चेDटनट बेिलड नथैxच, माश�ल आईओरा, पाइड mेDटेड कोयल, यूरेिशयन कोयल, सामा6य हॉक कूकू, चेDटनट बे�ड रेत jौस,े िमy िग\, tकग िग\, mेDटेड लाक� , पैडी फ$�ड िपिपट, �फोस 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 टे�ड tफच लाक� , पाइड बुश चैट, बाया वीवर, मैगी रॉिबन, इंिडयन रॉिबन, nाउन रॉक चटै, इंिडयन रोलर, lहाइट nॉइड वेsटे�ड, रोज uरsड पैरा�कट, रॉक कबूतर, येलो फूटेड jीन कबूतर, आ�द ह।̂ औरऔरऔरऔर,,,,     केवलादेव राBीय उCान 2002 तक साईबे"रयन mेन के दलु�भ और संकटापS के6L संRया के िलए िसफ�  शीतकालीन <े� के िलए उपयोगी ह।ै यह मQय एिशया से �वासी पि<य1 के िलए मRुय शीतकालीन <े� �दान करता ह।ै उCान म� रैपटस� क$ लगभग  42 �जाितयां और उ�लू क$ 9 �जाितयां दखेी जाती ह।̂ <े� म� िविभS िततली �जाितयां भी अिभिलिखत क$ गई ह ̂ िजनम� से�रयाि4ओन कोरोमनडेिलयानम, "यूडि4योन डकेोरम, इ5ुरा डलेीकेट, इ5ुरा सनेेगल6िसस, ए4ीकोनेिमसॉ यो8मे, 9ैिचथिेमस कनटािमनेट, डी<लाकोइडसे ि"'िवयािलस, 'ाइथेिमस पािलिडन�वस आ�द शािमल ह̂; केवलादेव राBीय उCान स े चेलोिनयल जीवजंतुT क$ अिधक स े अिधक �जाितयां Dपॉटेड पॉ6ड टट�ल (िजयोलेमीस हिमलटोनी), mाउ6ड "रवर टट�ल (हाड-ला थुरजी), इंिडयन �फड टट�ल (कचुगा टे+टा), इंिडयन ट�ट टट�ल (कचुगा ट6टो�रया), इंिडयन सोcटशेल टट�ल (एि"प=टेेस ग>गे�टकस), इंिडयन पीकॉक सोcटशेल टट�ल (एि"पडरेेटेस ह?म), और इंिडयन cलैgसहले टट�ल (िलिDमस पुनकटा) ह।̂ उCान म� अ6य महMवपूण� सरीसपृ  इंिडयन रॉक पायथन (पायथन मॉलूरस), रसेल' वाइपर (दबोइया रसलेी), भारतीय सॉ-Dके�ड वाइपर (एिचस कै�रनैटस), बंगाल मॉिनटर (वरानुस ब6गालेि@सस), कॉमन रेत बोआ (ए�र+स कोिनकस) आ�द पाए जाते ह।̂ उCान  म� इचथयो जीवजंतु भी समृ\ ह ैउCान म� मछिलय1 क$ लगभग 57 �जाितयां अिभिलिखत क$ गई ह।ै उCान म� कुछ सामा6य मछिलयां कटला (कटला कटला), Dकेल-काप� (साइि�नस कारिपओ कोिमनस), बाटा लैिबयो (लैबो बाटा), िच�वा (सेलो"टोमा बाकाइला), रोz (लैबो रोिहता), एल1गैटेड sलास-पेच�लेट (चंदा नामा), मगुर (+लारीस बे'ाचस), eDटeगग कैट�फ़श (हटेरोपने"टेस फॉिसिलस) आ�द पाई जाती ह।̂  और,और,और,और, केवलादवे राBीय उCान और के चार1 ओर के <े� को, िजसका िवDतार और सीमा| इस अिधसूचना के पैराjाफ 1 म� िविन}द8 ह,̂ पया�वरण क$ दिृ8 स े  पा"रिDथितक$ संवेदी जोन के �प म� सरुि<त और सरंि<त करना और उ0 पा"रिDथितक$ संवेदी जोन म� उCोग1 या उCोग1 के वगk के �चालन और �संDकरण करने को �ितिष\ करना आव~यक ह;ै अतःअतःअतःअतः,,,, इसिलए, के6Lीय सरकार, पया�वरण (संर<ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के साथ प"ठत पया�वरण (सरं<ण) अिधिनयम, 1986 (1986 का 29) क$ धारा 3 क$ उपधारा (1) और उपधारा (2) के खंड (v) और खंड (xiv) और उपधारा (3) )ारा �द? शि0य1 का �योग करते Aए, राजDथान रा�य भरतपुर िजला म� केवलादेव राBीय उCान क$ सीमा के चार1 ओर 500 मीटर से 1.5 �कलोमीटर तक िवD ता"रत <े� को पा"रिDथितक$ संवेदी जोन (िजसे इसम� इसके प~ चात् पा"रिDथितक$ सवेंदी जोन कहा गया ह)ै के �प म� अिधसिूचत करती है, िजसके िववरण िन�ानुसार ह,ै अथा�त् :- 1.  पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�    संसंसंसंवेदीवेदीवेदीवेदी    जोनजोनजोनजोन    काकाकाका    िव�तारिव�तारिव�तारिव�तार    औरऔरऔरऔर    उसक�उसक�उसक�उसक�    सीमाएंसीमाएंसीमाएंसीमाएं-(1) पा"रिDथितक$ संवेदी जोन क$ सीमा केवलादवे राBीय उCान के चार1 ओर 500 मीटर से 1.5 �कलोमीटर तक ह ैऔर पा"रिDथितक$ संवेदी जोन का <े� 25.61 वग� �कलोमीटर ह।ै (2) केवलादवे राBीय उCान और इसके पा"रिDथितक$ संवेदी जोन क$ सीमा का िववरण    उपाबंध उपाबंध उपाबंध उपाबंध I I I I म� संल� ह।ै (3) सीमा िववरण और अ<ांश और देशांतर के साथ पा"रिDथितक$ संवेदी जोन के केवलादवे राBीय उCान के मानिच�  उपाबंध उपाबंध उपाबंध उपाबंध ----IIIIIIIIक, उपाबंधक, उपाबंधक, उपाबंधक, उपाबंध––––IIIIIIIIख, उपाबंधख, उपाबंधख, उपाबंधख, उपाबंध––––IIIIIIIIग, उपाबंधग, उपाबंधग, उपाबंधग, उपाबंध––––IIIIIIIIघ, उपाबंधघ, उपाबंधघ, उपाबंधघ, उपाबंध––––IIIIIIIIङ, उपाबंधङ, उपाबंधङ, उपाबंधङ, उपाबंध––––IIIIIIIIच च च च के �प म� संल� ह̂।  (4) पा"रिDथितक$ संवेदी जोन और केवलादवे राBीय उCान क$ सीमा के भ ूिनदrशांक1 क$ सूची उपाबंधउपाबंधउपाबंधउपाबंध----IIIIIIIIIIII    क$ सारणी क और सारणी ख    म� दी गई ह।ै  (5) मुRय eबदTु के भू-िनदrशकं1 के साथ पा"रिDथितक$ संवेदी जोन के अंतग�त आने वाले jाम1 क$ सूची उपाबंध उपाबंध उपाबंध उपाबंध IV IV IV IV के �प म� संल� ह।ै पा"रिDथितक$ संवेदी जोन के अंतग�त 13 jाम ह̂। 2011 जनगणना के अनुसार पा"रिDथितक$ संवेदी जोन के अंतग�त आने वाले jाम1 के <े� क$ जनसRंया 20,195 ह ैिजसम� औसत सा<रता दर लगभग 68.12% ह।ै ि�य1 क$ तुलना म� पु�ष1 क$ उ� सा<रता दर ह।ै सामा6यतः बोले जाने वाली बोिलयां िह6दी, nज-भाषा, मेवाती और इंगिलश ह।ै <े� क$ अथ�/वDथा के मुRय 
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 �ोत कृिष और पशु पालन ह।̂ इसके अलावा, <े� के कई लोग पय�टन उCोग1 म� �कृित माग�दश�क, "र_शा चलाना और होटल म� कुशल और अ\� कुशल मजदरू1 के �प म�, भरतपुर के आसपास और छोटे पैमाने पर उCोग1 के �प म� काय�रत ह̂।  2222....    पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    केकेकेके    िलएिलएिलएिलए    आंचिलकआंचिलकआंचिलकआंचिलक    महायोजनामहायोजनामहायोजनामहायोजना––––    (1) रा�य सरकार, पा"रिDथितक$ संवेदी जोन के �योजन1 के िलए राजप� म� इस अिधसूचना के �काशन क$ तारीख से दो वष� क$ अविध के भीतर, Dथानीय /ि0य1 के परामश� से और रा�य के स<म �ािधकारी के अनुमोदन के िलए इस अिधसूचना म� �दए गए अनुबंध1 का पालन करते Aए आंचिलक महायोजना तैयार करेगी। (2) रा�य सरकार )ारा पा"रिDथितक$ संवेदी जोन के िलए आचिंलक महायोजना ऐसी रीित से जो इस अिधसूचना म� िविन}दY ट �कए गए ह ̂के अनुसार तथा ससंुगत क� Lीय और रा� य िविधय1 के अनु�प और क� Lीय सरकार )ारा जारी माग�िनदrश1, य�द कोई ह1, )ारा तैयार होगी ।  (3) आंचिलक महायोजना, उ0 योजना म� पा"रिDथितक$ और पया�वरणीय बात1 को समाकिलत करने के िलए रा� य सरकार के िन�िलिखत िवभाग1 के परामश� से तैयार होगी, अथा�त्:- 
(i) पया�वरण; 
(ii) वन और व6यजीव;  
(iii) कृिष; 
(iv) राजD व; 
(v) नगर िवकास; 
(vi) पय�टन;  
(vii) jामीण िवकास;  
(viii) eसचाई और बाढ़ िनयं�ण; 
(ix) नगरपािलका;  
(x) पंचायती राज; और 
(xi) लोक िन मा�ण िव भाग; (4) आंचिलक महायोजना अनुमो�दत िवCमान भ-ूउपयोग, अवसंरचना और �mयाकलाप1 पर कोई िनब�धन अिधरोिपत नह: करेगी जब तक �क इस अिधसूचना म� इस �कार िविन}दY ट न हो और आचंिलक महायोजना सभी अवसंरचना और �mयाकलाप1 म� जो अिधक द<ता और पा"रिDथितक$ अनुकूल ह1 का संवध�न करेगी ।   (5) आंचिलक महायोजना म� अना�छा�दत <े�1 के जीणk\ार, िवCमान जल िनकाय1 के संर<ण, आवाह <े�1 के �बंधन, जल-संभर1 के �बंधन, भूतल जल के �बंधन, मृदा और नमी संर<ण, Dथानीय समुदाय1 क$ आव~यकताT तथा पा"रिDथितक$ और पया�वरण से संबंिधत ऐस ेअ6य पहलुT, िजन पर Qयान दनेा आव~यक ह,ै के िलए उपबंध ह1गे । (6) आंचिलक महायोजना िवCमान और �Dतािवत भिूम उपयोग िवशेषताT के 9यौर1 स ेअनुसम7थत मानिच� के साथ सभी िवCमान पूजा D थल1, jाम1 और नगरीय बिDतय1, वन1 के �कार और �कD म1, कृिष <े�1, ऊपजाऊ भिूम, ह"रत <े� जैसे उCान और उसी �कार के D थान, उCान कृिष <े�, फलोउCान, झील1 और अ6य जल िनकाय1 का अ�यकंन करेगी।  (7) आंचिलक महायोजना पा"रिDथितक$ सवंेदी जोन म� िवकास को िविनयिमत करेगी और सारणी म� सूचीब\ पैराjाफ-4 म� �ितिष\ और िविनयिमत �mयाकलाप1 का अनुपालन करेगी और D थानीय समदुाय1 क$ जीिवका को सुरि<त करने के िलए पा"रिDथितक$ अनुकूल िवकास को सुिनि�त और उसक$ अिभवृि\ भी करेगी।   (8) आंचिलक महायोजना �ादिेशक िवकास योजना क$ सह-िवDतारी होगी । (9) इस �कार अनुमो�दत आंचिलक महायोजना इस अिधसूचना के उपबंध1 के अनुसार मानीटरी के अपने काय� को करने के िलए मानीटर सिमित के िलए एक संदभ� दDतावेज तैयार करेगी । 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 5 3.  रा�यरा�यरा�यरा�य    सरकारसरकारसरकारसरकार    �ारा�ारा�ारा�ारा    �कए�कए�कए�कए    जानेजानेजानेजाने    वालेवालेवालेवाले    उपायउपायउपायउपाय....---- रा�य सरकार इस अिधसूचना के उपबंध1 को �भावी करने के िलए िन�िलिखत उपाय करेगी, अथा�त्:- (1) भूभभूूभू----उपयोगउपयोगउपयोगउपयोग....––––    (क)    पा"रिDथितक$ संवेदी जोन म� वन1, उCान कृिष <े�1, कृिष <े�1, मनोरंजन के �योजन1 के िलए िचि6हत �कए गए पाक� और खुले Dथान1 का वािणि�यक या आवासीय या औCोिगक संब\ िवकास �mयाकलाप1 के िलए उपयोग या संप"रवत�न नह: होगा:  परंतु यह �क पा"रिDथितक$ संवेदी जोन के भीतर भाग (क), म� िविन}द8 �योजन1 से िभS �योजन के िलए कृिष और अ6य भिूम का संप"रवत�न मानीटरी सिमित क$ िसफा"रश पर और यथा लागू और <े�ीय नगर योजना अिधिनयम और के6Lीय सरकार या रा�य सरकार के अ6य िनयम1 तथा िविनयम1 के अधीन स<म �ािधकारी के पूव� अनुमोदन से, और इस अिधसचूना के उपबंध1 )ारा Dथानीय िनवािसय1 क$ िन�िलिखत आवासीय आव~यकताT को पूरा करने के िलए अनु[ात �कया जाएगा, जैस:े- (i) िवCमान सड़क1 को चौड़ा करना और उ6ह� सुदढृ करना तथा नई सड़क1 का संिनमा�ण; (ii) बुिनयादी ढांच1 और नाग"रक सुिवधाT का सिंनमा�ण और नवीकरण; (iii) �दषूण उMपS न करने वाले लघु उCोग; (iv) कुटीर उCोग1 िजनके अंतग�त jामीण उCोग भी ह;̂ सुिवधाजनक भ�डार और Dथानीय सुिवधाएं सहायक पा"रिDथितक$ पय�टन िजसके अ6तग�त jह वास सि'मिलत ह;ै और (v)  पैराjाफ 4 के अधीन �दए गए संव7धत �mयाकलाप:   परंतु यह और �क �ादिेशक नगर योजना अिधिनयम और रा�य सरकार के अ6य िनयम1 और िविनयम1 के अधीन स<म �ािधकारी के पूव� अनुमोदन और संिवधान के अनु�छेद 244 के उपबंध1 या तMसमय �वृ? िविध के उपबंध1 के अनुपालन के िबना, िजसके अ6तग�त अनुसिूचत जनजाित और अ6य परंपरागत वन िनवासी (वन अिधकार1 क$ मा6यता) अिधिनयम, 2006 (2007 का 2) भी ह,ै वािणि�यक या औCोिगक िवकास �mयाकलाप1 के िलए जनजातीय भूिम का उपयोग अनु[ात नह: होगा:     परंतु यह और भी �क पा"रिDथितक$ संवेदी जोन के भीतर भ-ूअिभलेख1 म� उपसंजात कोई गलती, मानीटरी सिमित के िवचार �ा@ करने के प�ात् रा�य सरकार )ारा �Mयेक मामले म� एक बार ठीक होगी और उ0 गलती के सुधार क$ सूचना क� Lीय सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय को दी जाएगी:     परंतु यह और भी �क गलती के संशोधन म� इस उप पैरा के अधीन यथा उपबंिधत के िसवाय �कसी भी दशा म� भ-ूउपयोग का प"रवत�न सि'मिलत नह: होगा।  (ख) वनीकरण तथा वास जीणk\ार �mयाकलाप1 सिहत अन�यु_ त या अनुM पादक कृिष <े�1 म� पुन: वनीकरण करने के �यास �कए जाएंगे । (2) �ाकृितक�ाकृितक�ाकृितक�ाकृितक    जल जल जल जल  ोत ोत ोत ोत....- आचंिलक महायोजना म� सभी �ाकृितक जल yोत1 के आवाह <े�1 क$ पहचान क$ जाएगी और उनके संर<ण और नवीकरण के िलए योजना सि' मिलत होगी और रा� य सरकार )ारा ऐस े <े�1 पर या उनके िनकट िवकास �mयाकलाप �ितिष\ करने के बारे म� जो ऐस े<े�1 के िलए अिहतकर हो ऐसी रीित से माग�दश�क िस\ांत तैयार �कए जाएंगे ।  (3) पय�टनपय�टनपय�टनपय�टन    यायायाया    पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�    पय�टनपय�टनपय�टनपय�टन....---- (क) पा"रिDथितक$ संवेदी जोन के भीतर सभी नए पा"रिDथितक$ पय�टन �mयाकलाप या िवCमान पय�टन �mयाकलाप1 का िवDतार पय�टन महायोजना के अनुसार पा"रिDथितक$ संवेदी जोन के िलए होगा;             (ख) पा"रिDथितक$ पय�टन महायोजना रा�य पय�टन िवभाग )ारा रा�य पया�वरण और वन िवभाग के परामश� स ेतैयार होगी ।  (ग) पय�टन महायोजना आंचिलक महायोजना के एक घटक के �प म� होगी ।  
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 (घ) पय�टन महायोजना पा"रिDथितक$ संवेदी जोन क$ वहन <मता के आधार पर तैयार क$ जाएगी; (ङ) पा"रिDथितक$ पय�टन संबंधी �mयाकलाप िन�ानुसार िविनयिमत ह1गे :-  (i)  संरि<त <े� क$ सीमा से एक �कलोमीटर के भीतर या पा"रिDथितक$ संवेदी जोन के िवDतार तक, इनम� जो भी िनकट ह,ै नये वािणि�यक होटल और "रसोट� के सिSमा�ण अनु[ात नह: ह1ग:े   परंतु, यह �क संरि<त <े� क$ सीमा से एक �कलोमीटर क$ दरूी से परे पा"रिDथितक$ संवेदी जोन के िवDतार तक होटल1 और "रसोट� का Dथापन केवल पूव� प"रभािषत और नामिन}द8 <े�1 म� पय�टन महायोजना के अनुसार पा"रिDथितक$ पय�टन सुिवधाT के िलए ही अनु[ात होगा; (ii) पा"रिDथितक$ संवेदी जोन के भीतर नए पय�टन �mयाकलाप1 या िवCमान पय�टन �mयाकलाप1 का िवDतार क� Lीय सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय के माग�दश�क िस\ांत1 के )ारा तथा राY fीय l या� सरं<ण �ािधकरण, )ारा जारी पा"रिDथितक$–पय�टन, पा"रिDथितक$-िश<ा और पा"रिDथितक$-िवकास पर बल दतेे Aए (समय-समय पर यथा संशोिधत) जारी माग�दश�क िस\ांत1 के अनुसार होगा;  (iii) आंचिलक महायोजना का अनुमोदन �कए जाने तक, पय�टन के िलए िवकास और िवCमान पय�टन �mयाकलाप1 के िवDतार को वाDतिवक Dथल िविन}द8 संवी<ा और मानीटरी सिमित क$ िसफा"रश पर आधा"रत संबंिधत िविनयामक �ािधकरण1 )ारा अनु[ात �कया जाएगा और पा"रिDथितक$ संवेदी जोन के अंदर �कसी नये होटल या "रसोट� या वािणि�यक Dथापन का सिंनमा�ण अनु[ात नह: �कया जायेगा । (4) नैस$गकनैस$गकनैस$गकनैस$गक    िवरासतिवरासतिवरासतिवरासत....---- पा"रिDथितक$ संवेदी जोन म� महMवपूण� नैस7गक िवरासत के सभी Dथल1 जैसे जीन कोश आरि<त <े�, शैल िवरचनाएं, जल �पात1, झरन1, घाटी माग�, उपवन1, गुफाएं, Dथल1, �मण, अNरोहण, �पात1 आ�द क$ पहचान क$ जाएगी और िवरासत सरं<ण योजना आंचिलक महायोजना के भाग के �प म� प"रर<ण और संर<ण के िलए तैयार क$  जाएगी । (5) मानव िन$मत िवरासमानव िन$मत िवरासमानव िन$मत िवरासमानव िन$मत िवरासत � थत � थत � थत � थलललल....----    पा"रिDथितक$ संवेदी जोन म� भवन1, संरचनाT, िश�प-त�य, ऐितहािसक, DथापMय, स�दय�पूरक और सांDकृितक महMव के <े�1 क$ और उप<े�1 क$ पहचान और उनके संर<ण के िलए िवरासत योजना आंचिलक महायोजना के भाग के �प म� तैयार क$ जाएगी।  (6) & व& व& व& विनिनिनिन    �दषूण�दषूण�दषूण�दषूण.- पया�वरण अिधिनयम के अधीन Qविन �दषूण (िविनयमन और िनयं�ण) िनयम, 2000 म� िनयत उपबंध1 के अनुसार म� पा"रिDथितक$ संवेदी जोन म� Qविन �दषूण के िनयं�ण और िनवारण का अनुपालन �कया जाएगा।  (7)    वायुवायुवायुवायु    �दषूण�दषूण�दषूण�दषूण....- पा"रिDथितक$ संवेदी जोन म�, वायु �दषूण के िनवारण और िनयं�ण का वायु (�दषूण िनवारण और िनयं�ण) अिधिनयम, 1981 (1981 का 14) और उसके अधीन बनाए गए िनयम1 के उपबंध1 के अनुसार अनुपालन �कया जाएगा।  (8) बिह ावबिह ावबिह ावबिह ाव    काकाकाका    िन�सारणिन�सारणिन�सारणिन�सारण....- पा"रिDथितक$ संवेदी जोन म� उपचा"रत बिहyाव का िनDसारण, साधारण1 मानक1 के उपबंध1 के अनुसार पया�वरणीय अिधिनयम और उसके अधीन बनाए गए िनयम1 के अधीन आने वाले पया�वरणीय �दषूण के िनDसारण के िलए साधारण मानक1 या रा�य सरकार )ारा िनयत मानक1, जो भी अिधक कठोर हो, के उपबंध1 के अनुसार होगा। (9) ठोसठोसठोसठोस    अपिश.अपिश.अपिश.अपिश.....---- ठोस अपिश8 का िनपटान और �ब6धन िन�ानुसार �कया जाएगा:- (क) पा"रिDथितक$ संवेदी जोन म� ठोस अपिश8 का िनपटान और �बंधन भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय क$ अिधसूचना सं. का.आ. 1357(अ), तारीख 8 अ�ैल, 2016 के )ारा �कािशत ठोस अपिश8 �बंधन िनयम, 2016 के उपबंध1 के अनुसार �कया जाएगा। अकाब�िनक पदाथ� का िनपटान पा"रिDथितक$ संवेदी जोन से बाहर िचि6हत �कए गए Dथान1 पर पया�वरण-अनुकूल रीित से �कया जाएगा। 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 7 (ख) पा"रिDथितक$ संवेदी जोन म� मा6य �ौCोिग�कय1 का �योग करते Aए िवCमान िनयम1 और िविनयम1 के अनु�प ठोस अपिश8 का सुरि<त और पया�वरण-अनुकूल �बंधन अनु[ात �कया जा सकेगा। (10) जैव िच�क0सा अपिश1 टजैव िच�क0सा अपिश1 टजैव िच�क0सा अपिश1 टजैव िच�क0सा अपिश1 ट....- जैव िच�कMसा अपिशY ट का �बंधन िन�ानुसार �कया जाएगा- (क) पा"रिDथितक$ संवेदी जोन म� जैव िच�कMसा अपिश8 का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय क$ अिधसूचना सं.सा.का.िन 343 (अ), तारीख 28 माच�, 2016 के )ारा �कािशत जैव िच�कMसा अपिश8 �बंधन िनयम, 2016 के उपबंध1 के अनुसार �कया जाएगा ।   (ख) पा"रिDथितक$ संवदी जोन म� मा6य �ौCोिग�कय1 का �योग करते Aए िवCमान िनयम1 और िविनयम1 के अनु�प जैव-िच�कMसा अपिश8 का सुरि<त और पया�वरण-अनुकूल �बंधन अनु[ात �कया जा सकेगा।  (11) 2लाि�टक2लाि�टक2लाि�टक2लाि�टक    अपिश.अपिश.अपिश.अपिश.    �बधंन.�बधंन.�बधंन.�बधंन.----    पा"रिDथितक$ संवेदी जोन म� gलािDटक अपिश8 �बंधन का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय क$ समय-समय पर यथासंशोिधत अिधसूचना सं.सा.का.िन 340(अ), तारीख 18 माच�, 2016 )ारा �कािशत gलािDटक अपिश8 �बंधन िनयम, 2016 के उपबंध1 के अनुसार �कया जाएगा। (12) िनमा�णिनमा�णिनमा�णिनमा�ण    औरऔरऔरऔर    िव&वंसिव&वंसिव&वंसिव&वंस    अपिश.अपिश.अपिश.अपिश.    �बंधन.�बंधन.�बंधन.�बंधन.---- पा"रिDथितक$ संवेदी जोन म� संिनमा�ण और िवQवंस अपिश8 �बंधन का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय क$ समय-समय पर यथासंशोिधत अिधसूचना सं.सां.का.िन 317(अ), तारीख 29 माच�, 2016 )ारा �कािशत सिंनमा�ण और िवQवंस �बंधन िनयम, 2016 के उपबंध1 के अनुसार �कया जाएगा । (13) ईईईई––––अपिश..अपिश..अपिश..अपिश..----    पा"रिDथितक$ संवेदी जोन म� ई–अपिश8 �बंधन का िनपटान भारत सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय क$ समय-समय पर यथासंशोिधत )ारा �कािशत ई–अपिश8 �बंधन िनयम, 2016 के उपबंध1 के अनसुार �कया जाएगा। (14) यायायायानीयनीयनीयनीय    यातायातयातायातयातायातयातायात....---- यातायात क$ यानीय गितिविधयां आवास के अनुकूल िविनयिमत ह1गी और इस संबंध म� आंचिलक महायोजना म� िवशेष उपबंध सि'मिलत �कए जाएंगे और आंचिलक महायोजना के तैयार होने और रा�य सरकार के स<म �ािधकारी )ारा अनुमो�दत होने तक, मानीटरी सिमित ससंुगत अिधिनयम1 और उसके अधीन बनाए गए िनयम1 और िविनयम1 के अनुसार यानीय �mयाकलाप1 के अनुपालन को मानीटर करेगी । (15) यानीययानीययानीययानीय    �दषूण.�दषूण.�दषूण.�दषूण.---- लागू िविधय1 के अनुपालन म� वाहन �दषूण का िनवारण और िनयं�ण �कया जाएगा और Dव�छक ¡धन के उपयोग के िलए �यास �कए जाएंगे। (16) औ5ोिगक इऔ5ोिगक इऔ5ोिगक इऔ5ोिगक इकाइयां.काइयां.काइयां.काइयां.---- (i) राजप� म� इस अिधसूचना के �काशन पर या उसके प�ात पा"रिDथितक$ संवेदी जोन के भीतर कोई नए �दिूषत उCोग1 क$ Dथापना क$ अनुमित नह: दी जाएगी।  (ii) के6Lीय �दषूण िनयं�ण बोड� )ारा फरवरी, 2016 म� जारी माग�दश�क िस\ा6त1 म� उCोग1 के वग¢करण के अनुसार, जब तक �क अिधसूचना म� इस �कार िविन}द8 न हो; पा"रिDथितक$ संवेदी जोन के भीतर केवल गैर-�दषूणकारी उCोग1 को अनु[ात �कया जाएगा और इसके अित"र0, गैर �दषूणकारी उCोग1 को बढ़ावा �दया जाएगा।  (17) पहाड़ीपहाड़ीपहाड़ीपहाड़ी    ढलाढलाढलाढलान7न7न7न7    कोकोकोको    सरं8ण.सरं8ण.सरं8ण.सरं8ण.---- पहाड़ी ढलान1 का सरं<ण िन�ानुसार होगा:-    (क) आंचिलक महायोजना पहाड़ी ढलान1 पर <े�1 का संकेत होगा जहां �कसी भी  संिनमा�ण क$ अनुमित नह: दी जाएगी; (ख) कटाव के एक उ� िडjी के साथ िवCमान खड़ी पहाड़ी ढलान1 या ढलान1 पर �कसी भी  संिनमा�ण क$ अनुमित नह: दी जाएगी । 
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 4444....    पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�    संवेदीसंवेदीसंवेदीसंवेदी    जोनजोनजोनजोन    म9म9म9म9    �ितिष:�ितिष:�ितिष:�ितिष:    औरऔरऔरऔर    िविनयिमतिविनयिमतिविनयिमतिविनयिमत    �कए जाने वाले�कए जाने वाले�कए जाने वाले�कए जाने वाल े   �<याकलाप7�<याकलाप7�<याकलाप7�<याकलाप7    क�क�क�क�    सूचीसूचीसूचीसूची....----    पा"रिDथितक$ संवेदी जोन म� सभी �mयाकलाप पया�वरण अिधिनयम के उपबंध1 और उसके अधीन बनाए गए िनयम1 िजसके अ6तग�त तटीय िविनयमन जोन अिधसूचना 2011 और पया�वरणीय �भाव आकलन अिधसूचना, 2006 और अ6य लागू िविधयां के िजसम� वन (संर<ण) अिधिनयम, 1980 (1980 का 69), भारतीय वन अिधिनयम, 1927 (1927 का 16), व6यजीव (संर<ण) अिधिनयम, 1972 (1972 का 53) सि'मिलत ह ̂और �कये गये संशोधन1 )ारा शािसत ह1गे और नीचे दी गई सारणी म� िविन}द8 रीित म� िविनयिमत ह1गे, अथा�त् :--  सारणीसारणीसारणीसारणी    <म<म<म<म    सं.सं.सं.सं.    �<याकलाप�<याकलाप�<याकलाप�<याकलाप    
ट2पिण
ट2पिण
ट2पिण
ट2पिणयांयांयांयां    (1)(1)(1)(1)    (2)(2)(2)(2)    (3)(3)(3)(3)    क. �ितिष:क. �ितिष:क. �ितिष:क. �ितिष:    �<याकलाप �<याकलाप �<याकलाप �<याकलाप  1.  वािणि�यक खनन, पMथर  उMखनन और अपघष�ण इकाइयां । (क) वाDतिवक Dथानीय िनवािसय1 क$ घरेलू आव~यकताT िजसम� िनजी उपयोग के िलए मकान1 के संिनमा�ण या मर'मत के िलए धरती को खोदना और मकान बनाने और /ि0गत उपभोग के िलए देशी टाइ�स या ¡ट1 का िनमा�ण करना भी सि'मिलत ह,ै के िसवाय सभी �कार के नए और िवCमान खनन (लघु और वृहत खिनज), पMथर क$ खान� और उनक1 तोड़ने क$ इकाइया ंतMकाल �भाव स े�ितिष\ होगा; (ख) खनन �चालन, माननीय उ�तम 6यायालय क$ "रट यािचका (िसिवल) सं. 1995 का 202 टी.एन. गौडाबम�न िथ�मूलपाद बनाम भारत संघ के मामले म� आदशे तारीख 4 अगDत, 2006 और "रट यािचका (सी) सं. 2012 का 435 गोवा फाउंडशेन बनाम भारत संघ के मामले म� तारीख 21 अ�ैल, 2014 के आदशे के अनुसरण म� �चािलत ह1गी ।  2.  �दषूण (जल, वायु, मृदा, Qविन आ�द) उMपन करने वाले उCोग1 क$ Dथापना । पा"रिDथितक$ संवेदी जोन म� कोई नया उCोग लगाने और वत�मान �दषूणकारी उCोग1 का िवDतार करने क$ अनु[ा नह: होगी:  पर6तु यह �क के6Lीय �दषूण िनयं�ण बोड� )ारा फरवरी, 2016 म� जारी माग� दश�क िस\ा6त1 म� उCोग1 के वग¢करण के अनुसार जब तक �क अिधसूचना म� ऐसा िविन}द8 न ह1, पा"रिDथितक$ संवेदी जोन के भीतर गैर-�दषूणकारी उCोग1 को अनु[ात �कया जाएगा और इसके अित"र0 गैर-�दषूणकारी कुटीर उCाग1 को बढ़ावा �दया जाएगा। 3.  होटल1 और "रजॉट� क$ वािणि�यक Dथापना। लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 4.      बृहत जल िवCुत प"रयोजना क$ Dथापना । लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 5.  �कसी प"रसंकटमय पदाथ� का उपयोग या उMपादन या �संDकरण। लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 9 6.  �ाकृितक जल िनकाय1 या <े� भिूम म� अनुपचा"रत बिहyा�व का िनDसारण । लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 7.  नई आरा िमल1 क$ Dथापना। पा"रिDथितक$ संवेदी जोन के भीतर नई और िवCमान आरा िमल1 का िवD तार अनु[ात नह: होगा ।  8.  ¡ट भ£1 क$ Dथापना करना। लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 9.  जलावन लकड़ी का वािणि�यक उपयोग। लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । 10.  पोिलथीन बैग1 का �योग । लागू िविधय1 के अनुसार �ितिष\ (अ6 यथा उपबंिधत के िसवाय)  ह1गे । ख. िविनयिमत �<याकलापख. िविनयिमत �<याकलापख. िविनयिमत �<याकलापख. िविनयिमत �<याकलाप 11.  संिनमा�ण �mयाकलाप । (क) सरंि<त <े� क$ सीमा से एक �कलोमीटर के भीतर या पा"रिDथितक$ संवेदी जोन के िवDतार तक, इनम� जो भी िनकट हो, �कसी भी �कार के नये वािणि�यक सिंनमा�ण क$ अनु[ा नह: होगी:  परंतु  यह �क Dथानीय लोग1 को अपनी आवास स'ब6धी िन�िलिखत आव~यकताT को पूरा करने के िलए, पैराjाफ 3 के उप पैराjाफ (1) म� सूचीब\ �mयाकलाप1 सिहत अपने �योग के िलए, अपनी भिूम म� भवन उप-िविधय1 के अनुसार, संिनमा�ण करने क$ अनु[ा होगी, जैसे:-  परंतु यह �क गैर–�दषूणकारी लघ ु उCोग1 से संबंिधत संिनमा�ण �mयाकलाप लागू िनयम1 और िविनयम1, य�द कोई ह1,  के अनुसार स<म �ािधकारी क$ पूव� अनुमित से िविनयिमत �कए जाएंगे और वे 6यूनतम  ह1गे ।  (ख) एक �कलोमीटर <े� स ेपरे ये आंचिलक महायोजना के अनुसार िविनयिमत ह1गे । 12.  �दषूण उMपS न करने वाले लघु उCोग । फरवरी, 2016 म� के6Lीय �दषूण िनयं�ण बोड� )ारा जारी उCोग1 म� वग¢करण के अनुसार गैर-�दषूणकारी उCोग और अप"रसंकटमय म�, लघु और सेवा उCोग, कृिष, पुYप कृिष, उCान कृिष या पा"रिDथितक$ संवेदी जोन से दशेी सामjी से उMपाद1 को उMपS करने वाले कृिष आधा"रत उCोग स<म �ािधकारी )ारा अनु[ात ह1गे। 13.  वृ<1 क$ कटाई । (क) रा�य सरकार म� स<म �ािधकारी क$ पूव� अनुमित के िबना वन, सरकारी या राजDव या िनजी भिूम पर या वन1 म� वृ<1 क$ कटाई नह: होगी । (ख) वृ<1 क$ कटाई संबंिधत क� Lीय या रा�य अिधिनयम या उसके अधीन बनाए गए िनयम1 के उपबंध के अनुसार िविनयिमत ह1गे । 14.  वन उMपाद1 या गैर काY ठ वन उMपाद1 का संjहण। लागू िविधय1 के अनुसार िविनयिमत ह1गे । 15.  िवCुत और संचार टावर1 का प"रिनमा�ण और केबल1 के िबछाए जाने और अ6य लागू िविधय1 के अधीन िविनयिमत ह1गे । (भूिमगत केबल के िबछाए 
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 बुिनयादी ढांचे । जाने को बढ़ावा �दया जाएगा)। 16.  नाग"रक सुख सिुवधाT सिहत अवसंरचनाएं । 6यूनीकरण उपाय1 को लागू िविधय1, िनयम1 और िविनयमन1 और उपल9ध माग�दश�क िस\ातं1 के अनुसार �कया जाना । 17.  िवCमान सड़क1 को चौड़ा करना और उ6ह� सुदढृ  करना तथा नवीन सड़क1 का संिनमा�ण । 6यूनीकरण उपाय1 को  लागू िविधय1, िनयम1 और िविनयमन1 और उपल9ध माग�दश�क िस\ातं1 के अनुसार �कया जाना । 18.  पय�टन से संबंिधत अ6य �mयाकलाप जैस ेगम� वायु गु9बारे, हलेीकाgटर, bोन,  माइmोलाइट~~स आ�द )ारा पा"रिDथितक$ संवेदी जोन <े� के ऊपर से उड़ना जैसे �mयाकलाप करना। लागू िविधय1 के अनुसार िविनयिमत ह1गे । 
19.  पहाड़ी ढाल1 और नदी तट1 का संर<ण । लागू िविधय1 के अधीन िविनयिमत ह1गे । 20.  राि� म� यािनक यातायात का संचलन । लागू िविधय1 के अधीन वािणि�यक �योजन के िलए िविनयिमत  ह1गे । 21.  Dथानीय समुदाय1 )ारा चल रही कृिष और बागवानी �थाT के साथ दगुधशाला, दsुघ उCोग, जल कृिष और मछली पालन । Dथानीय लोग1 के उपयोग के िलए लागू िविधय1 के अधीन अनु[ात ह1गे । 22.  फमk, कंपिनय1 )ारा बड़े पैमाने पर वािणि�यक पशुT और कु_कुट फाम� क$ Dथापना । Dथानीय आव~यकताT को पूरा करने के िलए लागू िविधय1 के अधीन िविनयिमत (अ6यथा �दान �कए गए) ह1गे । 23.  �ाकृितक जल िनकाय1 या सतही <े� म� उपचा"रत बिहyा�व का िनDतारण । जल िनकाय1  म� उपचा"रत अपिश8 जल या बिहyा�व  के िनDसारण स े बचा  जाएगा और उपचा"रत अपिश8 जल के पुन:चmण और पुन:उपयोग के िलए �यास �कए जाएगें। अ6यथा लागू िविधय1 के अनुसार उपचा"रत बिहyा�व के पुनच�mण या �वाह के िनव�हन को िविनयिमत �कया जाएगा। 24.  सतह और भूजल का वािणि�यक  िनYकष�ण । लागू िविधय1 के अधीन िविनयिमत ह1गे । 25.  खुले कंुआ, बोर कंुआ, आ�द कृिष और अ6य उपयोग के िलए । लागू िविधय1 के अनुसार िविनयिमत ह1गे और स'ब\ �ािधकारी )ारा �mयाकलाप1 क$ सRती से िनगरानी क$ जाएगी। 26.  िवदशेी �जाितय1 को लाना । लागू िविधय1 के अधीन िविनयिमत ह1गे । 27.  पा"रिDथितक$-पय�टन। लागू िविधय1 के अधीन िविनयिमत ह1गे । 28.  वािणि� यक साइनबोड� और हो¤डग । लागू िविधय1 के अधीन िविनयिमत ह1गे । 29.  ठोस अपिश8 का �ब6धन। लागू िविधय1 के अधीन िविनयिमत ह1गे । 30.  Qविन �दषूण। लागू िविधय1 के अधीन िविनयिमत ह1गे । ग. संव$धत �<याकलाप ग. संव$धत �<याकलाप ग. संव$धत �<याकलाप ग. संव$धत �<याकलाप  31.  वषा� जल संचयन । स�m य �प से बढ़ावा �दया जाएगा । 32.  जैिवक खेती। स�m य �प से बढ़ावा �दया जाएगा । 33.  सभी गितिविधय1 के िलए ह"रत �ौCोिगक$ को jहण करना । स�m य �प से बढ़ावा �दया जाएगा । 34.  कुटीर उCोग1 िजसके अंतग�त jामीण स�m य �प से बढ़ावा �दया जाएगा । 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 11 कारीगर आ�द भी ह।̂ 35.  नवीकरणीय ऊजा� और ¡धन का  उपयोग । बायोगैस, सौर �काश इM या�द को बढ़ावा �दया जाएगा ।  36.  कृिष वािनक$ । स�m य �प से बढ़ावा �दया जाएगा । 37.  बागान लगाना और जड़ी बू"टय1 का रोपण । स�m य �प से बढ़ावा �दया जाएगा । 38.  पा"रिDथितक$ अनुकूल प"रवहन का उपयोग । स�m य �प से बढ़ावा �दया जाएगा । 39.  कौशल िवकास । स�m य �प से बढ़ावा �दया जाएगा । 40.  िन�ीकृत भिूम/ वन / वास क$ बहाली । स�m य �प से बढ़ावा �दया जाएगा । 41.  पया�वरणीय जागर�कता । स�m य �प से बढ़ावा �दया जाएगा । 5555. . . . पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�पा
रि�थितक�    सवेंदीसवेंदीसवेंदीसवेंदी    जोनजोनजोनजोन    क�क�क�क�    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    क�क�क�क�    मानीटरीमानीटरीमानीटरीमानीटरी    केकेकेके    िलएिलएिलएिलए    मानीटरीमानीटरीमानीटरीमानीटरी    सिमितसिमितसिमितसिमित----    क� Lीय सरकार, पया�वरण (संर<ण) अिधिनयम, 1986 क$ धारा 3 क$ उपधारा (3) के अधीन इस अिधसूचना के उपबंध1 क$ �भावी मानीटरी के िलए मानीटरी सिमित का गठन करती ह,ै जो िन�िलिखत से िमलकर बनेगी अथा�त्:- <<<<....संसंसंसं....    मानीटरीमानीटरीमानीटरीमानीटरी    सिमितसिमितसिमितसिमित    काकाकाका    सघंटकसघंटकसघंटकसघंटक        पदपदपदपदनामनामनामनाम    (i)  िजला कले_टर भरतपुर, अQय< अQय<, पदेन; (ii)  िन�िलिखत िवभाग1 के िजला Dतर के अिधकारी: पीड9�यूडी, खनन, eसचाई, पय�टन, पुिलस, नगर प"रषद, उCोग, यूआईटी सदDय; (iii)  रा�य �दषूण िनयं�ण बोड� का <े�ीय अिधकारी (आरओ) सदDय; (iv)  माननीय व6यजीव वाड�न, भरतपुर सदDय; (v)  एसडीओ, भरतपुर सदDय; (vi)  बीडीओ, सेवार सदDय; (vii)  व6यजीव सरं<ण के <े� म� काय�रत गैर-सरकारी संगठन का एक �ितिनिध, िजसे रा�य सरकार )ारा नािमत �कया जाएगा सदDय; (viii) रा�य सरकार )ारा नािमत �कया जाने वाला जैव िविवधता का एक िवशेष[ सदDय; (ix)  रा�य सरकार )ारा नािमत �कया जाने वाला पा"रिDथितक$ एवं पया�वरण <े� का एक िवशेष[ सदDय; 
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 (x)  वन (व6यजीव) भरतपुर के उप संर<क सदDय सिचव। 6. िनद?श6. िनद?श6. िनद?श6. िनद?श––––िनबंधनिनबंधनिनबंधनिनबंधन::::----    (1) मानीटरी सिमित इस अिधसूचना के उपबंध1 के अनुपालन को मानीटर करेगी।     (2) मानीटरी सिमित का काय�काल तीन वष� तक या रा�य सरकार )ारा नई सिमित के पुन: गठन तक के िलए होगा और बाद म� िनगरानी सिमित रा�य सरकार )ारा ग"ठत क$ जाएगी। (3) उन �mयाकलाप1 क$, जो भारत सरकार के तMकालीन पया�वरण और वन मं�ालय क$ अिधसूचना संRयांक का.आ. 1533 (अ), तारीख 14 िसत'बर, 2006 क$ अनुसूची म� सि'मिलत ह,̂ और जो पा"रिDथितक$ संवेदी जोन म� आते ह,̂ िसवाय इसके पैरा 4 के अधीन सारणी के Dत'भ (3) म� यथा िविन}द8 �ितिष\ �mयाकलाप1 के, मानीटरी सिमित )ारा वाDतिवक िविन}द8 Dथलीय दशाT के आधार पर संवी<ा क$ जाएगी और उ0 अिधसूचना के उपबंध1 के अधीन पूव� पया�वरण अनापि? के िलए केL:य सरकार के पया�वरण, वन और जलवायु प"रवत�न मं�ालय को िन}द8 �कया जाएगा। (4) इस अिधसूचना के पैरा 4 के अधीन यथा िविन}द8 �ितिष\ �mयाकलाप1 के िसवाय, भारत सरकार के तM कालीन पया�वरण और वन मं�ालय क$ अिधसूचना संRयाकं का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 क$ अिधसूचना के अनुसूची के अधीन ऐसे �mयाकलाप1, िज6ह� सि'मिलत नह: �कया गया ह,ै परंतु पा"रिDथितक$ संवेदी जोन म� आते ह,̂ ऐसे �mयाकलाप1 क$ वाDतिवक िविन}द8 Dथलीय दशाT पर आधा"रत िनगरानी सिमित )ारा संवी<ा क$ जाएगी और उसे संब\ िविनयामक �ािधकरण1 को िन}द8 �कया जाएगा ।  (5) मानीटरी सिमित का सदDय-सिचव या संब\ उपायु0 ऐस े/ि0 के िव#\, जो इस अिधसूचना के �कसी उपबंध का उ�लंघन करता ह,ै पया�वरण अिधिनयम, क$ धारा 19 के अधीन प"रवाद फाइल करने के िलए स<म होगा। (6) मानीटरी सिमित मु¥ा दर मु¥ा के आधार पर अपे<ाT पर िनभ�र रहते Aए संब\ िवभाग1 के �ितिनिधय1 या िवशेष[1, औCोिगक संगम1 या संब\ पणधा"रय1 के �ितिनिधय1 को अपने िवचार-िवमश� म� सहायता के िलए आमंि�त कर सकेगी । (7) मानीटरी सिमित �Mयेक वष� क$ 31 माच� तक के अपने �mयाकलाप1 क$ वा7षक कार�वाई "रपोट� रा� य के मुR य व6 यजीव वाड�न को    उपाबंध V म� सलं� �ोफामा� म� उ_ त वष� के 30 जून तक �Dतुत करेगी । (8) के6Lीय सरकार का पया�वरण, वन और जलवायु प"रवत�न मं�ालय मानीटरी सिमित को अपने कृMय1 के �भावी िनव�हन के िलए समय-समय पर ऐसे िनदrश द ेसकेगा, जो वह ठीक समझ े। 7. इस अिधसूचना के उपबंध1 को �भाव दनेे के िलए क� Lीय सरकार और रा� य सरकार अित"र_ त उपाय, य�द कोई ह1, िविन}दY ट कर सक� गी।  8.    इस अिधसूचना के उपबंध, भारत के माननीय उ�तम 6यायालय या उ� 6यायालय या राY fीय ह"रत अिधकरण )ारा पा"रत कोई आदशे या पा"रत होने वाले �कसी आदशे, य�द कोई ह1, के अQयधीन ह1गे ।   [फा. सं. 25/20/2015-ईएसजेड-आरई]  डॉ. सतीश च6L गढ़कोटी, वै[ािनक ‘जी’       
89



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 13 उपाबंधउपाबंधउपाबंधउपाबंध----IIII    केवलादेकेवलादेकेवलादेकेवलादेव रा@ीय उ5ानव रा@ीय उ5ानव रा@ीय उ5ानव रा@ीय उ5ान    और इसके पा
रि�थितक� संवेदी जोन क� सीमा का िववरणऔर इसके पा
रि�थितक� संवेदी जोन क� सीमा का िववरणऔर इसके पा
रि�थितक� संवेदी जोन क� सीमा का िववरणऔर इसके पा
रि�थितक� संवेदी जोन क� सीमा का िववरण        क. केवलादेव रा@ीय उ5ान क� सीमा का िववरण क. केवलादेव रा@ीय उ5ान क� सीमा का िववरण क. केवलादेव रा@ीय उ5ान क� सीमा का िववरण क. केवलादेव रा@ीय उ5ान क� सीमा का िववरण     केवलादेव राBीय उCान राजDथान (27°07′06″उ - 27°12′02″ उ और 77°29′05″ पू - 77°33′ 09″ पू), , , , भरतपुर िजला म� गंभीर और बानगंगा न�दय1 के संगम पर िDथत ह ै(मानिच� 1)। यह बानगंगा और गंभीर नदी का बाढ़ समतल <े� म� िनचला <े� ह ैजो �क यमुना नदी क$ सहायक न�दय1 का लगभग 28.73 वग� �कलोमीटर <े� आ�छा�दत करता ह।ै यह �द�ली से 180 �कलोमीटर, �द�ली-जयपुर राजमाग� के साथ, आगरा से 50 �कलोमीटर और भरतपुर के दि<ण पूव� से  2 �कलोमीटर म� िDथत ह।ै  केवलादेव राBीय उCान गंगे"टक बेिसन के चरम पि�मी �कनारे पर, भरतपुर शहर के दि<ण पूव� - �कलोमीटर, आगरा के पि�मी म� 55 �कलोमीटर और नई �द�ली के दि<ण म� 187 �कलोमीटर पर िDथत है।  ख. केवख. केवख. केवख. केवलादेव रा@ीय उ5ान क� पा
रि�थितक� संवेदी जोन क� सीमा का िववरणलादेव रा@ीय उ5ान क� पा
रि�थितक� संवेदी जोन क� सीमा का िववरणलादेव रा@ीय उ5ान क� पा
रि�थितक� संवेदी जोन क� सीमा का िववरणलादेव रा@ीय उ5ान क� पा
रि�थितक� संवेदी जोन क� सीमा का िववरण      �दशा�दशा�दशा�दशा    सीमासीमासीमासीमा    उBर 0.5 उBर-पूव) 0.5 पूव) 0.5 दिDण-पूव) 1.5 दिDण  1.5 दिDण-पिFम 1.5 पिFम 0.5 उBर-पिFम 0.5  (क)  उ0 पा"रिDथितक$ संवेदी जोन राजDथान, भरतपुर िजला म� गंभीर और बानगंगा न�दय1 के संगम पर िDथत है, िनचला <े� लगभग 29 वग� �कलोमीटर के उ?र अ<ांश 27° 07′ 06″ और 27° 12′ 02″ और पूव� दशेांतर 77° 29′ 05″ और 77° 33′ 09″ के बीच िDथत ह।ै    (ख)  केवलादवे राBीय उCान के िलए पा"रिDथितक$ संवेदी जोन क$ सीमाएं दि<ण, दि<ण-पूव� और दि<ण-पि�म सीमा क$ ओर 1.5 �कलोमीटर और अिधसिूचत सीमाT के  चार1 ओर उ?र, उ?र- पूव�, पूव�, पि�म और उ?र पि�म सीमा क$ ओर 500 मीटर ह ै (ग) पा"रिDथितक$ संवेदी जोन भरतपुर नगरपािलका िनगम और पंचायत सिमित सेवा के <े�1 को आ�छा�दत करता ह।ै     (घ)   पा"रिDथितक$ संवेदी जोन का मानिच� उपाबंध-क म� �दया गया ह ैऔर पा"रिDथितक$ संवेदी जोन के jाम1 क$ सूची  उपाबंध-ख म� दी गई ह।ै     (ङ)  वन खंड <े�1 (नगरपािलका <े�1 के भीतर और बाहर दोन1) म� सभी �mयाकलाप राजDथान वन अिधिनयम, 1953 और वन (सरं<ण) अिधिनयम, 1980 के �ावधान1 को िनयिमत �कया गया ह ैऔर संरि<त <े�1 (राBीय उCान) म� सभी �mयाकलाप1 के व6यजीव (संर<ण) अिधिनयम,  1972 (1972 का 53) के �ावधान1 को िनयिमत �कया गया ह।ै          
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 उपाबंधउपाबंधउपाबंधउपाबंध----IIIIIIIIकककक    केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान    भरतपुभरतपुभरतपुभरतपुरररर    िजलािजलािजलािजला    काकाकाका    अवि�थितअवि�थितअवि�थितअवि�थित    मानिच�मानिच�मानिच�मानिच�    
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 15 उपाबंधउपाबंधउपाबंधउपाबंध----IIIIIIIIखखखख  �मुख अव�थान7 के अ8ाशं और देशांतर के साथ �मुख अव�थान7 के अ8ाशं और देशांतर के साथ �मुख अव�थान7 के अ8ाशं और देशांतर के साथ �मुख अव�थान7 के अ8ाशं और देशांतर के साथ केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान    केकेकेके        पा
रि�थितक� संवेदी जोन पा
रि�थितक� संवेदी जोन पा
रि�थितक� संवेदी जोन पा
रि�थितक� संवेदी जोन काकाकाका    गूगलगूगलगूगलगूगल    मानिच�मानिच�मानिच�मानिच�    
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 उपाबंधउपाबंधउपाबंधउपाबंध----IIIIIIIIगगगग   �मुख अव�थान7 के अ8ाशं और देशांतर के साथ�मुख अव�थान7 के अ8ाशं और देशांतर के साथ�मुख अव�थान7 के अ8ाशं और देशांतर के साथ�मुख अव�थान7 के अ8ाशं और देशांतर के साथ    भारतीय सव?8ण भारतीय सव?8ण भारतीय सव?8ण भारतीय सव?8ण ((((एएएएस ओ आईस ओ आईस ओ आईस ओ आई) ) ) ) क� टोपोशीट पर क� टोपोशीट पर क� टोपोशीट पर क� टोपोशीट पर केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान    के के के के पा
रि�थितक� सवेंदी का मानिच�पा
रि�थितक� सवेंदी का मानिच�पा
रि�थितक� सवेंदी का मानिच�पा
रि�थितक� सवेंदी का मानिच�      
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 17 उपाबंधउपाबंधउपाबंधउपाबंध----    IIIIIIIIघघघघ    मुCयमुCयमुCयमुCय    अव�थान7अव�थान7अव�थान7अव�थान7    केकेकेके    अ8ांशअ8ांशअ8ांशअ8ांश    औरऔरऔरऔर    देशांतरदेशांतरदेशांतरदेशांतर    केकेकेके    साथसाथसाथसाथ    केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान के पा
रि�थितक� संवेदी जोन मािनच�के पा
रि�थितक� संवेदी जोन मािनच�के पा
रि�थितक� संवेदी जोन मािनच�के पा
रि�थितक� संवेदी जोन मािनच�     
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 उपाबंधउपाबंधउपाबंधउपाबंध----    IIIIIIIIडडडड.... केवलादेव रा@ीय उ5ाकेवलादेव रा@ीय उ5ाकेवलादेव रा@ीय उ5ाकेवलादेव रा@ीय उ5ान के भिूम उपयोग एवं भिूम आवरण मानिच�न के भिूम उपयोग एवं भिूम आवरण मानिच�न के भिूम उपयोग एवं भिूम आवरण मानिच�न के भिूम उपयोग एवं भिूम आवरण मानिच�                                                                                                         
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 19 उपाबंधउपाबंधउपाबंधउपाबंध----    IIIIIIIIचचचच केवलादेव रा@ीय उ5ान के पा
रि�थितक� संवेदी जोन का भूिम उपयोग एवं भिूम आवरण मानिच�केवलादेव रा@ीय उ5ान के पा
रि�थितक� संवेदी जोन का भूिम उपयोग एवं भिूम आवरण मानिच�केवलादेव रा@ीय उ5ान के पा
रि�थितक� संवेदी जोन का भूिम उपयोग एवं भिूम आवरण मानिच�केवलादेव रा@ीय उ5ान के पा
रि�थितक� संवेदी जोन का भूिम उपयोग एवं भिूम आवरण मानिच�                    उपाबंधउपाबंधउपाबंधउपाबंध ----III  सारणी कसारणी कसारणी कसारणी क: : : : केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान    के �मखु �थान7 के के �मखु �थान7 के के �मखु �थान7 के के �मखु �थान7 के भूभभूूभू----िनिनिनिनद?शांकद?शांकद?शांकद?शांक     <. स.ं<. स.ं<. स.ं<. स.ं    अ8ाशंअ8ाशंअ8ाशंअ8ाशं    देशांतरदेशांतरदेशांतरदेशांतर        िडFीिडFीिडFीिडFी    िमनटिमनटिमनटिमनट    सेकेGडसेकेGडसेकेGडसेकेGड    िडFीिडFीिडFीिडFी    िमनटिमनटिमनटिमनट    सकेेGडसकेेGडसकेेGडसकेेGड    1111    4444    5555    6666    7777    8888    9999    1111    27 12 13.5 77 30 25.0 2222    27 12 09.00 77 30 30.1 3333    27 12 05.00 77 30 37.9 4444    27 12 04.9 77 30 37.9 5555    27 12 03.0 77 30 39.7 6666    27 12 03.7 77 30 40.9 7777    27 11 45.9 77 30 55.2 8888    27 11 45.7 77 30 55.0 9999    27 11 44.8 77 30 55.9 10101010    27 11 44.7 77 30 55.9 11111111    27 11 43.9 77 30 54.1 12121212    27 11 25.7 77 31 06.4 
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 13131313    27 11 24.8 77 31 05.5 14141414    27 11 24.6 77 31 05.7 15151515    27 11 25.5 77 31 06.5 16161616    27 11 24.8 77 31 07.3 17171717    27 11 24.7 77 31 07.3 18181818    27 11 24.5 77 31 07.4 19191919    27 11 24.5 77 31 07.4 20202020    27 10 58.7 77 31 37.4 21212121    27 10 58.7 77 31 37.5 22222222    27 10 35.3 77 32 07.0 23232323    27 10 28.2 77 32 01.1 24242424    27 10 14.2 77 32 16.3 25252525    27 10 07.1 77 32 14.7 26262626    27 09 57.2 77 32 34.4 27272727    27 09 26.1 77 32 41.7 28282828    27 09 31.2 77 33 03.0 29292929    27 09 27.3 77 33 21.5 30303030    27 08 47.6 77 33 42.5 31313131    27 08 27.6 77 33 32.7 32323232    27 8 12.3 77 33 37.6 33333333    27 8 11.5 77 33 38.1 34343434    27 7 45.9 77 33 20.0 35353535    27 7 48.3 77 33 14.0 36363636    27 7 36.4 77 32 55.6 37373737    27 7 58.7 77 32 03.8 38383838    27 8 22.9 77 32 15.5 39393939    27 8 35.2 77 31 47.1 40404040    27 8 39.2 77 31 48.8 41414141    27 8 42.5 77 31 42.0 42424242    27 8 37.1 77 31 40.7 43434343    27 8 47.1 77 31 22.4 44444444    27 8 30.1 77 31 09.0 45454545    27 8 30.7 77 31 03.4 46464646    27 8 25.3 77 31 02.2 47474747    27 8 25.2 77 31 02.2 48484848    27 8 25.0 77 31 02.0 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 21 49494949    27 8 52.2 77 29 57.4 50505050    27 9 22.0 77 30 07.2 51515151    27 11 03.7 77 29 55.4 52525252    27 11 20.3 77 29 50.3 53535353    27 11 26.4 77 30 06.7 54545454    27 11 37.0 77 29 57.4 55555555    27 11 34.3 77 29 52.1 56565656    27 11 34.1 77 29 51.9 57575757    27 11 33.6 77 29 51.8 58585858    27 11 32.9 77 29 52.0 59595959    27 11 29.8 77 29 50.4 60606060    27 11 30.1 77 29 49.3 61616161    27 11 28.7 77 29 48.6 62626262    27 11 27.7 77 29 49.2 63636363    27 11 26.5 77 29 48.6 64646464    27 11 28.5 77 29 39.3 65656565    27 11 55.5 77 29 48.6 66666666    27 11 69.3 77 29 56.2 67676767    27 11 58.8 77 29 56.5 68686868    27 11 54.9 77 30 04.2 69696969    27 11 58.3 77 30 11.7 70707070    27 11 56.4 77 30 13.5 71717171    27 11 58.5 77 30 16.5 72727272    27 12 04.2 77 30 17.9 73737373    27 12 07.8 77 30 13.8 74747474    27 12 10.8 77 30 19.5 75757575    27 12 10.7 77 30 19.7 76767676    27 12 10.7 77 30 19.8 77777777    27 12 10.9 77 30 19.6 सारणी सारणी सारणी सारणी खखखख: : : : पा
रि�थितक� संवेदी जोनपा
रि�थितक� संवेदी जोनपा
रि�थितक� संवेदी जोनपा
रि�थितक� संवेदी जोन    के �मखु �थान7 के के �मखु �थान7 के के �मखु �थान7 के के �मखु �थान7 के भूभभूूभू----िनद?शांकिनद?शांकिनद?शांकिनद?शांक     <. सं.<. सं.<. सं.<. सं.    देशांतरदेशांतरदेशांतरदेशांतर    अ8ाशंअ8ाशंअ8ाशंअ8ाशं    1 77° 32' 49.543" पू 27° 6' 47.809" उ 2 77° 32' 20.475" पू 27° 7' 0.788" उ 3 77° 31' 36.207" पू 27° 7' 19.570" उ 4 77° 31' 19.100" पू 27° 7' 37.487" उ 
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 5 77° 29' 46.929" पू 27° 8' 4.717" उ 6 77° 29' 44.398" पू 27° 8' 45.788" उ 7 77° 29' 52.300" पू 27° 9' 18.690" उ 8 77° 29' 37.610" पू 27° 9' 34.830" उ 9 77° 29' 29.973" पू 27° 9' 40.201" उ 10 77° 29' 12.954" पू 27° 10' 20.221" उ 11 77° 29' 24.859" पू 27° 10' 58.917" उ 12 77° 29' 36.057" पू 27° 11' 8.879" उ 13 77° 29' 25.922" पू 27° 11' 17.634" उ 14 77° 29' 22.283" पू 27° 11' 27.236" उ 15 77° 29' 25.921" पू 27° 11' 38.524" उ 16 77° 29' 34.009" पू 27° 12' 2.418" उ 17 77° 30' 3.425" पू 27° 12' 15.790" उ 18 77° 30' 26.030" पू 27° 12' 29.552" उ 19 77° 30' 48.287" पू 27° 12' 21.038" उ 20 77° 30' 59.546" पू 27° 12' 13.825" उ 21 77° 31' 17.843" पू 27° 11' 45.578" उ 22 77° 31' 27.834" पू 27° 11' 30.649" उ 23 77° 32' 26.110" पू 27° 10' 44.572" उ 24 77° 32' 28.394" पू 27° 10' 30.010" उ 25 77° 32' 35.562" पू 27° 10' 23.388" उ 26 77° 32' 39.205" पू 27° 10' 15.741" उ 27 77° 32' 59.045" पू 27° 9' 45.973" उ 28 77° 33' 33.258" पू 27° 9' 41.899" उ 29 77° 33' 51.887" पू 27° 9' 21.781" उ 30 77° 34' 4.367" पू 27° 8' 48.322" उ 31 77° 34' 35.685" पू 27° 8' 25.343" उ 32 77° 34' 34.435" पू 27° 7' 48.859" उ 33 77° 33' 56.622" पू 27° 7' 6.962" उ 34 77° 33' 36.061" पू 27° 6' 58.815" उ उपाबंधउपाबंधउपाबंधउपाबंध ----IV  भूभभूूभू----िनद?शांक7 के साथ िनद?शांक7 के साथ िनद?शांक7 के साथ िनद?शांक7 के साथ केवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ानकेवलादेव रा@ीय उ5ान    के पा
रि�थितक� सवेंके पा
रि�थितक� सवेंके पा
रि�थितक� सवेंके पा
रि�थितक� सवेंदी जोन के अंतग�त आने वाले Fाम 8े� क� सूचीदी जोन के अंतग�त आने वाले Fाम 8े� क� सूचीदी जोन के अंतग�त आने वाले Fाम 8े� क� सूचीदी जोन के अंतग�त आने वाले Fाम 8े� क� सूची     <.सं.<.सं.<.सं.<.सं.    शहर/Fामशहर/Fामशहर/Fामशहर/Fाम    अ8ांशअ8ांशअ8ांशअ8ांश    देशांतरदेशांतरदेशांतरदेशांतर        तहसीलतहसीलतहसीलतहसील    1.1.1.1.    जवाहर नगर कालोनी 77o 30’ 17.22” 27o 12’ 25.30” भरतपुर  2.2.2.2.    जटोली 77o 31’ 11.04” 27o 11’ 28.93” भरतपुर  
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 23 3.3.3.3.    घसोला 77o 32’ 45.3” 27o 10’ 16.1” भरतपुर  4.4.4.4.    खोहरी नगला 77o 32’ 55.6” 27o 09’ 52.6” भरतपुर  5.5.5.5.    बेहनेरा 77o 33’ 55.3” 27o 09’ 20.9” भरतपुर  6.6.6.6.    दारापुर खुद� 77o 33’ 50.1” 27o 07’ 42.0” भरतपुर  7.7.7.7.    दारापुर कलान 77o 33’ 31.8” 27o 07’ 35.2” भरतपुर  8.8.8.8.    नसवा"रया 77o 32’ 31.3” 27o 07’ 35.4” भरतपुर  9.9.9.9.    चक शेवरावाली 77o 31’  56.32” 27o 08’ 18.92” भरतपुर  10.10.10.10.    अघापुर 77o 31’ 21.0” 27o 08’ 19.8” भरतपुर  11.11.11.11.    रामनगर 77o 29’ 05.8” 27o 09’  0.4” भरतपुर  12.12.12.12.    चक रामनगर 77o 29’ 28.5” 27o 09’ 54.8” भरतपुर  13.13.13.13.    म�लाह 77o 29’ 36.4” 27o 11’ 21.7” भरतपुर  14.14.14.14.    चकिसयोeसघ   77o 30’ 26.92” 27o 07’ 14.58” भरतपुर  15.15.15.15.    नागला बनजारा 77o 31’ 45.50” 27o 07’ 41.54” भरतपुर  16.16.16.16.    चaजी 77o 32’ 07.55” 27o 07’ 31.42” भरतपुर   17.17.17.17.    खोखार 77o 28’  43.65” 27o 08’ 49.96” भरतपुर  18.18.18.18.    चाक चोबा 77o 30’ 52.52” 27o 07’ 01.8” भरतपुर  19.19.19.19.    नागलाफटीयार 77o 32’ 46.69” 27o 06’ 40.19” भरतपुर  20.20.20.20.    धानगरह 77o 34’ 34.4” 27o 07’ 16.71” भरतपुर  21.21.21.21.    चाक दरापुर 77o 33’ 37.83” 27o 07’ 57.74” भरतपुर  22.22.22.22.    सकटपुर 77o 32’ 25.24” 27o 06’ 59.81” भरतपुर   उपाबंधउपाबंधउपाबंधउपाबंध V      क� गई कार�वाईक� गई कार�वाईक� गई कार�वाईक� गई कार�वाई    क� 
रपोट� का Jप िवधानक� 
रपोट� का Jप िवधानक� 
रपोट� का Jप िवधानक� 
रपोट� का Jप िवधान    1. बैठक1 क$ संR या और तारीख ।  2. बैठक1 का काय�वृत : (कृपया मुR य उ� लेखनीय eबदTु का उ�लेख कर� । बैठक के काय�वMृ त को एक पृथक उपाबंध म� उपाब\ कर�) । 3. आंचिलक महायोजना क$ तैयारी क$ �ािD थित िजसके अंतग�त पय�टन महायोजना भी ह।ै 4. भ-ूअिभलेख म� सद~ृ य �ु"टय1 के सुधार के िलए /वहार �कए गए मामल1 का सारांश (पा"रिDथितक$ संवेदी जोन वार) । 9 यौरे उपाबंध के �प म� संल� �कए जाएं। 5. पया�वरण समाघात िनधा�रण अिधसूचना, 2006 के अधीन आने वाल े�mयाकलाप1 क$ संवी<ा के मामल1 का सारांश। (9 यौरे एक पृथक् उपाबंध के �प म� संल� �कए जाएं)। 
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 6. पया�वरण समाघात िनधा�रण अिधसूचना, 2006 के अधीन न आने वाली गितिविधय1 क$ संवी<ा के मामल1 का सारांश । (9 यौरे एक पृथक् उपाबंध के �प म� संल� �कए जाएं)। 7. पया�वरण (संर<ण) अिधिनयम, 1986 क$ धारा 19 के अधीन दज� क$ गई िशकायत1 का साराशं । 8. कोई अ6 य महM वपूण� िवषय ।     
 

 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 19th  July, 2019 

S.O. 2606(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 

notification of the Government of India in the Ministry of Environment, Forest and Climate Change, number S.O. 5844(E) 

dated the  27th November, 2018, inviting objections and suggestions from all persons likely to be affected thereby within 

the period of sixty days from the date on which copies of the Gazette containing the said notification were made available 

to the public; 

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public 

on the 28th November, 2018; 

AND WHEREAS, no objections and suggestions were received from persons and stakeholders in response to the 

draft notification; 

AND WHEREAS, Keoladeo National Park is situated at the confluence of the Gambhir and Banganga rivers in 

Bharatpur district, Rajasthan (27°07′06″N - 27°12′02″N and 77°29′05″E - 77°33′ 09″E) spread over an area of 28.73 

square kilometer. It is a low lying area in the floodplains of river Banganga and Gambhir which are the tributaries of river 

Yamuna. It is situated about 180 kilometers from Delhi, along the Delhi – Jaipur Highway, 50 kilometers from Agra and 2 

kilometers South East of Bharatpur; 

AND WHEREAS, this National Park, locally known as Ghana, is a mosaic of grasslands, woodlands, woodland 

swamps and wetlands. The National Park has significant international ecological importance and it has been declared as a 

Ramsar site in 1981 and a World Heritage site in 1985. The National Park is often referred to as Bird’s Paradise and acts 

as a major wintering area for migratory birds from Central Asia including for rare and endangered central population of 

the Siberian Crane. The Keoladeo National Park has significant conservation values as it supports a vast array of flora and 

fauna which forms important tropic components in ecological pyramids. The wetland regulates the climate of the 

surrounding area and recharges the groundwater aquifer of the area. The wetland is a centre for ornithological recreation 

as it provides habitat for many migratory and native birds. It is a wetland of international and national importance; 

AND WHEREAS, Keoladeo National Park is rich in biodiversity consisting of diverse habitats for 375 avian 

species including 140 species of waterfowl, 372 species of plants, 34 species of mammals, 57 species of fish, 14 species of 

snakes, 5 species of lizards, 3 species of Geckos, 7 species of turtles, 8 species of amphibians, 71 species of butterflies, 

more than 16 species of dragonflies and 8 species of spiders. The Keoladeo National Park falls in the Punjab plains biotic 

province of semi-arid bio-geographical zone, which is a flat dry area of the Indus-Yamuna watershed. The vegetation of 

the National Park is a blend of xerophytes and semi–xerophytes consisting predominantly of desi babool (Acacia nilotica), 

Capparis decidua, C. sepiaria, kadam (Mitragyna parviflora), kejri (Prosopis cineraria), pilu (Salvadora oleoides), jamun 

(Syzygium cumini) and Zizyphus sp. The most widespread grasses in the National Park are Paspalum distichum, 

Paspalidium punctatum, Cynodon dactylon, Desmostachya bipinnata, Dicanthium annulatum and Vetiveria zizanioides. 

Kadam (Mitragyna parviflora) trees, distributed in scattered pockets, dominate large sized trees and the woodland, while 

thorny Acacia sp. and Prosopis juliflora shrubs dominate shrub lands. The major plant species found in woodland are 

Mitragyna parviflora, Syzygium cumini, Acacia nilotica, Salvadora sp., Capparis sp. and Zizyphus sp. Altogether, the 

National Park supports 372 plant species which includes 96 aquatic plants; 

AND WHEREAS, nilgai (Boselaphus tragocamelus), feral cattle (Bos taurus) and chital (Cervus axis) are 

abundant while sambar (Cervus unicolor) is rare species recorded from this protected area. Small Indian mongoose 

(Herpestes javanicus), small Indian civet (Viverricula indica), striped hyaena (Hyaena hyaena), Indian hedgehog 

(Hemiechinus micropus), Indian porcupine (Hystrix indica) and hog deer (Axis porcinus) are very rarely sighted. Two 

lesser cats the Jungle cat (Felis chaos) and fishing cat (Prionailurus viverrinus) and two civets viz. common palm civet 

(Paradoxurus hermaphroditus) and small Indian civet (Viverricula indica) are found in the protected area; 
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AND WHEREAS, important bird species of the National Park are painted stork, open bill stork, grey heron, 

purple heron, night heron, large egret, intermediate egret, little egret, cattle egret, black headed ibis, little cormorant, 

Indian shag, large cormorant, Indian darter, Eurasian spoonbill. Numerous birds also breeds in the National Parks which 

includes white necked stork, black  necked stork,  little green heron, black bittern, chestnut bittern, yellow bittern, sarus 

crane, comb duck, spot billed duck, lesser whistling teal, cotton teal, pheasant tailed jacana, bronze winged jacana, purple 

moorhen, white breasted water hen, painted snip,  black patridge, grey francolin, button bush quail, short toed eagle, lesser 

spotted eagle, greater spotted eagle, honey buzzard, sparrow hawk, dusky horned owl, collared spotted owlet, barn owl, 

mottled wood owl, coppersmith barbet, brown headed barbet, lesser flame back, yellow fronted pied wood pecker, brown 

crowned pigmy woodpecker, white cheeked bulbul, red vented bulbul, laughing dove, red turtle dove, ring dove, paradise 

flycatcher, common wood shrike,  bay backed shrike, long tailed  shrike, jungle babbler, large grey babbler, common 

babbler, yellow eyed babbler, streaked fan tailed babbler, purple sunbird, tailor bird, Indian prinia, ashy prinia, pied myna, 

brahmini myna, common myna, red munia, Indian silver bill, spotted munia, black drongo, jungle crow, house crow, 

house sparrow, yellow throated sparrow, indian grey hornbill, small minivet, golden oriole, white breasted kingfisher, 

common kingfisher, little green bee eater, wire tailed swallow, dusky crag marten, red wattled lapwing, yellow wattled 

lapwing, Indian courser,  great thick knee, chestnut bellied nuthatch, Eurasian koel, common hawk cuckoo, chestnut 

bellied sand grouse, Egyptian vulture, king vulture, crested lark, paddy field pipit, magpie robin, Indian robin, brown rock 

chat, Indian roller, white browed wagtail, rose ringed parakeet, rock pigeon, yellow footed green pigeon, etc.; 

AND WHEREAS, Keoladeo National Park used to be the only wintering area for the rare and endangered 

central population of the Siberian crane till 2002. It serves as a major wintering area for migratory birds from Central 

Asia. Around 42 species of raptors and 9 species of owls are seen in the National Park. The area has also recorded various 

butterfly species including Ceriagrion coromandelianum, Pseudagrion decorum, Ischnura delicate, Ischnura 

senegalensis, Agriocnemis oygmae, Brachythemis contaminate, Deplacoides trivialis, Trithemis pallidinervis, etc. As 

many as seven species of chelonian fauna are reported from the Keoladeo National Park. Spotted pond turtle (Geoclemys 

hamiltonii), crowned river turtle (Hardella thurjii), Indian roofed turtle (Kachuga tecta), Indian tent turtle (Kachuga 

tentoria), Indian softshell turtle (Aspideretes gangeticus), Indian peacock softshell turtle (Aspideretes hurum), and Indian 

flapshell turtle (Lissemys punctata). Other important reptiles found in the National Park are Indian rock python (Python 

molurus), Russell’s viper (Daboia russelii), Indian saw-scaled viper (Echis carinatus), Bengal monitor (Varanus 

bengalensis), common sand boa (Eryx conicus), etc. The National Park is rich in Ichthyofauna also. About 57 species of 

fishes have been reported in the National Park. catla (Catla catla), scale-carp (Cyprinus carpio comminus), bata labeo 

(Labeo bata), chilwa (Salmostoma bacaila), rohu (Labeo rohita), elongated glass-perchlet (Chanda nama), magur 

(Clarias batrachus), stinging catfish (Heteropneustes fossilis), etc are some common fish found in the National Park; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Keoladeo 

National Park which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental and biodiversity 

point of view and to prohibit industries or class of industries and their operations and processes in the said Eco-sensitive 

Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-

section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) (hereafter in this 

notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 

1986, the Central Government hereby notifies an area to an extent varying from 500 meters to 1.5 kilometres around the 

boundary of Keoladeo National Park, in Bharatpur districts in the State of Rajasthan as the Eco-sensitive Zone (hereafter 

in this notification referred to as the Eco-sensitive Zone) details of which are as under, namely: - 

1. Extent and boundaries of Eco-sensitive Zone. – (1) The Eco-sensitive Zone shall be to an extent of 500 meters to 

1.5 kilometres around the boundary of Keoladeo National Park and the area of the Eco-sensitive Zone is 25.61  square 

kilometres.  

(2) The boundary description of Keoladeo National Park and its Eco-sensitive Zone is appended in Annexure-I. 

(3) The maps of the Keoladeo National Park demarcating Eco-sensitive Zone along with boundary details and 

latitudes and longitudes are appended as Annexure-IIA, Annexure-IIB, Annexure-IIC, Annexure-IID, 

Annexure-IIE, Annexure-IIF and Annexure-IIG. 

(4) List of geo-coordinates of the boundary of Keoladeo National Park and Eco-sensitive Zone are given in Table A 

and Table B of Annexure-III. 

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points is 

appended as Annexure-IV. There are 13 villages falling inside the Eco-sensitive zone. As of 2011 census, the 

villages falling under the Eco-sensitive Zone area had a population of 20,195 with an average literacy rate of 

around 68.12%. Males have higher literacy rate than the females. The languages commonly spoken are Hindi, 

Braj-Bhasha, Mewati and English. The major source of economy of the area is Agriculture and Animal 
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husbandry. Besides, many people of the area are engaged in tourism industries as nature guides, rickshaw pullers 

and as skilled and semi-skilled labourers in hotels, small scaled industries in and around Bharatpur. 

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-sensitive 

Zone  prepare a  Zonal Master Plan within a period of two years from the date of publication of this notification in the 

Official Gazette, in consultation with local people and adhering to the stipulations given in this notification for 

approval of the competent authority of State. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as 

is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines 

issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State 

Government, for integrating the ecological and environmental considerations into the said plan:- 

(i) Environment; 

(ii) Forest and Wildlife; 

(iii) Agriculture; 

(iv) Revenue; 

(v) Urban Development; 

(vi) Tourism; 

(vii) Rural Development; 

(viii) Irrigation and Flood Control; 

(ix) Municipal; 

(x) Panchayati Raj; and 

(xi) Public Works Department. 

(4)  The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and 

activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 

infrastructure and activities to be more efficient and eco-friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies, 

management of catchment areas, watershed management, groundwater management, soil and moisture 

conservation, needs of local community and such other aspects of the ecology and environment that need 

attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types 

and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, 

orchards, lakes and other water bodies with supporting maps giving details of existing and proposed land use 

features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated 

activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for security of 

local communities’ livelihood. 

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying 

out its functions of monitoring in accordance with the provisions of this notification. 

3. Measures to be taken by the State Government.- The State Government shall take the following measures for 

giving effect to the provisions of this notification, namely:- 

(1) Land use.– (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational 

purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential or 

industrial activities: 
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Provided that the conversion of agricultural and other lands, for the purpose other than that specified at part 

(a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, 

and with the prior approval of the competent authority under Regional Town Planning Act and other rules and 

regulations of Central Government or State Government as applicable and vide provisions of this Notification, to 

meet the residential needs of the local residents and for activities such as:- 

(i) widening and strengthening of existing roads and construction of new roads; 

(ii) construction and renovation of infrastructure and civic amenities; 

(iii) small scale industries not causing pollution; 

(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-

tourism including home stay; and 

(v) promoted activities given under paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial development 

activities without the prior approval of the competent authority under Regional Town Planning Act and other 

rules and regulations of the State Government and without compliance of the provisions of article 244 of the 

Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected 

by the State Government, after obtaining the views of Monitoring Committee, once in each case and the 

correction of said error shall be intimated to the Central Government in the Ministry of Environment, Forest and 

Climate Change: 

Provided also that the correction of error shall not include change of land use in any case except as 

provided under this sub-paragraph. 

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat 

restoration activities. 

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn 

up by the State Government in such a manner as to prohibit development activities at or near these areas which 

are detrimental to such areas. 

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within 

the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone. 

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with 

State Departments of Environment and Forests. 

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive Zone.  

(e) The activities of eco-tourism shall be regulated as under, namely:- 

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary of 

the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:  

        Provided that beyond the distance of one kilometre from the boundary of the protected area till the 

extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in 

pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan; 

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall 

be in accordance with the guidelines issued by the Central Government in the Ministry of Environment, 

Forest and Climate Change and the eco-tourism guidelines issued by National Tiger Conservation 

Authority (as amended from time to time) with emphasis on eco-tourism, eco-education and eco-

development.  

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism 

activities shall be permitted by the concerned regulatory authorities based on the actual site specific 

scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial 

establishment construction shall be permitted within Eco-sensitive Zone area.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve 

areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be 
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identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of 

the Zonal Master Plan. 

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, 

aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation plan for 

their conservation shall be prepared as part of the Zonal Master Plan. 

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied in 

accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the 

Environment Act. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in accordance 

with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made 

thereunder. 

(8) Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the 

provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environment 

Act and the rules made thereunder or standards stipulated by State Government whichever is more stringent. 

(9) Solid wastes.-  Disposal and Management of solid wastes shall be as under:-  

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with 

the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the 8th April, 2016; 

the inorganic material may be disposed in an environmental acceptable manner at site identified outside the 

Eco-sensitive Zone; 

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing rules 

and regulations using identified technologies may be allowed within Eco-sensitive Zone. 

(10)  Bio-Medical Waste.– Bio Medical Waste Management shall be as under:- 

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-

Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of 

Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28
th

 March, 

2016. 

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing rules 

and regulations using identified technologies may be allowed within the Eco-sensitive Zone. 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as per 

the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the 

Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 

18th March, 2016, as amended from time to time. 

(12) Construction and demolition waste management.- The construction and demolition waste management in the 

Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste 

Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 

Climate Change vide notification number G.S.R. 317(E), dated the 29
th

 March, 2016, as amended from time to 

time. 

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-

Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest 

and Climate Change, as amended from time to time. 

(14) Vehicular traffic.– The vehicular movement of traffic shall be regulated in a habitat friendly manner and 

specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal 

Master plan is prepared and approved by the Competent Authority in the State Government, the Monitoring 

Committee shall monitor compliance of vehicular movement under the relevant Acts and the rules and 

regulations made thereunder. 

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable laws 

and efforts shall be made for use of cleaner fuels. 
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(16) Industrial units.– (i) On or after the publication of this notification in the Official Gazette, no new polluting 

industries shall be permitted to be set up within the Eco-sensitive Zone. 

(ii) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of 

Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so 

specified in this notification, and in addition, the non-polluting cottage industries shall be promoted. 

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted; 

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be permitted. 

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-  All activities in the Eco sensitive Zone 

shall be governed by the provisions of the Environment Act and the rules made there under including the Coastal 

Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable laws 

including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife 

(Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner specified in the 

Table below, namely:- 

TABLE 

S. No. 

 

Activity 

 

Description 

 

(1) (2) (3) 

A. Prohibited Activities 

1.  Commercial mining, stone quarrying and 

crushing units. 

(a) All new and existing mining (minor and major minerals), 

stone quarrying and crushing units are prohibited with 

immediate effect except for meeting the domestic needs 

of bona fide local residents including digging of earth for 

construction or repair of houses and for manufacture of 

country tiles or bricks for housing and for personal 

consumption; 

(b) The mining operations shall be carried out in accordance 

with the order of the Hon’ble Supreme Court dated the 4th 

August, 2006 in the matter of T.N. Godavarman 

Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and 

dated the 21st April, 2014 in the matter of Goa Foundation 

Vs. UOI in W.P.(C) No.435 of 2012. 

2.  Setting of industries causing pollution 

(Water, Air, Soil, Noise, etc.). 

New industries and expansion of existing polluting industries 

in the Eco-sensitive Zone shall not be permitted: 

     Provided that non-polluting industries shall be allowed 

within Eco-sensitive Zone as per classification of Industries in 

the guidelines issued by the Central Pollution Control Board 

in February, 2016, unless otherwise specified in this 

notification and in addition the non-polluting cottage 

industries shall be promoted.  

3.  Commercial establishment of hotels and 

resorts. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

4.  Establishment of major hydro-electric 

project. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

5.  Use or production or processing of any 

hazardous substances. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

6.  Discharge of untreated effluents in natural 

water bodies or land area. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 
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7.  Setting up of new saw mills. New or expansion of existing saw mills shall not be permitted 

within the Eco-sensitive Zone. 

8.  Setting up of brick kilns. Prohibited (except as otherwise provided) as per the 

applicable laws. 

9.  Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable 

laws. 

10.  Use of polythene bags. Prohibited (except as otherwise provided) as per applicable 

laws. 

B. Regulated Activities 

11.  Construction activities. (a) New commercial construction of any kind shall not be 

permitted within one kilometer from the boundary of the 

protected area or upto extent of the Eco-sensitive Zone, 

whichever is nearer: 

Provided that, local people shall be permitted to 

undertake construction in their land for their use 

including the activities mentioned in sub-paragraph (1) of 

paragraph 3 as per building bye-laws to meet the 

residential needs of the local residents. 

Provided further that the construction activity related to 

small scale industries not causing pollution shall be 

regulated and kept at the minimum, with the prior 

permission from the competent authority as per 

applicable rules and regulations, if any. 

(b) Beyond one kilometer it shall be regulated as per the 

Zonal Master Plan.   

12.  Small scale non polluting industries. Non polluting industries as per classification of industries 

issued by the Central Pollution Control Board in February, 

2016 and non-hazardous, small-scale and service industry, 

agriculture, floriculture, horticulture or agro-based industry 

producing products from indigenous materials from the Eco-

sensitive Zone shall be permitted by the competent Authority. 

13.  Felling of trees. (a) There shall be no felling of trees in the forest or 

Government or revenue or private lands without prior 

permission of the Competent Authority in the State 

Government. 

(b) The felling of trees shall be regulated in accordance with 

the provisions of the concerned Central or State Act and 

the rules made thereunder. 

14.  Collection of Forest produce or Non-

Timber Forest produce. 

Regulated as per the applicable laws. 

15.  Erection of electrical and communication 

towers and laying of cables and other 

infrastructures. 

Regulated under applicable laws (underground cabling may 

be promoted). 

 

16.  Infrastructure including civic amenities. Taking measures of mitigation as per the applicable laws, 

rules and regulations available guidelines. 

17.  Widening and strengthening of existing 

roads and construction of new roads. 

Taking measures of mitigation as per the applicable laws, 

rules and regulation and available guidelines.  

18.  Undertaking other activities related to 

tourism like flying  over the Eco-sensitive 

Zone  area by  hot air balloon, helicopter, 

drones, Microlites, etc. 

Regulated as per the applicable laws. 
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19.  Protection of hill slopes and river banks. Regulated as per the applicable laws. 

20.  Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.  

21.  Ongoing agriculture and horticulture 

practices by local communities along with 

dairies, dairy farming, aquaculture and 

fisheries. 

Permitted as per the applicable laws for use of locals. 

22.  Establishment of large-scale commercial 

livestock and poultry farms by firms, 

corporate and companies. 

Regulated (except otherwise provided) as per the applicable 

laws except for meeting local needs. 

23.  Discharge of treated waste water or 

effluents in natural water bodies or land 

area. 

The discharge of treated waste water or effluents shall be 

avoided to enter into the water bodies and efforts shall be 

made for recycle and reuse of treated waste water. Otherwise 

the discharge of treated waste water or effluent shall be 

regulated as per the applicable laws.  

24.  Commercial extraction of surface and 

ground water. 

Regulated as per the applicable laws. 

 

25.  Open Well, Bore Well etc. for agriculture 

or other usage 

Regulated under applicable laws and the activity shall be 

strictly monitored by the concerned authority. 

26.  Introduction of exotic species. Regulated as per the applicable laws.  

27.  Eco-tourism. Regulated as per the applicable laws. 

28.  Commercial sign boards and hoardings. Regulated as per the applicable laws. 

29.  Solid waste management. Regulated as per the applicable laws. 

30.  Noise pollution. Regulated as per the applicable laws. 

C. Promoted Activities 

31.  Rain water harvesting. Shall be actively promoted. 

32.  Organic farming. Shall be actively promoted. 

33.  Adoption of green technology for all 

activities. 

Shall be actively promoted. 

34.  Cottage industries including village 

artisans, etc. 

Shall be actively promoted. 

35.  Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted. 

36.  Agro-Forestry. Shall be actively promoted. 

37.  Plantation of Horticulture and Herbals. Shall be actively promoted. 

38.  Use of eco-friendly transport. Shall be actively promoted. 

39.  Skill Development. Shall be actively promoted. 

40.  Restoration of degraded land/ forests/ 

habitat. 

Shall be actively promoted. 

41.  Environmental awareness. Shall be actively promoted. 

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of the 

provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 1986, the 

Central Government hereby constitutes a Monitoring Committee, comprising of the following, namely:- 

S. No. Constituent of the Monitoring Committee Designation 

(i)  District Collector Bharatpur, Chairman Chairman, Ex-officio 
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(ii)  District level officers of the following departments: PWD, Mining, Irrigation, 

Tourism, Police, Municipal council, Industry, UIT 

Member; 

(iii)  Regional Officer (RO) of the State Pollution Control Board Member; 

(iv)  Wildlife Warden Bharatpur Member; 

(v)  SDO Bharatpur Member; 

(vi)  BDO Sewar Member; 

(vii)  A representative of Non-governmental Organisation working in the field of 

wildlife conservation to be nominated by the State Government 

Member; 

(viii)  An expert in Biodiversity nominated by the State Government Member; 

(ix)  One expert in Ecology from reputed institution or university of the State Member; 

(x)  Deputy Conservator of Forest (Wildlife) Bharatpur Member-Secretary. 

6. Terms of reference. – (1) The Monitoring Committee shall monitor the compliance of the provisions of this notification. 

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee by 

the State Government and subsequently the Monitoring Committee shall be constituted by the State Government. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006, and are falling in the 

Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall 

be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the 

Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental 

clearances under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile 

Ministry of Environment and Forest number S.O. 1533 (E), dated the 14
th

 September, 2006 and are falling in the 

Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall 

be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the 

concerned regulatory authorities. 

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be 

competent to file complaints under section 19 of the Environment Act, against any person who contravenes the 

provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives 

from industry associations or concerned stakeholders to assist in its deliberations depending on the requirements 

on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31
st
 March of 

every year by the 30th June of that year to the Chief Wildlife Warden in the State as per proforma appended at 

Annexure V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as 

it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. The Central Government and State Government may specify additional measures, if any, for giving effect to provisions 

of this notification.  

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble Supreme 

Court of India or High Court or the National Green Tribunal. 

[F. No. 25/20/2015-ESZ-RE] 

 Dr. SATISH C. GARKOTI, Scientist ‘G’ 

 

ANNEXURE- I 

BOUNDARY DESCRIPTION OF KEOLADEO NATIONAL PARK AND ITS ECO-SENSITIVE ZONE  

A. BOUNDARY DESCRIPTION OF  KEOLADEO NATIONAL PARK 

Keoladeo National Park lies at the confluence of the Gambhir and Banganga rivers in Bharatpur district, 

Rajasthan (27°07′06″N - 27°12′02″N and 77°29′05″E - 77°33′ 09″E) (Map.1).  
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It is a low lying area in the floodplains of river Banganga and Gambhir which are tributaries of river Yamuna 

covering an area of about 28.73 sq. km. It is situated 180 km from Delhi, along the Delhi – Jaipur Highway,  50 

km. from Agra and 2 km. South East of Bharatpur. 

Keoladeo National Park is situated on the extreme western edge of the Gangetic basin, a kilometre south east of 

the Bharatpur town; 55 km west of Agra and 187 km south of New Delhi. 

B. BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK 

 

Direction Extent 

North 0.5 

North- East 0.5 

East 0.5 

South-East 1.5 

South  1.5 

South-West 1.5 

West 0.5 

North-West 0.5 

(a) The said Eco-sensitive Zone is situated at the confluence of the Gambhir and Banganga rivers in Bharatpur 

district, Rajasthan, lies the low lying area of about 29 sq.km between 27° 07` 06`` and 27° 12` 02`` North 

latitude and between 77° 29` 05`` and 77° 33` 09`` East longitude. 

(b) The boundaries of Eco-sensitive Zone for Keoladeo National Park will be 1.5 km meters towards south, 

South-East and South-West boundary and 500 metres towards North, North-East, East, West and North-West 

boundary around the notified limits. 

(c) The Eco-sensitive Zone covers the areas of Bharatpur Municipal Corporation and Panchayat samiti Sewar. 

(d) The map of the Eco-sensitive Zone is at Annexure-A and the list of the villages in the Eco-sensitive Zone is 

at Annexure-B. 

(e) All activities in the Forest Block Areas (both within and outside Municipal Areas) shall be governed by the 

provisions of the Rajasthan Forest Act, 1953 and the Forests (Conservation) Act, 1980 and all the activities 

in the Protected Areas (National Park) shall be governed by the provisions of the Wildlife (Protection) Act, 

1972 (53 of 1972). 
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ANNEXURE- IIA 

LOCATION MAP OF KEOLADEO NATIONAL PARK IN BHARATPUR DISTRICT OF RAJASTHAN 
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ANNEXURE- IIB 

GOOGLE MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE 

AND LONGITUDE OF PROMINENT LOCATIONS  
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ANNEXURE- IIC 

MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE AND 

LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI) TOPOSHEET 
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ANNEXURE- IID 

MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK ALONG WITH LATITUDE AND 

LONGITUDE OF PROMINENT LOCATIONS 
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ANNEXURE- IIE 

LAND USE & LAND COVERS MAP OF KEOLADEO NATIONAL PARK  
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ANNEXURE- IIF 

LAND USE & LAND COVERS MAP OF ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK 

 

 

 

 

 

 

 

 

ANNEXURE-III 

TABLE A: GEO-COORDINATES OF PROMINENT LOCATIONS OF KEOLADEO NATIONAL PARK 

 

S.N. Latitude Longitude 

 Degree Minute  Second  Degree Minute  Second  

1 4 5 6 7 8 9 

1 27 12 13.5 77 30 25.0 

2 27 12 09.00 77 30 30.1 

3 27 12 05.00 77 30 37.9 

4 27 12 04.9 77 30 37.9 
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5 27 12 03.0 77 30 39.7 

6 27 12 03.7 77 30 40.9 

7 27 11 45.9 77 30 55.2 

8 27 11 45.7 77 30 55.0 

9 27 11 44.8 77 30 55.9 

10 27 11 44.7 77 30 55.9 

11 27 11 43.9 77 30 54.1 

12 27 11 25.7 77 31 06.4 

13 27 11 24.8 77 31 05.5 

14 27 11 24.6 77 31 05.7 

15 27 11 25.5 77 31 06.5 

16 27 11 24.8 77 31 07.3 

17 27 11 24.7 77 31 07.3 

18 27 11 24.5 77 31 07.4 

19 27 11 24.5 77 31 07.4 

20 27 10 58.7 77 31 37.4 

21 27 10 58.7 77 31 37.5 

22 27 10 35.3 77 32 07.0 

23 27 10 28.2 77 32 01.1 

24 27 10 14.2 77 32 16.3 

25 27 10 07.1 77 32 14.7 

26 27 09 57.2 77 32 34.4 

27 27 09 26.1 77 32 41.7 

28 27 09 31.2 77 33 03.0 

29 27 09 27.3 77 33 21.5 

30 27 08 47.6 77 33 42.5 

31 27 08 27.6 77 33 32.7 

32 27 8 12.3 77 33 37.6 

33 27 8 11.5 77 33 38.1 

34 27 7 45.9 77 33 20.0 

35 27 7 48.3 77 33 14.0 

36 27 7 36.4 77 32 55.6 

37 27 7 58.7 77 32 03.8 

38 27 8 22.9 77 32 15.5 

39 27 8 35.2 77 31 47.1 

40 27 8 39.2 77 31 48.8 

41 27 8 42.5 77 31 42.0 

42 27 8 37.1 77 31 40.7 

43 27 8 47.1 77 31 22.4 

44 27 8 30.1 77 31 09.0 

45 27 8 30.7 77 31 03.4 

46 27 8 25.3 77 31 02.2 

47 27 8 25.2 77 31 02.2 

48 27 8 25.0 77 31 02.0 

49 27 8 52.2 77 29 57.4 

50 27 9 22.0 77 30 07.2 

51 27 11 03.7 77 29 55.4 

52 27 11 20.3 77 29 50.3 
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53 27 11 26.4 77 30 06.7 

54 27 11 37.0 77 29 57.4 

55 27 11 34.3 77 29 52.1 

56 27 11 34.1 77 29 51.9 

57 27 11 33.6 77 29 51.8 

58 27 11 32.9 77 29 52.0 

59 27 11 29.8 77 29 50.4 

60 27 11 30.1 77 29 49.3 

61 27 11 28.7 77 29 48.6 

62 27 11 27.7 77 29 49.2 

63 27 11 26.5 77 29 48.6 

64 27 11 28.5 77 29 39.3 

65 27 11 55.5 77 29 48.6 

66 27 11 69.3 77 29 56.2 

67 27 11 58.8 77 29 56.5 

68 27 11 54.9 77 30 04.2 

69 27 11 58.3 77 30 11.7 

70 27 11 56.4 77 30 13.5 

71 27 11 58.5 77 30 16.5 

72 27 12 04.2 77 30 17.9 

73 27 12 07.8 77 30 13.8 

74 27 12 10.8 77 30 19.5 

75 27 12 10.7 77 30 19.7 

76 27 12 10.7 77 30 19.8 

77 27 12 10.9 77 30 19.6 

 

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE 

 

Sl. No. LONGITUDE LATITUDE 

1 77° 32' 49.543" E 27° 6' 47.809" N 

2 77° 32' 20.475" E 27° 7' 0.788" N 

3 77° 31' 36.207" E 27° 7' 19.570" N 

4 77° 31' 19.100" E 27° 7' 37.487" N 

5 77° 29' 46.929" E 27° 8' 4.717" N 

6 77° 29' 44.398" E 27° 8' 45.788" N 

7 77° 29' 52.300" E 27° 9' 18.690" N 

8 77° 29' 37.610" E 27° 9' 34.830" N 

9 77° 29' 29.973" E 27° 9' 40.201" N 

10 77° 29' 12.954" E 27° 10' 20.221" N 

11 77° 29' 24.859" E 27° 10' 58.917" N 

12 77° 29' 36.057" E 27° 11' 8.879" N 

13 77° 29' 25.922" E 27° 11' 17.634" N 

14 77° 29' 22.283" E 27° 11' 27.236" N 

15 77° 29' 25.921" E 27° 11' 38.524" N 

16 77° 29' 34.009" E 27° 12' 2.418" N 
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17 77° 30' 3.425" E 27° 12' 15.790" N 

18 77° 30' 26.030" E 27° 12' 29.552" N 

19 77° 30' 48.287" E 27° 12' 21.038" N 

20 77° 30' 59.546" E 27° 12' 13.825" N 

21 77° 31' 17.843" E 27° 11' 45.578" N 

22 77° 31' 27.834" E 27° 11' 30.649" N 

23 77° 32' 26.110" E 27° 10' 44.572" N 

24 77° 32' 28.394" E 27° 10' 30.010" N 

25 77° 32' 35.562" E 27° 10' 23.388" N 

26 77° 32' 39.205" E 27° 10' 15.741" N 

27 77° 32' 59.045" E 27° 9' 45.973" N 

28 77° 33' 33.258" E 27° 9' 41.899" N 

29 77° 33' 51.887" E 27° 9' 21.781" N 

30 77° 34' 4.367" E 27° 8' 48.322" N 

31 77° 34' 35.685" E 27° 8' 25.343" N 

32 77° 34' 34.435" E 27° 7' 48.859" N 

33 77° 33' 56.622" E 27° 7' 6.962" N 

34 77° 33' 36.061" E 27° 6' 58.815" N 

 

ANNEXURE-IV 

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF KEOLADEO NATIONAL PARK 

ALONG WITH GEO-COORDINATES 

 

S. No. Township/Village Latitude Longitude Tehsil 

1. Jawahar Nagar Colony 77o 30’ 17.22” 27o 12’ 25.30” Bharatpur 

2. Jatoli 77
o 

31
’ 
11.04” 27

o 
11

’ 
28.93” Bharatpur 

3. Ghasola 77
o 

32
’ 
45.3” 27

o 
10

’ 
16.1” Bharatpur 

4. KhohriNagla 77
o 

32
’ 
55.6” 27

o 
09

’ 
52.6” Bharatpur 

5. Behnera 77
o 

33
’ 
55.3” 27

o 
09

’ 
20.9” Bharatpur 

6. Darapur Khurd 77o 33’ 50.1” 27o 07’ 42.0” Bharatpur 

7. Darapur Kalan 77o 33’ 31.8” 27o 07’ 35.2” Bharatpur 

8. Naswaria 77
o 

32
’ 
31.3” 27

o 
07

’ 
35.4” Bharatpur 

9. ChakSheorawali 77
o 

31
’  

56.32” 27
o 

08
’ 
18.92” Bharatpur 

10. Aghapur 77
o 

31
’ 
21.0” 27

o 
08

’ 
19.8” Bharatpur 

11. Ramnagar 77
o 

29
’ 
05.8” 27

o 
09

’  
0.4” Bharatpur 

12. Chak Ramnagar 77o 29’ 28.5” 27o 09’ 54.8” Bharatpur 

13. Mallah 77o 29’ 36.4” 27o 11’ 21.7” Bharatpur 

14. Chaksiyosingh 77
o 

30
’ 
26.92” 27

o 
07

’ 
14.58” Bharatpur 
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15. Nagla banjara 77
o 

31
’ 
45.50” 27

o 
07

’ 
41.54” Bharatpur 

16. Chakkazi 77
o 

32
’ 
07.55” 27

o 
07

’ 
31.42” Bharatpur 

17. khokhar 77
o 

28
’  

43.65” 27
o 

08
’ 
49.96” Bharatpur 

18. Chak choba 77o 30’ 52.52” 27o 07’ 01.8” Bharatpur 

19. Naglaphatiyar 77o 32’ 46.69” 27o 06’ 40.19” Bharatpur 

20. Dhanagarh 77
o 

34
’ 
34.4” 27

o 
07

’ 
16.71” Bharatpur 

21. Chak darapur 77
o 

33
’ 
37.83” 27

o 
07

’ 
57.74” Bharatpur 

22. Sakatpur 77
o 

32
’ 
25.24” 27

o 
06

’ 
59.81” Bharatpur 

 

ANNEXURE –V  

Performa of Action Taken Report: 

1. Number and date of meetings.  

2. Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate Annexure). 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan. 

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise). 

Details may be attached as Annexure. 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification, 2006 

(Details may be attached as separate Annexure). 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification, 

2006 (Details may be attached as separate Annexure). 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986. 

8. Any other matter of importance. 
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ITEM NO.301               COURT NO.2               SECTION PIL

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

I.A. No. 460,470,478-481,486,487,517-518,527,528-530,532,533-534 

   in

Writ Petition(s)(Civil)  No(s).  13381/1984

M.C. MEHTA                                         Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(for  directions,  permission  to  file  rejoinder  affidavit  and
exemption  from  filing  O.T.  and  seeking  permission  for
cutting/felling of trees and office report)

Date: 08/05/2015 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE T.S. THAKUR
         HON'BLE MR. JUSTICE C. NAGAPPAN

For Petitioner(s) Mr. M.C.Mehta, petitioner-in-person
                     

For Respondent(s)
(C.E.C.) Mr. Annam D. N. Rao,Adv.

Mr. Sudipto Sircar,Adv.
Ms. Vaishali R.,Adv.
Mr. Annam Venkatesh,Adv.
Ms. Neelam Jain,Adv.

(C.P.C.B) Mr. Vijay Panjwani,Adv.
Ms. Madhur Panjwani,Adv.

Ms. Madhvi Diwan,Adv.
Ms. Sunita Sharma,Adv.
Mr. W.A. Qadri,Adv.
Mr. D.S. Mahara,Adv.

(MOEF) Mr. Maninder Singh,ASG
Ms. Kiran Bhardwaj,Adv.
Mr. R. Balasubramanian,Adv.
Mr. S.A. Haseeb,Adv.
Mrs. Vimla Sinha,Adv.
Mr. S.N. Terdal,Adv.

Digitally signed by
Shashi Sareen
Date: 2015.05.21
09:55:32 IST
Reason:

Signature Not Verified
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(CBI) Mr. Rajiv Nanda,Adv.
Mr. Sanjiv Das,Adv.
Mr. Wasim Qadri,Adv.
Mr. Shailnder Saini,Adv.
Mr. B.V. Balaramdas,Adv.
Mr. Pranav Kumar,Adv.

St. of U.P. Mr. Vijay Bahadur Singh,A.G.,U.P.
Mr. Gaurav Bhatia,AAG,U.P.
Mr. Ravi Prakash Mehrotra,Adv.
Mr. Abhishek Chaudhary,Adv.
Mr. Gaurav Srivastava,Adv.

(U.P.P.C.B) Mr. Pradeep Misra,Adv.
Mr. T. Mahipal,Adv.
Mr. Surat Singh,Adv.

Mr. M.C. Dhingra,Adv.
Mr. Piyush Kant Roy,Adv.

Mr. S. Wasim A.Qadri,Adv.
Mr. Zaid Ali,Adv.
Mr. Saurabh Chopra,Adv.

Mr. L.R. Singh,Adv.

Mr. S. Guru Krishna Kumar,Sr.Adv.
Mr. M.P. Shorawala,Adv.
Ms. Shruti Sen,Adv.

                                    

UPON hearing the counsel the Court made the following
                       O R D E R

I.A. No. 460:

An  additional  affidavit  has  been  filed  by  the

Conservator of Forests, Agra, State of U.P. pursuant to our order

dated 9.03.2015.  The affidavit explains the position in regard to

the three queries that we had formulated in the said order.  We

have  been  taken  through  the  contents  of  the  affidavit  by  the

learned Advocate General for the State of U.P. who submits  that

the State has  no matter belatedly, taken effective steps for
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identifying a total extent of 860.82 hectares of land for purposes

of compensatory afforestation.  This land has been according to

the learned Advocate General identified in six districts namely

Agra, Mathura, Firozabad, Hathrath, Kasganj and Aligarh in the

State  of  U.P..   He  has  by  reference  to  Annexure  A  4  of  the

affidavit submitted that not only does the State plan to use the

land  identified  in  the  said  districts  for  compensatory

afforestation but even to provide for its fencing and watering of

the area to prevent plant mortality.  It is submitted that the

State  Government  has  for  the  present  set  part  a  sum  of  Rs.

20,00,00,000/-  (Rupees  Twenty  Crores  only)  for  the  purpose  of

compensatory afforestation plan which will spread over a period of

two years i.e. 2015-2016 and 2016-2017.  He urged that by the end

of 31.08.2015  the State Government is committed to plant  a

minimum of 6 lakhs saplings in the area identified in Annexure 4

of the affidavit. 

 On  behalf  of  the  respondents  it  was  submitted  by  Mr.

A.D.N.Rao,  learned  counsel  appearing  for  the  CEC  that  further

progress on the proposed afforestation projects set out in the

affidavit in the documents enclosed therewith should be properly

monitored  and  that  a  direction  could  be  issued  to  the  Chief

Secretary, State of U.P. to submit quarterly progress reports.  It

was further submitted that the Regional Office, MOEF Lucknow could

also be directed to  associate with and monitor the progress made

in the implementation of the proposed project.  
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Mr.  Mehta,  petitioner  in  person  submitted  that  the

identification of the land set out in Annexure A-4 itself is a

matter that needs to be verified as there is nothing apart from

the particulars given in the said Annexure to suggest that the

land  mentioned  therein  is  actually  available   with  the  State

Government  for purposes of plantation.  

We  do not   for the present see any reason to disbelieve the

affidavit filed on behalf of the State Government that it has a

comprehensive plan for carrying out the afforestation work in the

districts mentioned earlier.   We also see no reason to disbelieve

the statement made at the Bar by learned Advocate General that by

the end of August, 2015 at least 6 lakhs saplings shall be planted

in the districts identified for the purpose.  This would include

proper  identification  of  the  area  for  such  afforestation  and

irrigation  and  watering  arrangements  for  the  trees  to  prevent

mortality.   Even  so  we  see  no  reason  why  the  Secretary  to

Government of U.P., Department of Forest should not be asked to

submit a progress report every three months as to the progress

achieved in the implementation of the afforestation program set

out  in  the  affidavit.   In  addition  we  direct  the  Additional/

Principal  Chief  Conservator  Forest  (Central),  Regional  Office,

MoEF, CC, Lucknow shall be free to associate himself with the

process of afforestation and monitor the steps taken and to submit

a report as to the progress made to this Court every quarter. 

 We may also at this stage mention that according to the road
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map  provided  by  the  State  Government  in  the  affidavit,  the

Government  proposes  to  encourage  public  participation  in  the

on-going afforestation project.  Learned  Advocate General was not

averse to associating school children from schools in the vicinity

of the areas identified for afforestation and other governmental

and non-governmental organisations operating in that area. He was

also  not  averse  to  associating  at  some  level  the  State  Legal

Services Authorities for the purpose of encouraging  afforestation

work  and  also  to  keep  an  eye  on  the  progress  made  in  that

direction.  We hope and trust that the State Government will take

suitable steps in that direction  and also submit an affidavit by

the   next  date  as  to  the  measures  adopted  to  encourage

participation of the local residents of the area including school

children with the on-going afforestation effort.  

Post for further directions on 14.09.2015.

I.A. No. 528-530:

Heard.

Application for impleadment is allowed.

CEC has recommended grant of permission for cutting

of 517 trees in connection with the expansion of 50-independent

parachute Brigade,Government of India, Ministry of Defence.  The

permission could be subject to the following conditions:

 I. Compensatory planting of 5320 plants will

be undertaken

II.   A  detailed  scheme  for  Compenatory

Plating  will  be  prepared  and  filed  before  this
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Hon'ble Court within four weeks and which will inter

alia include the details of the area where planting

will  be  done,  species  that  will  be  planted,  the

period  of  planting,  details  for  maintenance  works

including provision for watering, watch and ward and

casuality replacement and monitoring mechanism

III.  The U.P.Forest Department will provide

necessary  technical  inputs  to  the  Applicant  in

preparing and implementing the scheme.

Having heard learned counsel for the parties, we are

inclined to permit felling of 517 trees subject to the conditions

stipulated by the CEC and extracted hereinabove.  Needless to say

that the applicant shall  plant 10 times the number of trees

within  the  precints/campus  area  of  the  project  in  question.

Needful shall be done by the next date of hearing and a report

submitted to this Court by Mr. S.W.A.Qadri, Adv. on affidavit.

IA 527

Heard.

CEC has recommended grant of permission for felling of

444 tress in connection with  modernisation of COD Agra.  The

recommendation is however subject to certain conditions which read

as under:

1)  for  2,194  trees  earlier  felled  compensatory

planting  of  ten  time  i.e.21,940  plants  and  penal

compensatory  plaint  of  20  times  i.e.  43,880  plants

will be undertaken by the Applicant.

II) for 444 trees sought to be felled compensatory

planting  of  ten  times  i.e.  4440  plants  will  be
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undertaken by the Applicant.

III)  A detailed scheme for compensatory planting

and Penal compensatory planting will be prepared and

filed before this Hon'ble Court and which will inter

alia include details of the area identified for plaint

within the TTZ, species that will be planted, period

of planting, provision for maintenance including for

watering, watch and ward and casuality replacement and

monitoring mechanism. In case adequate area for the

compensatory planting and penal compensatory planting

is not found to be available within COD, Agra then in

that case the Applicant may undertake plantation in

other identified areas within TTZ.

iv)  the felling of 444 trees will be undertaken

only  after  the  compensatory  planting  and  penal

compensatory planting for 2,194 trees felled earlier

is undertaken;

(v) The  Additional  Principal  Chief  Conservator  of

Forests (Central) Regional Office, MEF, Lucknow will

be responsible to monitor the implementation of the

compensatory planting and penal compensatory planting

scheme.   The  U.P.  Forest  Department  will  provide

necessary technical input to the Applicant, COD Agra

in preparing and implementing the scheme;

VI) the  Chairman,  TTZ  Authority  (Divisional

Commissioner, Agra is the ex-officiai Chairman) will

taken  effective  steps  to  ensure  that  no  felling  of

trees  within  the  areas  falling  in  TTZ  takes  place

without  first  obtaining  permission  of  this  Hon'ble

Court.

We  accordingly  allow  the  application  subject  to  the

above conditions being complied with. Mr. R.Balasubramanian, Adv.

submits that the afforestation campaign for planting of 60,000
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tress towards compensatory afforestation shall be undertaken in

right earnest.  Mr. R.Balasubramanian shall ensure that a report

regarding  compliance  with  this  condition  is  submitted  by  him

within a period of six weeks from today.

I.A. No. 533:

  CEC to examine the prayer made in this  application and

make its recommendations within two months.

(Shashi Sareen) (Veena Khera)
Court Master Court Master 
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ITEM NO.4     Court No.1 (Video Conferencing)       SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)No(s).13381/1984

M.C. MEHTA                                         Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)
((1)  IA  NOS.  107645,  107646  AND  107647/2020  (APPLNS.  FOR
INTERVENTION, DIRECTIONS AND EXEMPTION FROM FILING O.T. ON BEHALF
OF AGRA DEVELOPMENT FOUNDATION)

(2)  IA  NO.  42482/2020  (APPLN.  FOR  MODIFICATION  OF  ORDER  DT.
06.12.2019 ON BEHALF OF STATE OF U.P.)

(3)  IA  NOS.  72769  AND  72770/2020  (APPLNS.  FOR  PERMISSION  AND
EXEMPTION FROM AFFIXATION OF COURT FEE ON BEHALF OF STATE OF U.P.)

(4) IA NO D. NO. 31832/2020 (APPLN. FOR DIRECTIONS/PERMISSION ON
BEHALF OF STATE OF U.P.)

(5) IA NO. 577/2017 FOR PERMISSION REGARDING CUTTING OF TREES ON
BEHALF OF PUBLIC WORKS DEPTT, STATE OF U.P.)

(6) IA No. 46595/2017 (APPLN. FOR DIRECTIONS TO CUT/FELL TREES ON
B/O POWER GRID CORPN. INDIA LTD.)

(7)I.A. 51269/2017 FOR PERMISSION REGARDING FELLING OF TREES ON B/O
PUBLIC WORKS DEPTT., STATE OF U.P.)

(8) IA NO. 19749/2018 (APPLNS. FOR PERMISSION REGARDING FELLING OF
TREES ON B/O PUBLIC WORKS DEPTT., STATE OF U.P.)

(9) IA NO. 97081 AND 97085/2018 (APPLNS. FOR PERMISSION FOR FELLING
TREES AND EXEMPTION FROM FILING O.T. ON BEHALF OF STATE OF U.P.
PUBLIC WORKS DEPTT.)

(10)  IA  No.  136682  AND  136683/2018  (APPLNS.  FOR  PERMISSION  FOR
FELLING TREES AND EXEMPTION FROM FILING O.T. ON BEHALF OF RAIL
VIKAS NIGAM LTD.)

(11)  IA  D.  NO.  102976  AND  102977/2019  (APPLNS  FOR  PERMISSION
REGARDING FELLING OF TREES ON B/O SANWARIYA GAS LTD.)“ONLY” IN W.P.
(C) NO. 13381/1984 ARE LISTED.“
 
Date : 29-01-2021 This petition was called on for hearing today.

Digitally signed by
Madhu Bala
Date: 2021.02.01
16:04:19 IST
Reason:

Signature Not Verified
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CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE A.S. BOPANNA
         HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

Counsel for the parties:

In W.P.(C)295/2012 Mr. Gaurav Agrawal,Adv.(AC)

                    Petitioner-in-person

                    Applicant-in-person, AOR

Ms. Aishwarya Bhati,Sr.Adv.
Mr. Rajeev Kumar Dubey,Adv.
Mr. Siddharth Krishna Dwivedi,Adv.
Mr. Nitin Chowdary,Adv.
Mr. Kamlendra Mishra,AOR

Mr. Tushar Mehta, Ld. SG
Mr. Saurabh Mishra, AOR
Mr. Onkar Singh, Adv
Ms. Neha Tripathi, Adv

Mr. Tushar Mehta, Ld. SG
Ms. Aishwarya Bhati, Ld. ASG (Arguing Counsel)
Mr. Gurmeet Singh Makker, AOR
Mr. D L Chidananda, Adv.
Ms. Suhasini Sen, Adv.
Mr. SS Rebello, Adv.
Mr. Kanu Agrawal, Adv.
Ms. Archana Pathak Dave, Adv.
 

                    Mr. S. Wasim A.Qadri,Sr.Adv.
Mr. Tamim Qadri,Adv.
Ms. Udita Singh,Adv.
Mr. Lakshmi Raman Singh, AOR

Mr. Annam D. N. Rao, AOR

                 Mrs. Anil Katiyar, AOR

Mr. Vijay Panjwani, AOR

 Mr. K. C. Jain, Adv.
Mr. Rajesh Kumar, Adv.

              Mr. E. C. Agrawala, AOR

             Mr. Atishi Dipankar, AOR
                   
                   Mr. Ankur Prakash, AOR

130



3
                  
Mr. Abhinav Shrivastava, AOR 
Mr. Karan Kohli, Adv.
For M/S. GSl Chambers, AOR

                    Mr. Nikhil Goel, AOR

         Mr. Pradeep Misra, AOR
Mr. Suraj Singh, Adv.

                    Mr. Ajit Sharma, AOR

                    Dr. Ms.Vipin Gupta, AOR

                    Mr. P. Parmeswaran, AOR

Ms. Nidhi Tewari, Adv.
                Ms. Rachana Joshi Issar, AOR

                    Mr. Prashant Kumar, AOR

                    Mr. P. Narasimhan, AOR

                    Mr. Rajiv Tyagi, AOR

                    M/S. Manoj Swarup And Co., AOR

                    Mr. Ajay K. Agrawal, AOR

                    Ms. Mridula Ray Bharadwaj, AOR

                    Mr. Shiv Prakash Pandey, AOR

                    Ms. Laxmi Arvind, AOR

                    Ms. Suchitra Atul Chitale, AOR

                    Mr. Badri Prasad Singh, AOR
                 
                    M/S. Lawyer S Knit & Co, AOR                   

                    Mr. Ravi Prakash Mehrotra, AOR

                    Mr. Sudhir Kulshreshtha, AOR

                    Mr. M. R. Shamshad, AOR

                    Mr. Vishwajit Singh, AOR

                    Mr. P. K. Manohar, AOR

Mr. Pradeep Misra, Adv.
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Mr. Suraj Singh, Adv.

                    Ms. Rachna Gupta, AOR

Mr. Siddhesh Kotwal,Adv.
Mr. Divyansh Tiwari,Adv.
Ms. Ana Upadhyay,Adv.
Mr. Nirnimesh Dube,AOR

                    Ms. Mayuri Raghuvanshi, AOR

                    Mr. Abhinav Shrivastava, AOR

                    Mr. Abhishek Chaudhary, AOR

                    Mr. Gaurav Goel, AOR

                    Mr. Nischal Kumar Neeraj, AOR
                 
                    Ms. Aparna Bhat, AOR

                    Mr. Gaurav Agrawal, AOR

                    Mr. Arvind Kumar Sharma, AOR

                    Mr. Shantanu Krishna, AOR

                    Mr. Abhinav Agrawal, AOR
            

Mr. Jatinder Kumar Bhatia, AOR
Mr. Ashutosh Kumar Sharma, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

IA NOS. 107645, 107646 AND 107647/2020

Ms.  Aishwarya  Bhati,  learned  Additional  Solicitor  General

prays and is granted two weeks’ time to file reply affidavit.

List  these  I.As  after  two  weeks  along  with  following

interlocutory  applications  mentioned  by  Mr.  K.C.  Jain,  learned

counsel :

1. I.A. Nos. 94794-94795 of 2019;

2. I.A. Nos. 112182/2019 with I.A. Nos. 112185 & 3186 of 

2020; 

3. I.A. Nos. 134453-134454 of 2019; 
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4. I.A. No. 171139 & 171142 of 2019; 

5. I.A. Nos. 3419 & 3420 of 2020 with I.A. No. 3424 of 

2020;

6. I.A. Nos. 4115 of 2020 with I.A. Nos. 4118 and 4119 of 

2020;

7. I.A. Nos. 15274 of 2020 with I.A. Nos. 15276-15277 of 

2020

I.A NO D. NO. 31832/2020

The contents of this application may be scrutinized by the

Central  Empowered  Committee  who  may  submit  its  response  to  it

within a period of four weeks.

List the I.A. after four weeks.

I.A NOS. 72769 AND 72770/2020

Heard.

There is no dispute that the trees which have fallen due to

strong  cyclone/storm  of  11.04.2018  and  02.05.2015  numbering  702

tress need to be removed from various locations of the District of

Agra,  U.P.  Accordingly,  we  allow  the  applications  in  terms  of

prayer Clause (a) which reads as under:

“(a) grant  permission  to  collect  and  remove  702

fallen trees from various location of District Agra,

U.P.  which  fell  due  to  strong  cyclone/storm  of

11.04.2018 and 02.05.2015”.

As regards the general exemption from order dated 08.05.2015 for

felling and disposal of diseased, dry, fallen and uprooted trees in

the TTZ area, we are of the view that if any authority or person

wishes  to  remove  and  dispose  of  diseased,  dry  and  fallen  or
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uprooted trees in the TTZ area, they shall make an application to

the Central Empowered Committee giving an exact description and

location of the fallen trees that are intended to be removed.

The CEC shall thereupon visit the site and inspect the trees

and grant or deny permission and report the same to this Court. The

report shall be placed before the Court along with the application

made by the persons who intend to remove trees.

Interlocutory applications are disposed of accordingly.

I.A NO. 42482/2020

This application is allowed in terms of its prayer clause (a),

(b) and (c) of para 10 which reads as under:

(a) That  in  para-8  of  the  Order,  the  word

“macro” has been used. It may kindly be clarified

to mean “ medium” , as the Ministry of Micro, Small

and Medium Enterprises. Government of India, used

the  word  “medium”  in  place  of  “macro”.  The  said

Notification  dated  29.09.2006  of  Ministry  is

annexed hereto and marked as ANNEXURE A/3.

(b) That  in  para-8  and  9  of  the  Order,  the

phrase  “non  polluting”  has  been  used,  which  may

kindly be clarified to mean the industries which

are “compliant of all environment laws and norms in

force” or Hon’ble Court may pass suitable order to

clarify non-polluting industries. 

(c) That in para-8 and 9 of the Order, the word

“eco-friendly” has been used with reference to the

industrial units. It would be appropriate if this

Hon’ble  Court  may  clarify  that  the  term  “  eco-
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friendly”  to  mean  “use  of  natural  gas  as  an

industrial fuel” as per judgment of 30th December

1996.

 

As regards prayers in clauses (d) and (e) of para 10 of the

instant  application,  Ms.  Aishwarya  Bhati,  learned  Additional

Solicitor  General  appearing  on  behalf  of  the  State  of  U.P.,

seeks some time to place on record the categories into which the

industries are divided according to the degree of air pollution

involved.

List after one week.

I.A NO. 577/2017

List this interlocutory application after two weeks.

I.A.  NO. 51269 Of 2017 

Mr.  Gaurav  Agrawal,  learned  counsel  appearing  as  amicus

curiae in W.P.(Civil) No. 295 of 2012  states that the State of

U.P. intends to make fresh realignment of the proposed road. We

consider it appropriate to direct that the State of U.P shall

ensure that the realignment of the proposed road is done in a

manner which involves the felling of least number of trees as

far as possible. The State shall bear in mind the observations

made  by  this  Court  on  the  last  occasion  that  even  if  the

realignment results in the road not being straight, it can be

accepted since straight roads entice people to go at high speeds

increasing  the  risk  of  accidents.  Realignment  Plan  may  be
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submitted within a period of three months.

List thereafter.

I.A No. 136682 AND 136683/2018

The Rail Vikas Nigam Limited has applied for permission to

construct 3rd Rail Line between Mathura Junction to Jhansi. The

proposed rail line is of about 274 km, out of which a stretch of 80

km goes to TTZ area. According to the Rail Vikas Nigam, the project

will require permission to cut 4102 trees. It is submitted that

laying of this line is necessary because the present track between

Delhi to Mathura-Jhansi is totally choked and results in hours long

delay.

We have heard learned counsel for the parties and we are of

the view that it would be appropriate to permit 4102 trees to be

cut and removed by the Rail Vikas for the purpose of laying the 3rd

railway track.  The permission is, however, being granted subject

to  the  following  conditions  which  are  suggested  by  the  Central

Empowered Committee which reads as under:

i) the felling of trees on the Right of Way identified

for the project shall be limited to the bare minimum

number and which is absolutely unavoidable;

ii) that for felling of trees on non-forest Government

land  and  non-forest  private  land  the  requisite

permission of the competent authority under the Uttar

Pradesh Protection of Trees Act, 1976 will be obtained;

iii)the  41  Ha  of  land  in  village  Chatikara  near

Vrindavan  Station  identified  for  taking  up  of

Compensatory Planting shall be chain link fenced on a 2
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feet  high  footwall  and  shall  be  handed  over  to  the

Forest  Department  of  Uttar  Pradesh  for  raising

compensatory plantation;

iv) the cost of planting of 41000 sapling, that is ten

times in lieu of 4102 trees required to be felled, and

its maintenance for a period of 7 years as estimated by

the State Forest Department shall be deposited with the

UP Forest Department in a separate account in a public

sector bank before permission for felling of trees is

granted;

v) the  Regional  Office  of  MoEF&CC  will  monitor  the

implementation of Compensatory Planting Activity; and

vi) the  Chairman,  TTZ  Authority  shall  take  all  the

necessary measures to ensure that no felling of trees

take place within the TTZ without first obtaining prior

permission of this Hon’ble Court.

Order accordingly.

I.A No. 46595 OF 2017

The  Central  Empowered  Committee  is  directed  to  submit  its

response to this application within a period of two weeks.

List thereafter.

I.A D. NO. 102976 AND 102977/2019

Mr. S. Wasim Quadri, learned senior counsel appearing for the

applicant(s) submits that the applicant(s) does not wish to press

these  applications  since  it  is  difficult  to  bear  the  cost  of

complying with the condition(s) that are being imposed by the CEC

on felling of trees. This seems to be one of those rare cases where
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CEC conditions have acted as a deterrent for felling of trees.

The interlocutory applications are dismissed as not pressed.

I.A NO. 97081 AND 97085/2018 

Heard.

By this application, permission is sought for felling of 126

trees which appears to be coming in the way of the project of

widening and strengthening of six-lane Road from Avantibai crossing

of 11 km. Of Agra-Bah-Kachora Ghat Road. According to Mr. S. Wasim

Qadri,  learned  senior  counsel,  it  appears  that  permission  for

felling of 726 tress was already granted by this Court for the

length of 10 km. However, only 1 km work remains to be completed

and is pending primarily because of lack of permission to fell 126

trees which are in the remaining 1km part. It is pointed out that

the CEC has already granted permission for such felling.

We,  accordingly,  permit  the  felling  of  126  trees  over  the

remaining 1 km of the project for widening and strengthening of

six-lane Road from Avantibai crossing of 11 km Of Agra-Bah-Kachora

Ghat Road subject to the CEC conditions which reads as under:

a) for non-forest use of the forest land formal

approval of MoEF&CC under the Forest (Conservation)

Act, 1980 will be obtained;

b) the  Net  Present  Value  (NPV)  for  the  forest

land diverted will be deposited in the Compensatory

Afforestation Fund;
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(c) The felling of trees identified on the Right

of Way shall be limited to the bare minimum number of

trees  and  which  is  absolutely  essential  for

implementation of the proposal;

d) the Regional Director, Social Forestry, Agra

will undertake compensatory afforestation by planting

1260  plants  of  indigenous  species  (ten  times  the

number of trees to be felled) on 1.40 ha of non-

forest land in GATA No. 10 of Mauja Mutaval of Tehsil

Fathebad at the cost of the user agency, UP. Public

Works Department and the 1.40 ha. of the compensatory

afforestation  land  shall  be  notified  as  protected

forest;

e) the  boundary  of  compensatory  afforestation

planting site shall be chain-link fenced at the cost

of the Applicant on a 2 feet high footwall to protect

the plants from being browsed by cattle and other

animals  and  the  land  shall  be  handed  over  to  the

State  Forest  Department  for  raising  compensatory

plantation;

f) provision of watering of plants during summer

months specially in the first three years of planting

and  maintenance  are  included  in  the  estimate  to

achieve better success rate;

g) the  funds  required  for  raising  the

compensatory planting including cost of fencing, as

estimated by the State Forest Department, shall be

deposited  by  the  Applicant  with  the  Regional

Director,  Social  Forestry  Agra  in  a  separate  bank

account  to  be  opened  for  the  purpose  in  a
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nationalized  bank  before  permission  is  issued  for

felling of trees by the Forest Department;

h) the  Regional  office  of  the  Ministry  of

Environment, Forest and Climate Change will monitor

the implementation of the compensatory afforestation

programme; and 

I) the Chairman, TTZ Authority will ensure that

no  felling  of  trees  takes  place  within  the  areas

falling in TTZ without first obtaining the permission

of this Hon’ble Court.

Interlocutory  applications  are  disposed  of

accordingly.

I.A NO. 19749/2018

In this application, permission is sought to fell 317 trees

which are coming in the way of the project of widening and

strengthening of six-lane Road from Avantibai crossing to Rohta.

We consider it appropriate to direct the State of U.P. to re-

examine the need for widening and strengthening of six-lane Road

and  possibility  of  saving  a  greater  number  of  trees  in  the

process. The CEC may submit fresh suggestions within a period of

four weeks from today.

List after four weeks.

(MADHU BALA)                               (INDU KUMARI POKHRIYAL)
AR-CUM-PS                           ASSISTANT REGISTRAR
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ITEM NO.1               COURT NO.2               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  13381/1984

M.C. MEHTA                                         Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(...(1) IA NO. 487/2009 (APPLN. FOR DIRECTIONS ON BEHALF OF TAJ
WESTERN GATE MARKET ASSN.)(2) IA NOS. 160731 AND 160732/2022(3) IA
D. NO. 81951/2022 (APPLN. FOR PERMISSION TO CUT AND REMOVE TREES ON
BEHALF OF STATE OF U.P.)(4) IA D. NOS. 85203/2022 AND 103208/2022
(APPLNS.  FOR  DIRECTIONS  AND  IMPLEDMENT  ON  BEHALF  OF  STATE  OF
RAJASTHAN)(5) IA NOS. 94794 and 94795/2019“ONLY” IN W.P. (C) NO.
13381/1984 ARE LISTED.“ONLY” NAMES OF THE FOLLOWING ADVOCATES MAY
BE TREATED TO HAVE BEEN SHOWN IN THE LIST.PETITIONER-IN-PERSON MR.
A.D.N. RAO, ADVOCATE (A.C.)MR. AMRISH KUMAR,MR. M.K. MARORIA,MR.
G.S. MAKKER, MR. VIJAY PANJWANI,MR. KAMLENDRA MISHRA, MR. SANDEEP
KUMAR JHA, MR. M.C. DHINGRA, Mr. E.C. AGRAWALA, ADVOCATES )

IA  NO.100802/2022-  TREE  CUTTING  AND  DIVERSION  OF  PROTECTED
FOREST LAND
IA NO.87395/2022-TREE CUTTING AND DIVERSION OF PROTECTED FOREST
LAND
IA  NO.87400/2022-TREE  CUTTING  AND  DIVERSION  OF  PROTECTED  FOREST
LAND 
IA  NOS.3975  &  3976  OF  2018-APPLICATIONS  FOR  DIRECTIONS  AND
EXEMPTION FROM FILING TYPED COPY OF THE PROJECT PROFILE ON
BEHALF OF U.P. STATE INDUSTRIAL DEVELOPMENT CORPORATION
IA  116768/2018-FOR  IMPLEADMENT  AND  IA  NO.114057/2018-  FOR
DIRECTIONS

Date : 09-11-2022 These applications were called on for hearing
today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE ABHAY S. OKA

Mr. A.D.N. Rao, Advocate (A.C.)

FOR PARTIES:-                                  
Ms. Aishwarya Bhati, Ld.ASG
Mr. V.K. Shukla, Sr. Adv.
Mr. Rajeev Kumar Dubey, Adv.
Mr. Ashiwan Mishra, Adv.
Mr. Siddarth Krishan Dwivedi, Adv.
Ms. Vaidruti Mishra, Adv.

Digitally signed by
ASHA SUNDRIYAL
Date: 2022.11.12
14:03:26 IST
Reason:

Signature Not Verified
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Mr. Kamlendra Mishra, Adv.
Mr. Suhasini Sen, Adv.
Mr. S.S. Rebello, Adv.
Ms. Ruchi Kohli, Adv.
Mr. T.S. Sabarish, Adv.
Mr. Kanu Agrawal, Adv.
Ms. Archana Pathak Dave, Adv.
Mr. G.S. Makker, AOR
Mr. Amrish Kumar, AOR
Mr. M.K. Maroria,AOR

Mr. Mukul Rohatgi, Sr. Adv.
Mr. E. C. Agrawala, AOR
Mr. Sunil Murarka, Adv.
Mr. Ankur Saigal, Adv.
Mr. Anshuman Srivastava, Adv.
Ms. Shalini Sharma, Adv.

Mr. Ravi Prakash Mehrotra, Sr. Adv.
Mr. Apoorv Srivastava, Adv.

Mr. Vijay Panjwani, Adv.

Mr. Kamlendra Mishra, AOR

Mr. Sandeep Kumar Jha, AOR

Mr. M.C. Dhingra, AOR

Mr. E.C. Agrawala, AOR
 

Ms. Aishwarya Bhati, Ld. ASG
Mr. Tavinder Sidhu, AOR
Mr. Shreyansh Rathi, Adv.
Mr. Nitin Pavuluri, Adv.

Ms. Ishita Deswal, Adv.
Ms. Supriya Juneja, AOR

Mr. Jogy Scaria, AOR
Mr. Reegan S. Bell, Adv.
Ms. Beena Victor, Adv.

                   Mr. Ankur Prakash, AOR
                   Mr. Gurmeet Singh Makker, AOR
                   Mr. Kamlendra Mishra, AOR
                   

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Manoj Kumar Sharma, Adv.
Mr. Suraj Singh, Adv.

Mr. Rakesh K. Mudgal, AAG
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Mr. Samar Vijay Singh, AOR
                   Ms. Amrita Verma, Adv.

Dr. Manish Singhvi, Sr. Adv.
Mr. Arpit Parkash, Adv.
Mr. Vikalp Sharma, Adv.
Mr. Sandeep Kumar Jha, AOR
                  
Mr. P. Parmeswaran, AOR

                   
Mr. Ajay Bansal, Adv.
Mr. Gaurav Yadava, Adv.
Ms. Veena Bansal, Adv.

Mr. Abhimanyu Mahajan, Adv.
Mr. Mayank Joshi, Adv.

Mr. Nikhil Goel, AOR

                   Mr. P. Narasimhan, AOR
                   

Mr. V.K. Singh, Sr. Adv.
Mr. Hitesh Kumar Sharma, Adv.
Mr. Akhileshwar Jha, Adv.
Ms. Yamini Sharma, Adv.
Ms. Niharika Dwivedi, Adv.
Ms. Shweta Sand, Adv.
Mr. Narendra Pal Sharma, Adv.
Dr. (Mrs.) Vipin Gupta, AOR

                   M/S. Manoj Swarup And Co., AOR

                   Mr. Prashant Kumar, AOR

                   Ms. Mridula Ray Bharadwaj, AOR

                   Mr. Rajiv Tyagi, AOR
                   

Mrs. Laxmi Arvind, AOR

Petitioner-in-person

                  Applicant-in-person

                  Mr. Atishi Dipankar, AOR
                   

Mr. Ajay K. Agrawal, AOR
                   

Mr. Anil Gaur, Adv.
Ms. Neha Chaudhary, Adv.
Dr. Sunil K. Khattri, Adv.
Mr. Ambrish Kumar Rai, Adv.
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Mr. Badri Prasad Singh, AOR

                   Mr. Shiv Prakash Pandey, AOR
                    

Mr. M. R. Shamshad, AOR
                    

Mrs. Suchitra Atul Chitale, AOR
                    

Mr. Lakshmi Raman Singh, AOR
                    

Mr. Sudhir Kulshreshtha, AOR
                    

Mr. Ajit Sharma, AOR
                    

Mr. P. K. Manohar, AOR
                    

Mrs. Rachana Joshi Issar, AOR
                    

Mr. Katubadi Ismail, Adv.
M/S. Lawyer S Knit & Co, AOR

                    
Mrs. Rachna Gupta, AOR

                    
Mr. Shantanu Krishna, AOR

                    
Mr. Anurag Kishore, AOR

                    
Mr. Abhinav Agrawal, AOR

                    
Mr. Mukesh Kumar Maroria, AOR

                    
Ms. Mayuri Raghuvanshi, AOR

                                      
Mr. Abhinav Shrivastava, AOR

                    
Mr. Amrish Kumar, AOR

                    
Mr. Abhishek Chaudhary, AOR

                    
Mr. Saurabh Mishra, AOR
Mr. Aditya Mishra, Adv.
Ms. Priya Kaushik, Adv.
Mr. Nirbhay Shankar Tiwari, Adv.

                    
Mr. Gaurav Goel, AOR

                    
Mr. Nischal Kumar Neeraj, AOR

                    
M/S. GSL Chambers, AOR

                    
Ms. Aparna Bhat, AOR
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Mr. Gaurav Agrawal, AOR
                    

Mr. Arvind Kumar Sharma, AOR   

Mr. S.O. Sudhi, Adv.
Mr. S.D. Sudhi, Adv.
                 

          UPON hearing the counsel the Court made the following
                             O R D E R

IA NO. 487/2009 (APPLN. FOR DIRECTIONS ON BEHALF OF
TAJ WESTERN GATE MARKET ASSN.

Learned  Additional  Solicitor  General  submits

that the Ministry of Tourism would have to have a

re-look  on  the  rehabilitation  plan  qua existing

shops in Amrood-Ka-Tila Parking Node.

An affidavit in this behalf be filed within six

weeks, as prayed for.

Rejoinder, if any, be filed within two weeks  

thereafter.

List on 17.01.2023.

IA  NO.160732/2022-  FOR  DIRECTIONS  IN  IA
NO.91272/2022 IN IA NO.487/2009 IN WRIT PETITION [C]
NO.13381/1984

The application is predicated on orders passed

by  this  Court  on  23/26-09-2022  which  dealt  with

prayer ‘A’ for removal of all business activities

within 500 meters from the boundary/peripheral wall

of the monument Taj Mahal based on the principle of

equality  under  Article  14  of  the  Constitution  of

India.

It is the say of the applicants that under the

pretext of the aforesaid orders, notices have been
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issued by the Agra Development Authority to about

2000  people  located  in  Tajganj  Township  where

apparently  both  residential  and  commercial

activities are going on. It  is  their  say  that  the

purport of the order cannot be extended to the area

of Tajganj Township.

On hearing learned counsel for the parties it

thus, transpires that the area of Tajgunj Township

falls  within  500  meters  radius.   However,  on  our

query,  learned  counsel  for  the  Agra  Development

Authority  fairly  states  that  the  notices  dated

02.10.2022 or all other similar notices have been

purely based on the aforesaid orders passed by us in

IA  No.91272/2022  and  not  on  any  independent

verification.

We do believe that all these aspects were never

pointed out at the relevant stage when the aforesaid

orders were passed and the purport of the order was

that the persons who were similarly situated as the

71 people and who continued to be on the periphery

of the Taj Mahal, if any, action should be taken.

Learned Amicus Curiae points out that there are

earlier orders  inter alia of 24.03.1998 which, in

turn,  would  require  an  Environmental  Impact

Assessment (EIA) to be done, based on the necessary

survey  in  this  500  meters  where  this  area  also

falls.  On our query whether any such assessment was
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done,  it  appears  that  the  same  has  not  happened

reflecting  a  sorry  state  of  affairs  where  a  life

sentence of 14 years is also not been found a time

enough  to  do  the  needful!   We,  faced  with  the

aforesaid  position,  on  suggestions  of  the  Amicus

appoint National Environmental Engineering Research

Institute (NEERI), Nagpur to carry out the necessary

impact assessment within the periphery of Tajganj to

the  extent  of  500  meters  and  suggest  necessary

remedies  i.e.  which  of  the  places  would  require

shifting  or  closures  of  businesses  depending  on

their environmental impact on Taj Mahal.

We call upon NEERI to carry out the necessary

impact assessment as early as possible and submit a

report to this Court.  The charges will be paid by

the  Agra  Development  Authority.  In  case  of  any

difficulty in implementation, NEERI is given liberty

to move this Court. 

The  notices  already  issued,  needless  to  say,

would not be acted upon awaiting that report.

The application stands disposed of.

On submission of the report, the matter would be

considered for necessary directions.

IA  D.  NO.81951/2022-  APPLICATION  FOR  PERMISSION  TO
CUT AND REMOVE TREES ON BEHALF OF STATE OF U.P.

The prayer made in this application is to cut

and remove 1032 trees/plants coming in the way of
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proposed four lane road to be constructed from Yamuna

Expressway to Vrindavan which is proposed from 108th

Km  of  Yamuna  Expressway  to  Pagal  Baba  Mandir at

Vrindavan of total stretch of 7.278 Kms. A status

report dated 20.10.2022 has been filed by the Central

Empowered Committee called for in pursuance to our

order dated 23.09.2022.

On  visit  of  the  site  and  on  verification  of

areas for afforestation, considering that the project

involves construction of a four lane road for vehicle

movements through decongestion and would reduce the

pollution, the request has been accepted as per the

report  and  non-forest  land  for  compensatory

plantation also has been identified by the project

authorities who are agreeable to bear the costs of

raising  minimum  of  10,350  plants  in  lieu  of  1032

plants required to be felled.

On hearing learned counsel for parties and more

specifically  the  Amicus  who  joins  the  request  for

acceptance of the report, we consider appropriate to

permit felling of these 1032 trees for development of

7.278  Kms  long  four  lane  road  way  on  terms  and

conditions inter alia for afforestation specified in

para 8 of the report as under:

“i) the felling of trees along the proposed

four lane road alignment shall be restricted
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to the bare minimum and which is absolutely

unavoidable;

ii) compensatory plantation of minimum 10350

trees of indigenous species in lieu of 1032

trees  proposed  to  be  felled  shall  be

undertaken  by  the  Regional  Director,  Social

Forestry, Agra at the cost of the Applicant on

the 10.40 Ha. Of non-forest land allotted for

the  purpose  in  Khasra  No.02  me,  in  Village

Tatrota  Khadar,  Tehsil  Mahavan,  District

Mathura falling within the TTZ area;

iii)  the  10.40  ha  of  the  Compensatory

Afforestation land shall be handed over to the

Regional Director, Social Forestry, Agra free

from all encumbrances and the said land shall

be chain-link fenced on 2 feet high footwall

at  the  cost  of  the  project

proponent/Applicant;

iv)  the  cost  of  compensatory  afforestation

including  cost  of  chain-link  fencing  as

assessed by Uttar Pradesh Forest Department at

present  day  cost  will  be  deposited  in  a

Savings  Bank account  in a  nationalized bank

before  grant  of  permission  for  felling  of
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trees  under the  Uttar Pradesh  Protection of

Trees Act, 1976;

v)  the  Chairman,  Taj  Trapezium  Zone

(Divisional Commissioner, Agra) will take all

necessary measures to ensure that no felling

of trees takes place within the area falling

in TTZ without first obtaining permission of

this Hon’ble Court; and

vi)  the  Regional  Office  of  the  Ministry  of

Environment,  Forest  and  Climate  Change  will

monitor  the  implementation  of  compensatory

planting activity.”

The trees to be felled are specified as Annexure

R to the report which is also to be adhered to.

The  suggestion  of  completing  afforestation

within a period of six months is accepted and the

Amicus  will  ensure  the  same  by  calling  for  the

reports  from  the  concerned  authorities  with

photographs, if necessary, visit to the site.

The application stands disposed of.

IA D. No.85203/2022- FOR DIRECTIONS

Learned Amicus submits the report in this behalf
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by the Central Empowered Committee is awaited.

The application be placed before the Court after

the report is received.

IA No.94795/2019 - FOR INTERVENTION

It is submitted that change of technology has

called  for  moving  the  present  application  seeking

modification of the order dated 25.11.2004 passed by

this Court in IA 426/2004 by changing condition Nos.6

and  13  requiring  that  the  ASI  was  to  issue

computerized electronic ticketing and boarding passes

to visitors 24 hours in advance for night view.  It

is submitted that the process is now online for the

day  visits  and  the  time  limitation  of  24  hours

results in persons requiring to stay over night in

Agra and then apply within the time stipulated. This

would be obviated if the process is made online.

There  appears  to  be  no  objection  to  the

aforesaid process by any of the stakeholders.

We  thus,  permit  the  prayer  in  the  aforesaid

terms  permitting  the  process  of  booking  for  night

viewing by the e-process and the ASI would adhere to

the direction in terms thereof modifying order dated

25.11.2004 to that extent.  

The application stands disposed of.
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IA  NO.100802/2022-  TREE  CUTTING  AND  DIVERSION  OF
PROTECTED FOREST LAND
IA  NO.87395/2022-TREE  CUTTING  AND  DIVERSION  OF
PROTECTED FOREST LAND
IA  NO.87400/2022-TREE  CUTTING  AND  DIVERSION  OF
PROTECTED FOREST LAND

Taken on Board.

It  is  submitted  that  these  are  arising  on

account of the requirements of the National Highway

Authority of India for tree felling etc.  The prayer

is made that they may be referred to the Central

Empowered Committee for its report.

Ordered accordingly.

List after the report is received.

IA  NOS.3975  &  3976  OF  2018-  APPLICATIONS  FOR
DIRECTIONS AND EXEMPTION FROM FILING TYPED COPY OF
THE  PROJECT  PROFILE  ON  BEHALF  OF  U.P.  STATE
INDUSTRIAL DEVELOPMENT CORPORATION

Taken on Board.

At request, the aforesaid applications also be

put on the next date when the matter is listed.

IA 116768/2018-FOR IMPLEADMENT AND IA NO.114057/2018-

FOR DIRECTIONS

Taken on Board.

Learned  Amicus  states  that  the  appropriate

authority would be the Gas Authority of India Ltd.

(GAIL) which is required to respond to the same.

Let  notice  issue  to  GAIL  to  place  on  record

their responses to these applications.
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These applications be listed on the next date

when the other applications are listed.

List on 17.01.2023.

  (ASHA SUNDRIYAL)                                (POONAM VAID)
 ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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during summers. Suggested sites are - Near Dabri waala Kua, near Sapan Mori,

in block B near Gupt Mori, near boating platform. These should be lined to

reduce water loss.

co.*f $l
p-.IfLrul

* Clnl

Ta

W.

0 3.000,

Sgv.n q
(getolt\c-

ru/^JlL

)

National Park

wJ+

Lrg!nd
.'---w-aw
iluot qp_*+

i-irs

149

2 New peripheral water body/canal

Along the peripheral wall and road / embankment proposed to be built as

part of protection infrastructure, the soil extraction for the embankment can

develop into a storage facility. Also, new water storage areas can be developed

to allow Blocks F-1, N-02,O-02 to get water directly as and when needed. This

storage body can be in thq form of a two part linear structure. This provision

will allow the Park management to obtain and store water as and when it is

available. This will provide flexibility to water management.

Peripheral canal can be used to provide water flow in woodland and grassland

blocks thereby helping in restoring the soil moisture in these areas and also

restoring old lost ecosystems.
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create the possibility of utilizing the current parking and main entrance space

in some more efficient ways.

7.4.2. Maintenance and enhancement of current tourism infrastructure

The existing tourism infrastructure which needs maintenance and

enhancement is as under:

1. Atl the roads, paths and trails in the tourism zone require regular

maintenance though no further expansion of metaled road network

should be undertaken.lnterlocking tiles or similar provisions can

however, be made where they are essential.

2. lndigenous tree species viz. Zizyphus SP., Syzygium cumini, Acacia

nilotica, Mitragyna parviflora, Ficus sp. should be planted along the

avenues and roads of tourism zone.

3. Benches and utilities including drinking water points, toilets etc also

require regular maintenance.

4. There are two cafeterias functional in the Park right now one of which

needs to be shifted / closed down as suggested elsewhere. Possibilities

of establishing mobile cafeteria could be expiored at the Main Gate or

outside. Staff Welfare Group / Eco-development Commlttees should be

involved in management of cafeteria.

5. Tourist helpline and facilitation center need to be upgraded in line with

6. souvenir shop needs to be upgraded with modern design; product

placement and incentive based remuneration for the shopkeepers

should be started in partnership with souvenir suppliers. ln the wake of

changes created by COVID 19 pandemic, in coming years, online point of
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31, Prohibition of entry into sanctuary with weapon.-No persorr shall enter a sanctuary with any
weapon except with the previous permission in writing of the Chief Wild Life Warden or the authorised
officer.

32, Ban on use of injurious substances.-No person shall use, in a sanctuary, chemicals, explosives
or any other substances which may cause injury to, or endanger, any *'ild life in such sanctuary.

33. Control of sanctuaries.-The Chief Wild Life Warden shall be the authority who shall control,
l[manage and protect all sanctuaries in accordance with such management plans for the sanctuary
approved by him as per the guidelines issued by the Central Government and in case the sanctuary also
falls under the Scheduled Areas or areas where the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007) is applicable, in accordance with the
management plan for such sanctuary prepared after due consultation with the Gram Sabha concerned] and
for that purpose, within the limits of any sanctuary,-

(a) may construct such roads, bridges, buildings, fences or barrier gates, and carry out such other
works as he may consider necessary for the purposes ofsuch sanctuary:

'?[Provided that no construction of 3[tourist lodges, including Govemment lodges, for
commercial purposes], hotels, zoos and safari parks shall be undertaken inside a sanctuary except
with the prior approval ofthe National Board.l

(D) shall take such steps as will ensure the security of wild animals in the sanctuary and the
preservation of the sanctuary and wild animals therein;

(c) may take such measures, in the interests of wild life, as he may consider necessary for the
improvement of any habitat;

(rI) may regulate, control or prohibit, in keeping with the interests of wild life, the grazing or
movement of a!ive-stock.l

6[33A. Immunisation of live-stock.{/) The Chief Wild Life Warden shall take such measures in
such manner, as may be prescribed, for immunisation against communicable diseases of the live-stock
kept in or within five kilometres of a sanctuary.

(2) No person shall take, or cause to be taken or grazed, any live-stock in a sanctuary without getting
it immunised.]

7[338. Advisory Committee.{/) The State Govemment shall constitute an Advisory Committee
consisting of the Chief Wild Life Warden or his nominee not below the rank of Conservator of Forests as
its head and shall include a member of the State Legislature within whose constituency the sancftrary is
situated, three representatives of Panchayati Raj Institutions, two repres€ntatives of non-governmental
organisations and three individuals active in the field of wild life conservation, one representative each
from departments dealing with Home and veterinary matters, Honorary wild Life warden, if any, and the
offi cer-in-charge of the sanchrary as Member-Secretary.

(2) The Committee shall render advice on measures to be taken for better conservation and
management ofthe sanctuary including participation ofthe people living within and around the sanctuary.

(J) The Committee shall regulate its own procedure including quorum.]

34. Registration of certain persons in possession of arms.-{1) within tkee months from the
declaration of any area as a sanctuary, every person residing in or within ten kilometres of any such

l. Subs. by Act l8 of2022, s. 12, for..manage and maintain all sanctuaries,, (er.e.f. l -4_2OZj)
2. tns. by Act l6 of2003, s. 16, (w.e.f. l-4-2003).
3. Sub. by Act l8 of2022, s. 12, lbr..commercial tourisr lodges" (w.e.l: l_4_2023).
4. Subs. by Act 44 of 1991, s. 21, for,tattle;,. (w.€.f. 2-10_ti9l).
5. Clause (e) omitted by s. 21, O/lr'. (w.e.f. 2- l0-1991 ).
6. Lrs. by s.22, rbrd. (w.e.li 2-10-1991).
7. lns. by Act l6 of2003, s. l7 (w.e.f. l-4-2003).
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sanctuary and holding a licence granted under the Arms Act, 1959(54 of 1959), for the possession of arms
or exempted from the provisions of that Act and possessing arms, shall apply in such form, on payment of
such fee and within such time as may be prescribed, to the Chief Wild Life Warden or the authorised
officer, for the registration of his name.

(2) On receipt of an application under sub-section (1), the Chief Wild Life Warden or the authorised
officer shall register the name of the applicant in such manner as may be prescribed.

I 
[(3) No new licences under the Arms Act, 1959 (54 of 1959) shall be granted within a radius of ten

kilometres of a sanctuary without the prior concurence of the Chief Wild Life Warden.]

2[(4) No renewal of any licence under the Arms Act, 1959, (54 of 1959) shall be granted to any
person residing within ten kilometres of a sanctuary except under the intimation to the Chief Wild Life
Warden or the authorised officer.]

National Parks

35. Declaration of National Parks.{/) Whenever it appears to the State Government that an area,

whether within a sanctuary or not, is, by reason of its ecological, faunal. floral, geomorphological or
zoological association or importance, needed to be constituted as a National Park for the pulpose of
protecting, propagating or developing wild life therein or its environment, it may, by notification, declare
its intention to constitute such area as a National Park.

3[Provided that where any part of the territorial waters is proposed to be included in such National
Park, the provisions of section 26,4 shall, as far as may be, apply in relation to the declaration of a
National Park as they apply in relation to the declaration of a sanctuary.]

(2) The notification referred to in sub-section (/) shall define the limits of the area which is intended
to be declared as a National Park.

(3) Where any area is intended to be declared as aNational Park, the provisions of sections 4119 to
264 (both inclusive except cause (c) of sub-section (2) of section 24)] shall, as far as may, be, apply to
the investigation and determination of claims, and extinguishment of rights, in relation to any land in such
area as they apply to the said matters in relation to any land in a sanctuary.

sIQA) When the State Government declares its intention under sub-section (1) to constitute any area
as a National Park, the provisions of section s 27 to 33A (both inclusive), shall come into effect forthwith,
until the publication of the notification declaring such National Park under sub-section (4).

(-rB) Till such time as the rights of the affected persons are finally settled under sections 19 to 264
[both inclusive except clause (c) of sub-section (2) of section 24], the State Government shall make
alternative arrangements required for making available fuel, fodder and other forest produce to the
persons affected, in terms of their rights as per the Govemment records.]

(4) When the following events have occurred, namely,-

(a) the period for preferring claims has elapsed, and all claims, if any, made in relation to any
land in an area intended to be declared as a National Park, have been disposed of by the State
Government, and

(b) all rights in respect of lands proposed to be included in the National Park have become vested
in the State Government,

the State Government shall publish a notification speciffing the limits of the area which shall be
comprised within the National Park and declare that the said area shall be a National Park on and from
such date as may be specified in the notification.

l. Ins. by Act 44 of 1991, s. 22A (w.e.f.2l-5-2001).
2. Ins. by Act 18 of 2022, s. 13 (w.e.f. I-4-2023).
3. Added by Act 44 of 1991, s.23, (w.e.f. 2-10-t991).
4. Subs. by s. 23, rbirl., for "section 23. tbr " I 9 to 26 (both inclusive)" (w.e.f. 2- 10- 199 I ).
5. Ins. by Act 18 of 2022, s. 14 (w.e.f. l-4-2023).
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